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LOK SABHA DEBATES

LOK SABHA

Monday, June 30, 1980/Asadha 9, 1902
(Saka)

The LOk Sabha met at Eleven of the
Clock

[MR, SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Fishing Potential of Wadge Bank
-
*305, SHRI K. A. RAJAN:
SHRI G. M. BANATWALLA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware

of the necessity to exploit fishing
potential of the Wadge Bank;
(b) whether the Wadge Bank is

within the limits of India’s territorial
waters, and

(¢c) whether the fisheries of the
said bank are now being exploited
by foreign interests with or without
Government’g permission?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(b) The territorial waters extend
up to 12 nautica] miles. Under the
recent law of the Seas, India’s oceanic
sovereignty in her Exclusivie Economic
Zone extends up to 200 miles. The
Wadge Bank lies wholly within India’s
Exclusive Economic Zone.

(c) No, Sir.
882 LS—1.

2

SHRI K. A. RAJAN: The sorry
state of affairs prevailing in our
country is that our country could not
exploit the Wadge Bank, which
has immense resources in fish, It is
estimated that yearly, we are incurr-
ing a loss of Rs. 40 crores or Rs, 50
lcrores worth of fish because of poach-
ing. The real reasong behind all these
things are these: with regard to deep
sea products, the estimated strength
of our fleet is only 70-—nearly. If we
compare it with other countries, we
know that Japan possesses 15,000
trawlers, Taiwan has got 7,000
trawlers and Mexico 4,000 trawlers.
It was reported widely in all the
papers during last year that Taiwan
was encroaching upon and exploiting
the fish because of the sophisticated
and well-equipped trawlers at its
command. But the unfortunate state
of affairs in our country is that we are
unable to tap the Wadge Bank as it is,
because of lack of enough cquipped
trawlers,

MR. SPEAKER: Mr. Rajan, please
make it short the supplementary
should be short,

SHRI K. A. RAJAN: 1Is the hon.
Minister thinking of putting in more
equipped trawlerg and seeing to jt that
our resources are not frittereq away?

SHRI BIRENDRA SINGH RAO:
The Act for Exclusive Economic Zone
came into force in 1977. It is an Act
of 1976. And we entered into on
agreement with Sri Lanka for fishing
in the Wadge Bank area for 3 years.
That agreement has ended in January
this year, After that it is all our
responsibility to increase the number
of trawlers there, We are trying to
get more. We are also conducting a
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detailed gurvey of the whole area.
About 50 per cent of the area has been
properly surveyed; and we shall see
that all our fish potential is fully
utilizeq by our own country, We have
not extend the agreement with Sri
Lanka.

SHRI K. A. RAJAN: ] would like
to know from the hon. Minister
whether he would take any concrete
measures regarding this poaching, It
is reported, as I said, that certain
countries are interfering in this bank,
tatching away the whole fish. What
concrete steps have been taken to
prevent this poaching?

SHRI BIRENDRA SINGH RAO: Our
coagst guards are taking effective steps
to apprehend any poachers. A few
Taiwanese trawlers were caught on 2
or 3 occasions. They were taken to
the harbour; and whatever action
could be taken against them, was
taken, and they were released after a
severe warning was administered to
them. The coastal guards are always
on guard to stop poaching.

SHRI G. M. BANATWALLA: Any
scheme for exploiting the marine
wealth here will benefit the fishermen
in Ponnanj, Chowghat, Tirur and
Tanur and other areas which are ex-
tremely backward. Therefore, 1 nave
to ask the Government whether the
development of these resources, and
fishitig potentials here will get zome
priority treatment from the Govern-
ment? Further the Government has
clarified that they are aware of the
need for the development of these
potentialities. T would also ke the
Government to explain what measures
‘they have thought of apart from these
trawlers. In the case of the irawlers
and deep fishing, and mechanised
trawlers, moderm  fishing trawlers
fitted with electronics and refrigera-
tion facilities and all that, care has to
be ‘taken in order to see that the inte-
rest of this very poor backward fisher-
men is net jeopardised. Will such a
care be properly taken? Is there any
scheme with the Government for even
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the development of Ponnani fishing har-
bour with cold storage facilities? Let
the Government explain the measures
that are being thought of for the
maximum exploitation of the poten-
tialities and whether priority treat-
ment will be given in view of the
very backward nature of this place,

SHRI BIRENDRA SINGH RAO: For
deep sea fishing we already have 78
trawlers on our seas. But in the coas-
tal areas we are encouraging fisher-
men’s co-operative societies to enable
them to earn their living by better
means of fishing. We are also think-
ing of supplying them with trawlers,
loans and other facilities. In the next
few years we want to increase the
number of mechanised beoats beyond
15,000. We are also increasing the
number of trawlers beyond 300 by
1985. A very large number of
mechanised boats privately owned hy
fishermen in the coastal areas are do-
ing this work and we have all inten-
tion of giving them full encourage-
ment.

PROF. MADHU DANDAVATE: Is
the hon. Minister aware of the fact that
on the entire coastal area there is a
constant conflict betwean those who
are resorting to mechanised fishing
and those who are resorting to non-
mechanised fishing essentially small
fishermen. If you decide to increase
the number of trawlers on a
very large scale, are you aware of
the fact that it will be to the detriment
of the small fishermen who are resort-
ing to fishing in a non-mechanised
way? With all your desire, erxiety
and enthusiasm to have more traw..
lers, will you protect the interests of
the small fishermen?

SHRI BIRENDRA SINGH RAO: We
are fully aware of their needs. We
are protecting the interests of the local
fishermen. Government is thinking of
demarcating certain areas exclusively
for small boats and for mechanised
boats. Sc far as rivaly between mecha-
nised boats fishermen and other boats,
country craft, is concerned, I do not
think we can do anything very effective-
ly. The hon. Member would agree if
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irgwlers go far our in the sea, the
gpan-mechanised boats also go a little
away from the costal areas.

PROF. MADHU DANDAVATE:
Please permit me a small intervention.

Though you have done that, there
1s no patrolling police to see that
these resirictions are observed and as
a result the small fishermen are
suffering. Will you gtation patroll-
ing boats so that the buidelines that
vou have given, they may be rigo-
rously implemented.

SHRI BIRENDRA SINGH RAO:
Government is also thinking of expand-
ing coast guard force and the patrol-
ling by police to enforce our rules.

SHRI XAVIER ARAKAL: There is
a constant conffict between mecha-
nised boat-owners and flshermen in
coastal area are fully aware of the
prohlem and we have made many re-
presentations to ameliorate and re-
dress the grivances of the poor
fishermen. There is one integrated
fisheries project at Cochin im-
parting valuable training to many
people of that area. I have mede
many representations for the improve-
ment of that project so that the peo-
ple ot the coastal areas could pe bene-
fited. May I know what are the steps
taken by the Minister to improve that
project in particular, so as to reduce
the conflict between the poor fishermen
and the mechanised boat-owners?

SHRI BIRENDRA SINGH RAO: I
have already replied to that question
which was put by Prof. Dandavate.

qragriw, foeelt ¥ gw-w-wiatem
wrFR

*306. =iy gwaa wvf . wyy Fmin e
W FAT TZ 4AT KT FA w39 fF

Sr;) ¥qT IAATNR &, fawuwEy qEaw-
UEd , faedlY ¥ gwrr-xwataw  wreEsg
:hf‘wﬁw w1 w1 gy faaraeiw ¥
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(w) afe g, oY ™ *R ¥ First
Wfﬁrmm&!g? Frts =

THE DEPUTY MINISTER IN HBE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) Yes, Sir.

(b) The DDA has intimated that no
firm date can be given at this stage.

t gEwex wai T WE W
mfw@a&é’raa’rmﬁ“ ey Fedt
aferat &7 s oweA faare owx o &
f& w & afemar 7 weswa wifz Wy
gferao & e ?

frarior wite srnw daly (s« drowroRar) :
W X A gt A1 g Ay wa g
fafwdg fefgre mille miemd @)fc €=y
TAUAT FERET N FOX 100 FwR &
& g qEuEiwr e W IAETT (Thee
Tz wEATar & | Ug wOF 13.5 P wr
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mtﬁ'crmqrw ;‘E‘l’( Y wreAr 2
e e I 611 WAWIGTULTT
wmﬁ:gﬁ g 27 wigEdr srenfaar

, 111 W& g1 T fady
g Tiw gyer o far weafer mera ¥
7 ¥« %7 WX feavque fwar sro &y

gy wree ¥ fgwma ¥ 1100 FOF TS
gd T HIX A FIE o &
@ wha 1800 FO¥ &H grm | zafaqg
qrEdy g GafaerEw HW g st sy
39 ¥ fe¥®mae = &y & wwfmaa
wrsifegy ¥ Hrenfuwai sy &y ondr § wH
AT §1 ® W & SAer W
ATy SR FT AfEEFT war g
They have already taken so much ad-
vantage that they can afford it. As fay
as the hon. member’s question aLout
preference to Harijans and other
weaker sections are concerned, it is
a suggestion for action and we shall
consider it.

Examinations conducted by Central
Board of Secondary Education

[l

#307. SHRI D. P. JADEJA:

SHRI JANARDHANA POO-
JARY:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Central Board of
Secondary Education is conductjng
examination in respect of two cate-

gories of students; one for All India
and another for Delhi,

(b) whether the syllabus and the
leve]l ot education for both these
categories is the same; and

(c) if so, the reasons as to why

they are being examined by the same
Board but by different sets of papers?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a) Yes Sir.

(b) Yes, Sir, the syllabi and the
courses are the same and the stand-|
ards are comparable.
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(c) The two types of examinations.
which had to be different till 1977,
because of different syllabi, have con-
tinued to be so on administrative con-
siderations.

SHRI JANARDHANA POOJARY:
Unaided schools and Central Schools
where the sons and daughters of ihe
rich and affluent families are admit-
ted, are affiliated to All India Se-
condary Schools Board. Aided schools
and Delhi Municipal Corporation
Schools in which the sons and daugh-
ters of the poor are admitted, are
affiliated to Delhi Central Board of
Secondary Education. There is a clear
discrimination ketween the two.
While the examination centre for the
earlier category of schools is
generally fixed in the same
school in which the students read,
in the case of latter category cot
schools, the examination centre is
generally fixed in a different school.
Further, in the case of All India Se-
condary School examination, the ques-
tion papers are easy but in the casc
of Central Board of Secondary School
examination, the question papers are
very difficult. What are the steps that
have been taken by the Government
of India to remove this discrimina-
tion? Is the Government going to set
up a seperate Board so far as Capi-
tal is concerned?

SHRI B. SHANKARANAND: The
hon. Member hag said about the ad-
mission of students to various schools.
The admission of students is not based
on the poverty or richness of the
students. Then the hon. Member has
said that there is discrimination in
conducting the examination, syllabi or
standard of examination. It is not a
fact.

SHRI JANARDHANA POOJARY.
Copyig and other means of cheating
during examination were considered
ag very grave misconduct during cur
times.

MR. SPEAKER: What about now?
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SHRI JANARDHANA POOJARY:I
will just give an example. In a se-
lection test held by the Delhi Muni-
cipal Corporation for students in pri-
mary schools, the answer books of
315 candidates out of 3000 students
were identical. Is there any method
under the consideration of the Govern-
ment to remove such malpractices?

SHRI B. SHANKARANAND: The
hon. Member has put question re-
garding primary schools. Thig does
not arise out of the main question,

aw ¥ esfter wlenw st greitge aer frew
¥ T T gATE e FE W
®V saEenT

*308. sit wuafeares qrear : T
quqre  weft freafafes srasrdy ol 9T
U% fraTer AW 929 97 @Y &r war
w8 6 .

(F) =7 o7 agy 2w ¥ fray 24f-
FT AT &

(&) =7 7wm fagre ¥ foay Zhem
AT ¥ oW

(7) Fa1 AR & faw ¥ g
¥ feeoft a5 s gmrer @ ddrem
FLY T SIAEAT FIE &1 faEre & 7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] KARTIK ORAON): (a
The number of telephone connections
all over the countiry as on 1-4-80 was
20,14,148.

(b) The number of telephone con-
nections in Bihar, as on 1-4-80 was
54,601.

(c) No, Sir. Majipur is at present
served by manual exchange of 200
lines capacity. S.T.D. will be provid-
ed to Delhi in due course after the
installation of an automatic exchange.

st T fewtw qEew ¢ Wt oaw -
S FAWE KT FRFY §, THE W W
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fFT ¥ WS &1 fow Wt ®
qrea‘g%w g, ar (X
6T ared

Qﬁﬁ #37
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'

wEa, #fgal g @Yo wrfo drro HT Sy
iidesr v fer srar &, waw fag
Wrowrd fraw g ogar @ oar adi? afx
ax 2 fram #, ar frax f@9i o 99w
g faar wi@r § w7 faamr & ara o ofew-
Fuewr Gfewr & F wfus ¥ ufaw fEad
g ¥ ogt gd §--s ofdwest F Jfer

g @1 Afymm difae war 37?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Sir, obviously this question does not
relate to the question that has been
asked, This is only about Patna con-
nections and all that. But I avail of
this opportunity to explain the posi-
tion. It is not as if there are no
rules. There are rules. There are
two types of applications. One is
what is known as OYT for which
you will have to pay Rs. 5000 and
register yourself. The other comes
under the general category. You
have got ¢to pay Rs, 1000/~
and register yourself, and in both
these cases there ig a special calegory.
About what should be treated as a
special category there are certain de-
finite rules. Doctors come under that,
public men of great reputation come
under that, and retired Government
servants who are at a particutar level
come under that, Sir, théte are
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cades which aré spelt out.
y alone come under the special
category.
PROF. MADHU DANDAVATE:
What is OYT?

SHRI C. M.
Your Telephone.

STEPHEN: Own

PROF. MADHU DANDAVATE:
Over Indulgénce in Telephoning,

SHRI C. M. STEPHEN: I said, ‘OYT’
ghd not ‘OIT”. That is all the differ-
eénce. (Interriptions). And if any-
body has got a claim that he shouid
come under the special category, but
has not been put in that, there is a
Telephone Advisory Committee, This
Committee can process and give their
opinion as to whether he should come
under this or the other. And then it
is granted only in accordance with
the date of registration. This is the
total picture. There is a specific small
quota which can be granted on a
priority basis and for that the Tele-
phone Advisory Committee has got
the jurisdiction, There the
position was that every
Telephone Advisory Committee Mem-
ber could just give two connections.
After I became the Minister, I have
cancelled that. Nobody has got
the right for that. Only the Tele-
phone Advisory Committee can, by a
vote, decide as to whether the prio-
rity must be given in a  particular
manner and nobody can go beyond
this. And if it must be got other-
wise than in the order of priority,
it can be done only at the Directo-
rate level. I have taken a position
that out-of-turn will not be given at
all. This is the position which the
present Director hag now taken.

Now, my difficulty is, I am getting
repeated requests from my colleagues
asking for out-of-turn, out-of-iurn
and out-of-turn. Anything that is
given out-of-turn means that there
are thousands of people standing in
the queue and you are jumping over
the other and pushing them down.

JUNH 30, 1980
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According te me this is the most
ineguitable thing that can be  done.
That cannot be done at all This
strict pesition is being taken,
I want to assure Mr. Paswan that
the granting of a telephone connection
is guided by specific rules, which
have got a statutory force. In my
consideration, if that is jumped over,
they have got even a judicial right to¢
get that redressed because it is gov-
erned by  statutory provisions. Mr
Paswan seid that I know that it is
riddled with corruption and that one
has tp pay Rs. 5000, I am not aware
of that pre-requisife that one has got
to pay Rs. 5,000. One has got to
pay Rs. 5,000 if he wants to register
for OYT. Otherwise, not. This is the
position.

g
21 et oy N R dwr o Fefee
® ¥d wawy owSrEw E gar

SHRI C M. STEPHEN: I Woulc
request my hon_ friend to give me
one single instance and I would pur-
sue it mercilessly.

oY ow fowmo qreMT 2 W@ qEET AW
qr fr ook a@r feay el & wee
qraTAaar  IWg  wawws fae ST &
%%ﬁ}mfmﬂ%m%qwﬁhﬁw

C. M. STEPHEN: 1 will have to
answer that. That depends on the
waiting list. There is a total num-
ber of 3,50,000 persons on the wait-
ing list in the whole of India, In
Bombay, for example the waiting
list is of the order of 1,10,000; in Delhi
—>54,000; Calcutta also, it is of that
order. There are persons who are on
the waiting list for the last six or
seven years. Therefore, there is no
statement as to when I can give. What
I am now thinking i1, to resort to
a massive import programme so that



13 Oral Answers

the waiting list can be cleared and
we expect that it can be done by
the year 1982. In the course of the
last three years, the production pro-
gramme was completely stalled. We
had a production programme of in-
creasing our production by which we
could have met our requirement by
this time, The production program-
me should have taken place in Rae
Bareilly, May be, because it was Rae
Bareli or for some other reason, the
whole programme was stalled with
the result now I have got to grapple
with the problem of meeting an ac-
cumulated demand for 3,50,000 con-
nections. Now it can be done only by
importing at a considerable cost to
the exchequer.

There 1s mo other alternative. This
is the programme which is being re-
sorted to. The production program-
me is being expanded, Both on the
electro.mechanical side and electro-
nics side, the programme is going
ahead, There is no specific statemeat
that within such and such a period,
it can be given. In the order of
priority it will be given.

oY ow femre QrewTe ¥ EHY O
(Y_H'o o o F gFEW ﬁ&

PROF. N. G RANGA: Has he not
put two questions already?

MR SPEAKER: No This is his se-
cond supplementary.

SHRI HARINATHU MISRA: I am
on a point of order.

wfy arr wEE gET W ¥ §T

@YD ag ww g grm, e fafae
g ar afr?

MR. SPEAKER: That is not
relevant.

st aw foere qrams ¢ AW FEO WA
gge fo o & warw A 9r ) A opAAw
wTEAT g WiT oY qgo HNo o ] § gEwr
sy owghfar ...

MR. SPEAKER: That question has
already been answered...
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ot T fewre QoW : ag  que WYe
o F Wik ¥ aff, drww & Wk ¥ «

#% grofige & geT g% oy Ak &
gy ¥ qot ar o nad wgy fear Cofr
afY’ 1 & g wgAr wigmr § fw gear &
g § grigx &, 9T & fay wrafay
FX ot QN fae & faeir § famr oy
AfeT Frge Wy & fag fam we rews
FT¥ ¥ feex Wt At frear @
forerr qearem WY &1 F ger wgar f
TMWE y®o o We & WY ¥ GO
® wr ofg &7 wﬁfa%m
fafgee ¢ g I gofige wix
ag WX & ar aff ? g WA § Ay wraw
“¥" ¥ wg femr?

SHRI KARTIK ORAON: I very
well appreciate the anxiety of the
hon. member. But there are certain
rules, by which we have to be guid-
ed. Hajipur js a district headquarters,
no doubt. It is manned by 200 lines
of manual exchange. Automatic Ex-
change is a pre-requisite for STD-
connections. ..

SHRI RAM VILAS
What is the criterion?

PASWAN:

SIIRI KARTIK ORAON: Unless you
have got an automatic Exchange at
Hajipur, vou cannot have STD con-
nectiong from Delhi or other places

First there has to be commisgsion-
ing of the automatic exchange at
Hajipur and only then automatic ex-
change will be connected to TAX
Patna. Then only you can get STD
connection through Patna TAX to
Delhi.

st v faam amem : T I WY
grHifsam | s T ?

SHRI KAHTIK ORAON: There are
certain rules. The district headquar-
ters have got to be first connected
with State capitals. Then only you
can have STD facility.

SHRI NIREN GHOSH: The entire
telephone system is in a mess. We
MPs are supposed to be entitled to

STD. My telephone has been re-

placed thrice. T could not put
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i

through any call. Even now  that
does not function. Such is the state
of affairs with regard to MPs. I can
now well understand and we have
apprehensions that there is tapping
also. . ...

MR. SPEAKER: This does not re-
late to the main question. Please put

a relevant question.

SHRI NIREN GHOSH: In regard
to STD facilily, the telephones should
be kept in proper order so that those
who are entitled to this facility are
not actually denied of it.

SHRI C. M. STEPHEN: In the first
place, I would like to disabuse my
friend’s mind from the notion and
tell him that MPs have got no ex-
clusive or  special facility for STD.
Nothing like that. STD is available
to all people who have got a
telephone connection which has got
STD facility. If an MP starts dialling
STD, he will find himself in a soup,
finding that after a few STD calls,
he reaches 500 calls limit and he will
have to go on paying money. Let my
hon. friend be freed of that notion
and be aware of that.

As regards STD call, there is a
mechanical operation. It must go
through different exchanges and ithen
only a call can land up. The machine
and the wire do not show any special
respect for the Members of Parlia-
ment or the Ministers.

Minoy XIrrigation in drought Prone

Areas

*309. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have de-
cided to increase the allotments
under the Minor Irrigation to drought
prone areas; angd

(b) if so, the amount to be increas.
ed during Sixth Plan period?
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). Allocation of funds for minor
irrigation for drought prone areas
under the Sixth Five Year Plan is
under consideration of the Govern-
ment.

SHRIP. RAJAGOPAL NAIDU: May
I know whether it is a fact that the
State Gevernments have sent wroposals
to increase allotment for minor irriga-
tion in drought prone areas and, if so,
whether the Central Government is
going to accept their proposals?

SHRI BIRENDRA SINGH RAQO: As
I have already stated the allocation of
funds for miner irrigation for drought
prone areas under the Sixth Plan is
under consideration. The provosals of
all the State Governments will be taken
into account while a decision is taken.
In fact, so far, the minor irrigation
programme has been carried out under
the Drought prene Area programme
(DPAP). It has been left to the State
Governments to make allocations for
minor irrigation works under the pro-
gramme. The guidelines are provided
by the Centre, 50 per cent expendi-
ture is met by the Government of
India and 50 per cent matching ex-
penditure is incurred by the State Gov-
ernment. So, the Central Government
has no specific programme of incur-
ring expenditure on minor irrigation
alone.

SHRI P. RAJAGOPAL NAIDU: May
I know whether the funds will be given
for exploration of ground water and,
if so, whether the Governmenat is
giving subsidy for bording wells to
agriculturists and also carry water
from wells to the fields through cement
pipes?

SHRI BIRENDRA SINGH RAO:
That is a separate programme, the
Command Area Development Progam-
me which helps the farmers. That
programme we are already implement-
ing. But the hon. Member’s suggestion
for further help will be examined if
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the proposals come from the stlate

Governments.

As regards exploratory  tubeweil
works, this is being undertaken by the
Central Groundwater Board. Explora-
tory tubewells have been sunk in the
past. But recently this programme
has been iransferred to the Staies
under the recommendations of the
National Development Council. It was
done by the last Government.

PROF. N. G. RANGA: May I know
how much do all these proposals sent
by the State Governments amcunt {o?
Have they sent any  proposals at all
ang if so, for how  many crores of
rupees they have sent their proposals
and when those proposals are going to
be considey and by whom? It is by
the NDC cr onuy by the Planning Com-
mission?

SHRI BIRENDRA SINGH RAO: As
I stated, the Central Government has
Drought Prone Areas Programme un-
der which subsidies are given for
mnor irrigation works also, along with
various other schemcecs And we hava
a scheme ol giving Rs. 7.5 lakhs pes
Block under the DPAP, and an equal
amount 1s to be spent by the State
Gevernment for each Block. So far,
we have been meeting expenditure on
that basis. But if the allotment is to
be increased, that will be decided after
{aking into account the proposals frem
various State Governments. That has
not been done so far.

PROF. N. G. RANGA: Have the pro-
posals been called for?

SHRI BIRENDRA SINGH RAO- Yes.

DR. SUBRAMANIAM SWAMY:
These general plan allocatiens are in-
dicated every year in the Budget docu-
ments. I want to know from the hon
Minister whether he has seen the Bud-
get presented to Parliament in which
it is shown that the annual Central
Plan allocations for DPAP, Command
Area_ eic.,, have been drastically reduc-
ed and if so, whether the Minister bas
taken up the matter with the Finance
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Minister asking him to restore those
drastic cuts that have taken place as
compared to the amounts gllotted dur-
ing the Janata rule.

SHRI BIRENDRA SINGH RAO:
There are 557 DPAP Blocks in the
country in 74 districts, and the 4lloca-
tion for each Biock, as stated, is
Rs. 7.5 lakhs. That stands.

DR. SUBRAMANIAM SWAMY: I
wanted to know whether it is a fact
that the allocations for the Cominand
Area Programme Drought Prone Area
Programme, etc., have been cut in the
Budget and whether he hag takea up
the matter with the Finance Minister
asking him to restore those cuts.

SHRI BIRENDRA SINGH RAO: We
have the schemeg of giving Rs. 7.5 lakhs
for each Block, and that will be piro~
vided

SIIRI DIGVIJAY SINH: It 1s a fact
that, under the Drought Prone Area
Programme no provision is made for
restoring the old projects that need to
be restored? It only envisages con~
struction of new works. There are so
many old projects in all these 74 dis-
tricts that need to be repaired and a
representation has been made to the
Government for changing the policy.
Has the Government taken this into
consideration?

SHRI BIRENDRA SINGH RAQO: The
DPAP has a very wide coverage for
various schemes. It takes up works
for reducing the severity of the impact
of the drought, stabilising the income
of people, particularly the weaker sec-
tions, restoration of eclogical balance;
and then under various other schemes,
development and management of water
resources is  undertaken, soil and
moisture conservation measures are
also taken up; then aforestation too;
then development of pasture lands—
these are all providing assistance for
the existing facilities. Then under new
schemes, surface water and construc-
tion of reservoirs can be taken up:;
then construction of tanks, check dams,
construction of bunds—these are
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various schemes apart from the
schemes for benefiting the individuals.

DR. KRUPASINDHU BHOI: Due to
error of judgement previously, under
the DPAP, some chronically drought
affected areas are not covered. May I
know whether the Government or the
Minister is considering to include under
this Programme these chronicaly
drought prone areas which have been
submitteg by the State Government oi
Orissa? These chronically drought
affected areas are not covered by the
DPAP whereas some places around
those areas have been covered. Fer
example Padampur sub<division, Ban-
g6 Munda, Kaprakole, Chanda Handi
Block, etc., have been submitted by
the State Government of Orissa. May
I know whether the Minister is con-
sidering to include those areas under
the DPAP? These areas have suffered
drought for more than fifteen years.

SHRI BIRENDRA SINGH RAO: The
drought-prone areas were identified on
the recommendations of the State
Governments and the Central teams.
As I said the whole country is rot
yvet covered under the scheme. There
are only 557 blocks so far taken up.
Then there are other schemes for
other areas also. Assistance 1s given
also under the Integrated Rural De-
velopment and Desert Development
Programmes. So, we are trying to see
that the entire country 1s covered
under one scheme or the other for

benefiting the people 1n the drought-
prone areas.

MR. SPEAKER: Next Queslion—
Shri Narayan Choubey.

Shri Indrajit Gupta,
Then Question No. 311—

Shrimati Pramila Dandavate.
Shri Arjun Sethi.
PROF. MADHU DANDAVATE: On

the basis of gsurname, can I ask the
question, Sir?

MR. SPEAKER: 1 may not allow it.

Next question—Prof Ajit
Mehta.

Kumar
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Shri R. L. P. Verma—he {3 here.
Again that epidemic is getting ifo.

News-item ‘A much wanted Nuimnoe’

+
*312. SHRI R. .. P. VERMA:

PROF. AJIT KUMAR MEH-
TA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether his attention has been
drawn to the news-item captioned
“A much-wadnted nuisance”

appearihg
in the ‘Indian Express® dated 2nd
June, 1980;

(b) the nature of difficulties faeed
by the telephone subscribers; and

(¢) the remedial action contemplat-
ed in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON)-
(a) Yes, Sir, The Department is
aware of the article which appeared
in the Indian Express dated 2-6-1880

(b) Nature of the grievances faced
by the subscriberg as pointed out in
the article are as under:

(a) Getting wrong numbers and
engaged tone.

(b) Lines faulty for prolonged
periods.

(c) Excess Billing,

(d) Misuse of telephone by un-
scrupulous elements.

(e) Non-registration of com-
plaints,.

(¢) The article itself spells gut some
of the measures being taken. The
highlights of the Department’s pro-
grammes are:

(i) Addition of new lines,

(ii) Strengthening of the Area
Managers organisation.

(iii) Opening

of District Com-
plaints cell.
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(iv) Pressurisation and ducting

of cables,

{v) Amentiment
Act.

of Telegraph

-~

st dmwwuww el 0 wsw WA

8§

453
L
i
B
maéz

&
ﬂ»g ?
ﬂfg i
oy 3%3’3’
237453
43373
#31%217
.ﬁ%aiigﬁia

%‘ﬁ
EE|
A
EL)

49

24
1.9
133

;
3
;

Faq gua T fzar g wEfAQ
d A welt St ¥ Ag ArAAT  Avgar
g fr 3 ag @arg fir Fret A€ s =y

weam afiaw : ag MY war fgar § W

MR, SPEAKER: Do you want elu-
cldation further?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
1 have elucidated sufficiently. Sir, the
question is based on an article in a
paper and it concludes like this:

‘The Telephone  Department s
subscribers and to boost the morale
well gware of the problems of the
of the work force, commission more
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exchanges, increase the capacity of'
existing ones and ensure that lines
do not get jammed, replace worne
out manual and testing equipment
and instal better air-conditioned
plants.’

This is the certificate this article
which criticised the department hag
given and that has spelt out all that
1s being done. The article writer is
-aware of the fact of thg matter. The
whole position is that there is a huge
waiting list here. We have got to
cleay it. We have got 42 exchanges
in this Delh1 Area and most of them
are overloaded. The only answer is
—adding of more lines. There is @
programme for adding 45,000 lines to
Delhi Telephone System in 1981-82.
Rajouri Garden Exchange with 10,000
lines is to be commissioned from
1980-81. Besides, suburban areas are
also covered. Under this programme,
Karol Bagh is being expanded by
2,000 lines in the current year and
by another 2,000 lines in the year
1982-83. It is also proposed to connect
Ghaziabad to Delhi by co-axial cable
with a capacity of 2,700 channeis out
of which 900 will be commissioned 1»
this year itself. The service offercd
by the exchange will improve con-
siderably once this is put into ser-
vice. The important exchanges which
are to be commissioned during 1981-
82 are;

Karol Bagh and Nehry Place with
10,000 lines each. Nehru Place Ex-
change will give relief to Haus Khas
which are all new connections but
which are standing frozen because of
heavy load on Jor Bagh besides Nehiru
Place. Thisg is the current minimum
programm, which will enable us to
improve the quality, particularly.
whep the co-axial cable is laid out
and <-ith the -learance of the lines,
we will obtain improvement %o an
extent. There 1s considerable load as
a result of which the quality is affect-
ed, That is now madg up.
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Now, as far as the complaint is
concerned, we have spelt it out in
datails. There is a complaint cell of
course. We have set up a Complaints
Cell to receive complaints and moni-
tor them subsequently, These things
are to bg done in 5 Central Area, That
is wny we shall see that in those areas
the staff strength is increased. With
that, these things will be monitored
and relic! will be given. Cable is in-
terfered with. To remedy that, we
propose to gas pressurise the cable and
put it in the PVC pipe which will
have a concrete coating so that it
may nol b2 interfered with and thc
work through the cable goes on un-
interruptedly. There is an operational
plant also which we have set up to
monitor the service and to plan wherc
exactly the new exchanges are to be
improved. These are the steps we
have taken. Now there is interfe-
rence with the lines and misconnec-
tions resulting in wrong metering.
The only answer is to amend the
Telegraph Act. A total Telegraph
Act amendment is under way now.
I will be coming to the House with
ithe new Telegraph Act Amendment
Bill shortly which will plug the loop-
holes and which will give very deter-
rent punishment to those people who
are thieving the calls to the detriment
of the subscribers’ calls. These are
the steps we are taking.

MR. SPEAKER: Mr. Verma, do you
want to put your supplementary?

SHRI R. P. L. VERMA: .

oWy wERY,  Hay waEvem F mifgy ¥
g9 FTE2H &1 FFenqr & mfsarare ss,
UrgE 20, AT 22 #WiX faesr W@
27 X 26 €1 A UFGHSA FqPF  TATG-
feeg & @A AT FT UFTIT Y ATITE-
fez =Y wme ofesoayss B g9 gfee
¥ agt azw ward ¥ FAv AT Sy <o
x4 ?

wqeyE, WERT ; qe A I gar (g
-3
He has already replied, Shri Parule-
kar.
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SHRI BAPUSAHEB PARULEKAR:
Sir, one of the grievances of the
subscribers mentioned at (c¢) to part
(b) of the question is about excess
billing. It has not been mentioned as
to how the excess billing takes place.
May I therefore know from the hon.
Minister whether it is g fact that the
grievance of the subscribers ig that
the S.T.D. lines are not immediately
disconnected at the end of conversa-
tion which is leading to higher bill-
ing. So, what steps are being taken to
see that these lines are immediately
disconnected? I find 1n the highlights
of the programme mentioneg that the
answer is not given.

As far as part (c), misuse of tele-
phones by unscrupulous elements, is
concerned, ¢ven Sir, the highlights of
the programme do not provide an
answer. I would like to know what
steps Government proposed to take in
view of the excess billing because of
the non-connection of STD immedi-
ately after the conversation and
secondly on account of the unscrupu-
lous elements?

SHRI C, M. STEPHEN: As far °s
excess billing is concerned, I readily
concede that there are cases of wring
metering coming in but the percent-
age is not as much as we think. The
total national percentage as we could
mak, out is only 0.7 per cent, As far
as Delhj is concerned it is little on
the high side. It is 1.6 per cent. Sir,
formerly the position was that if
eithcr this end or that end keapg on
the metering will also go on. Now,
the position is that if either of the
two puts down 1ts gets dis-connected.
But we have in our directory warned
the subscribers not to put it and get
away because the meter may bLe going
on. Ensure that the meter gets dis-
connected. Otherwise, there is a
chance of its going on. ‘Whenever
such a complaint comeg it is gone
into. Therg are genuine cases and in
ong of the five cases we caught we
susrended our employee because he
was involved; in another case four
to five people were involved and sc-
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tion is being taken, In thg third
case a stock broker firm had meddled
with it and got advantage. His tele-
phone was dig-connected but the court
came in and we had to re-connect.
Now, the Telegraph Act is being
amended. Wg have also found that
in a large number of cases the sub-
scribers do not realise and they keep
ont talking on the STD while the STD
meter is also going on. So, when you
talk on STD you have to be careful.

Sir, in quite a number of cases we
have given the refund but in certain
cases we cannot give bccauge the in-
vestigation reveals this is not so We
compare with the previous bill and
also put the machine under observa-
tion and if we find there is no mecha-
nical fault then we cannot refund. To
the extent possible we give the sub-
scriber the benefit of doubt but when
the facts show that the meter is al-
right then the benefit of doubt is
given tp the Department.

MR. SPEAKER: Next question.
The hon’ble Member is not there.
Next question. Again the concerned
Member is not present. I will have to
do something about it.

Revival of Rice milling Industry,
West Bengal

*318. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
ceived a memorandum dated 28th
April, 1980 from Bengal Rice Mills
Association, Calcutta containing sug-
gestiong for reviving the Rice Milling
Industry in West Bengal; and

(b) if so, the steps taken by Gov-
ernment on the suggestion?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(b) A copy of the memorandum has
been forwarded to the Government of
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West Bengal who are concerned with
most of the points raised in it and
they have informed the Government
of India that it is being examined. On
receipt of the comments of the State
Government, the matter will be fur-
her considered.

SHRI SAMAR MUKHERJEE: My
supplementary is this: When has it
been sent to the State Governnient?
May I knoew whether the Stale Gov-
ernment had subsmitted any proposal
before this memorandum was sent to
them regarding the setting up of ihe
mills and keeping them running, that
is, before you sent the memorandum
bacl: to them, whether they have pre-
viously sent any proposal or any re-
commendation to you? This 1s my
queslion.

SHRI BIRENDRA SINGH RAO: I am
not able to give the details off-hand
when this Memorandum was sent tc
the Govi. of West Bengal. I wili let
the hon. Member know about it.

Recommendations of Agricultural
Prices Commission re: Storage
of Foodgraing

*319. SHR MOOL CHAND DAGA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the main recommendations of
the Agricultural Prices Commission
with regard to the storage of food-
grains;

{b) the action taken to implement
them; and

(¢) the cfforts being made to make
the agriculturists conscious of the
benefits of proper storage?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) The Agricultural Prices Commis-
sion have been recommending due at-
tention to storage; proper planning
and review of storage position by the
Food Corporation of India; and build-
ing up of adequate storage to meet
the needs of buffer stock.
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(b) These recommendations of the
Agricultural Prices Commission have
been kept in view while formulating
the proposals for the Five-Year~Plans
and the Annual Plans for construction
of storage capacity by public sector
agencies such as Food Corporation of

India and the Central Warehousing
{“orporation.

(c) The Government is implemount.
ang a countrywise ‘Save Gramn Cam-
paign’ scheme to educate the farmers
on the need of proper storage for re-
ducing losses of foodgrains and to en-
courage them to adopt improved me-

thods of storage and preservation of
foodgrains.
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Demolitiong in Shalimar Village,
Delhi

*310, SHRI NARAYAN CHOUBEY:
SHRI INDRAJIT GUPTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whethe, several small- factories
and residential houses in Shalimar
Village in Delhi were demolisheq by
DDA,

(b) if so, the details thereof and
the reasons therefor;

(c) whether any sieps have been
taken to provide them alternative ac-
commodation; and

(d) it so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Between 31st May, 1980 and
6th June 1980 the Delhi Developmer.xt
Authority" demolished 58 structures ‘m
Shalimar Bagh area because they vio-
lated the provisions of the Delt}i Deve-
lopment Act, 1957. The Delhi Deve-
lopment Authority have stat.,ed that no
residential house in Shalimar Ba.gh
was demolished. Structures .thh
were mostly under construction/al-
ready constructed illegally for the use
of factories/godown were cleared. Only
4 structures were having a few persons
engaged in the process of setting up
some industrial activities.

(c) No, Sir.

(d) Question does net arise.

=*Not recorded.

P N
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Nem delivery of Telegtams

*311. SHRIMATI PRAMILA
DANDAVATE:
SHRI ARJUN SETHI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that a large
number of telegrams are never deli-
vered;

(b) if so, what are the reasons
thereof;
(c¢) whether the amount of tele-

gram charges is refunded to the sen.
der if the telegram is not delivered
in time or non-delivered; and

(d) what is the remedy for the
sender to Satisfy himself that the
telegram is delivered?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
No Sir.

{b) Does not arise.

(c) Telegram charges paid for are
refunded if the telegram is not deli-
vered or gets subjected to serious de-
lays through the fault of the Telegraph
Service.

(d) The sender can avail himself of

(i) ‘‘Notification of Delivery”
facility;

(ii) “Paid Service Advice”
tacility by payment of additiona:

telegraph charges,

Submarine Telephope cable Hnk
*313. SHRI P. M. SAYEED:
SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of COMMUNICA-~
TIONS be pleased to state:

(a) whether Government are consi-
dering a proposal to have a sub-
marine telephone cable link;

(b) if so, whether the project being
executed ig multifarial venture by
seven Commonwealth countries;
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(c¢) if so, whether this will connect
Madras with Penang linking India for
the first time to the International
high capacity submarine cable ne$
work; and

(@) it so, the names of other coun-
tries that will be connected with it
angd the total cogt involved?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Yes, Sir. A project for the establish-
meni of a Subramine Telephone Cable
Link between Madras and Penang in
Malaysia, known as the Indiann Ocean
Commonwealth (IOCOM) cable, js al-
ready under execution.

(b) This project is a joint venture
by external telecommunication admi-
nistrations of seven Commonweaith

countries, namely India, Malaysia,
Britain, Australia, Singapore, Sri
Lanka and Canada,

(¢) Yes, Sir.

(d) The countries initially proposed
to be connected with the cable s,stem
are as follows:

1. Malaysia
2. Singapore
3. Hongkong
4. Japan

5. Philippines
6. Australia
7. U.S.A.

8

. Canada

Other ccuntries of the world will also
be accessible via connecting submarine
cable and satellite communicatlion
systems.

The project is estimated to cost Rs.
20.19 crores towards Indian share of
cable costs and Rs. 10.09 crores for a
Gateway Terminal Complex (Switch-
ing Centre) at Madras.
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Appointment of retired Execulive
Engineer as Valuers

*315. SHRI K. MALLANNA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
retired Executive Engineer/Assistant
Engineer who are holding diplomas
are treated at par with Graduate
Engineers for the supervision of
works executed through contractors
in the CP.WD.;

(b) whether it is glso a fact that
since the creation of valuation cell in
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the C.P.W.D.,, Executive Engineers
Assistant Engineers who are holding
diplomas are being posted in that
cell in the same capacity for valua.
tion work;

(c¢) whether retired Executive
Engineerg holding diplomas are not
being registered as Valuers for Estate
Duty and Wealth Tax purposes by
the Centra] Board of Direct Taxes;
and

(d) whether Government proposc
to register them as approved valuer®
and if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
This is a fact,

(b) Postings in Valuaticn Cell are
made by the CPWD on the ba:sis of
availability of officers irrespeclive of
the fact whether they are Degree hol-
ders or Diploma holders.

(c) The Government register ouly
those persons as approved Valuers who
fulfil the criterin laid down in Wealth
Tax and Estagte Duty Rules. Even
holders ¢f Diplomas which are recog-
nised by the Central Gove.nment for
the purposes of recruitmenti to higher
posts/ser- ‘ccs under them are also re-
gistered as approved Valuers.

(d) The Government do not propuse
to register retired Executive Engineers
holding Diplomas which are not 1eog-
nised by the Government for the pur-
poses of recruitment to supericer posts,
services under them.

Auditing by staff of Registray Co-
operative Seocleties

*316, SHRI K. LAKKAPPA : Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that audit
staff of Registrar, Cooperative So-
cieties was entrusteq with job of
auditing of various bodies and if so,
since when;

(b) the nature of duties of the
audit staff of the Registrar Coopera-
tive Societies, Delhi;
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(c) whether the audit job has been

entrusted to private Chartered Ac-
countants recently:

(d) if so, the reasons therefor;

(e) whether the audit staff repre-
sented in November, 1979 and if so,
the action taken in the matter so far;

and

(f) the action proposed to be taken
by Government in the matter?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) and (b). In fulfilment of one of
his statutory duties, the Registrar of
Cooperative Societies, Delhi deputes
audit staff to audit the accouats cf
registered Cooperative Societies as a
part o. hia normal duty.

(c) Yeg, Sir, in the case of some of
tne Cooperative Societies.

(d) : The main reason is the paucity
of departmental audit stafl.

(c) and (f). Yes, Sir A representa-
tion was made to the Registrar Ccope-
rative Societies, Delhi. The Delhi Ad-
ministration, as the competent autho-
ritv is seized of the issues raised in the
representation.
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e . Loans to the Residents of
Resettlement Colonies
LT 11
*320, SHRI CHIRANJI L.AL
geTay 14 . .
SHARMA: Will the Minister of
FELTAET 30 WORKS AND HOUSING be pleased
to state:
FIAYL 6
a) the nature ang details of steps
. (a) : d . .p
) taken so far in regard to Dproviding
AR 4 housing loans to the residents of the
re-settlement colonies in Delhi; and
T YT 13,135 —
v 179 (b) if so, how much loan has been
disburseq so far?
e 115
’I“:IE MINISTER OF WORKS AND
I 14 HOUSING (SHRI P. C, SETHI): (a)
and (b). The State Bank of 1India
T 2 has reproted that they have dis-
bursed Rs. 8.84 crores as lnans  for
SELASL 40 completion of partly-constructed
- 33 houses in Resettlement Colonies in

Delhi,
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Slum clearance work in Gujarat

*321, SHRI CHHITUBHAI GAMIT:
Will the Minister of WORKS AND
HOUSING be pleased lo lay a slate-
ment showing:

(a) whether the Central Govern-
ment are aware that Gujarat is one
of the States where slum-clearance
has assumed gigantic proportions
with 15 to 25 per cent population in
major cities having no regular dwel-
ling units; and

(b) whether the Housing and Ur-
ban Development Corporation has
sanctioned funds to the Gujarat Slum
Clearance Board for its scheme to
construct houses for the weaker sec-
tions in the State and if so, the de-
tailg thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SENMYI): (a)
Government of India at2 aware that
a certain percentage of tae popula-
tion of the major citics of Guarat
Iive in slums.

(b) As on 9h June, 19c0U. the Hous-
ing and Urban Development Corpn-
ration has sancticned 18 housing
schemesg submitted by the Gujarat
Slum Clearance Board. The total pro-
ject cost of these schemes 1s Rs. 751.24
lacs including the Coruvorstion’s loan
commitment of Rs. 627.55 lacs. The
schemes are spread over the various
urban centres of the Stale and, when
completed, would piovide residential
accommodation to 4998 EWS and 2670
LIG families.

Opening .of Post angd Telegraph
Offices during next Five Year Plan

*322. §HRI AMARSINH V. RA-
THAWA: Will the Minister of COM-
MUNICATIONS be pleased to slate:

(a) whether there is any proposal
to open more post offices and tele.
graph offices in the country parti-
cularly in rural areag during the next
Five Year Plan;
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(b) if so, the criteria adopteg for
opening new post offices and new
telegraph offices; and

(¢) the number of post offices and
telegraph offices to be openeq in Guj
arat State during the next play
period?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M STEPHEN)
(a) Yes, Sir.

(b) Statements containing the in-
formation are laid on the Table of

the Hwouse.

(¢c) A fresh Five Year Plan for
the period 1980-85 is under prepara-
tion. State-wise targets will  be
fixed on a year to year basis ofter
the new Five Year Plan is finalised.

Statement

Norms for opening of Post Offices in
rural areas

Post Offices to be opened in rural
areas have been classified into two
main categories:—

1. Post Offices 1n normal rural
areas; and

2. Post Offices in hilly, tribal and
backward areas.

1 Post offices in normal rural arecas

(i) Post Offices in gram-pancha-
yat villages may be opened subject
to the following conditions:—

(a) There is no other post office
within the radius of 3 Kms.
from the proposed post office;
and

{b) The proposed post office is
expected to yield income to
the extent of at least 25 per
cent of its estimated cost.

(ii) Post Offices in non gram-
panchayat villages may be opened
subject to the following conditions:
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(a) The population of the village
should be 2,000 or more;

(b) There is no other post office
within the radius of 3 kms.
from the proposed office;
and

(¢) The prorosed post office is
expected to yield income 1o
the extent of at least 25 per
cent of its estimated cost.

(2) Post Offices in hilly, tribal and
backward areas:

(i) Post Offices in gram pancha.
yat villages may be ©opened sub-
ject to the following conditions:

(a) There is no other post office
within the radiug of 3 Kms.
from the proposed post office;
and

(b) The proposed post office is
expected to yield income to
the extent of at least 10 per
cent of its estimated cost,

(ii) Post Offices in non-gram-
panchayat villages mav be opened
subject to the following condi-
tions:

(a) The village should bave a
population of 1,000 or more,
or the population of a cluster
of villageg within a radius of
1.5 Kms, should be 1,000 or
more,

(b) There should not k2 an:ther
post office within the radiuc
of 3 Kms, from the proposed
post office; and

(¢) The proposed post office is
expected to yield income to
the extent of at least 10 per
cent of its estimated cos!

3. Notwithstanding the above, the
Postmasters General are empowered
to relax (in consultation with the In-
ternal Financial Adviser) any of the
above cilted norms in 10 per cent of
the cases for opening of post offices
every year.
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Policy for provision of Telegraph
Offices.

Categories of Stationg

(1) District Headquarters.

(2) Sub Divisional Headguarters.
(3) Tehsil Hecadquarters.

(4 Sub Tehsil Headquarters.

(5) Block Headquarters.

(6) Places with a population of
5000 or more in ordinary areas (2500
or more in backward areas and hilly
areas).

(7) Places with Police Stations
under the charge of an officer of the
rank of a Sub Inspector of Police or
above. - -4

Condition for provision of Combined
Offices

The anticipated revenuc should be
at least 25 per cent 5f the ARE (An-
nual Recurring Expenditure) in Ordi-
nary areas, and 15 per cent of ARE
in backward and 10 per cent of ARE
in hilly areas.

(8) Out of way places.

Condition for provision of Combined
Offices

(a) Should be keyond 20 Kms. (ra-
dial distance) from and existing Tele-
graph Office.

(b) The anticipated revenue shou'ld
be at least 25 per cent of ARE in
ordinary areas, 15 per cent of ARE
in backward aress, and 10 per cent
of ARE in hilly areas.

(c) The anticipated loss should not
exceed Rs. 2.000 p.a. in ordinary
areas and Rs. 5000 p.a in backward
hilly areas

(9) Tourist/pilgrimage Centres/
agricultural/irrigation/power projects
sites{townships.

Condition for provision of Combined
Offices.
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(a) The anticipated revenue should
be at least 25 per cent of ARE in
ordinary areas, 15 per cent of ARE
in backward areas, and 10 per cent
of ARE in hilly areas.

(b) The an icipated loss should not

cxceed Rs. 2,000 p.a. in ordinary areas
and Rs. 5000 in backward and hilly

areas.

(10) All other stations

Cond:tion for provision of Combkined
Offices.

Oa the basis of financial viability
ar on rent and guarantee in case of

Joss.

Note. 1. For ccnsidering the popula-
lation figures, the poyulution
uf the town or village alone
should be taken into account
and not that of a group of
villages or towns except in
tribal areas where a group
o1 villages within a radius of
10 Kms. from a central  vil-
lage can be considered.

2. No telegraph office should
ke op=ned wn loss if anoher
telegraph office is already
working within a 8 Kms. of
the proposed office.

Heuses for Weaker Sections in
Karnataka

*323. SHRI OSCAR FERNANDES:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether the Government

Karnataka has approached the Cen-
tra] Government to solye the housing
problems in the State particularly
for the weaker sections of the society;

and

of
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF WORKS AND
HOUSING (SHR1 P. C. SETHI): (a)
The Government of Karnataka sant
a proposal in September 1979 seeking
financial assistance amounting to
Rs. 7.58 crores for construction of
12352 houses for the rural poor,

(b) The proposal was examined in
consuitation with the National Build-
irgs Organisation and the deficiencies
found therein together with suggestion
for effecting some economies in the
estimates where communicated to
the State Government in November,
1978. The revised esiimate is utill
awaited from the State Government.

Incentives to Sugay Industry

*324. SHRI BALASAHYEB VIKHE
PATIL: Will the Minlw-ter of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the re-
presentatives of Indian Sugar Mills
Association and the National Federa-
tion of Cooperative Sugar Factories
were assured that the question regard-
ing grant of incentives ag per re-
commendationg of Sampath Com-
mittee would be finalised soon;

(b) if so, what decision Govern-~
ment has taken in the matter and de-
tails thereof; and

(c) if no decision has been tuken
when it is likely to be flnalized?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes Sir.

(b) and (c¢). The Report of the
inter-Ministerial Group constituted to
review and revise the scheme of incen-
tives introduced in December, 19375
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to make the high capital cost units
in the Sugar Industry—both new
factories as also expansions—econo-
mically viable in the light of the
changed parameters, has been receiv-
ed by the Government in the last
week of May, 1980. Action to process
the Regort and to announce Govern-
ment decision hereon has been ini-
tiated on priority basis,

Use of Staff car by D.D.A, Employees

2314. SHRI S. M. KRISHNA: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) the category of Officers in the
D.D.A, field and Secretariat who have
been allotted Jeepg labelled as ‘staff
cars’ for their use and if so, what are
the number of such jeeps maintained
by the DDA;

(b) which of these Officers are al-
lowed to park these vehicles at their
residences;

(¢) whether the orders issued by
the Ministry of Finance prohibitling
the parking of vehicleg at residences
of officers do not apply to the DDA
if so, why not;

(d) whether any measures are
taken to prevent the misuse of such
vehicles for private use if so, what;
and
(e) whether this bank of free ‘rans-
port from residence to place of =work
and back at State expense is taken
into account while calculating the
income tax recoverable from  such
beneficiaries and if not, why not?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
The Delhi Development Author:ty
have stated that their offlicers who
are required to travel extensively have
either been provided with staff cars
or sanctioned conveyance allowance.
The total number of jeeps maintain-
ed by the DDA is 47.

(b and (c¢). No officer is allowed to
park office vehicle at his residence
without the specific sanction of the
Vice-Chairman. No such sanction has
so far been given.
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(d) Log books are regularly
maintained and supervised to avoid
any misuse. Whenever any vehicle is
used for private purposes, necessary
deduction is made from the salary
of the person who has so used the
vehicle.

(e) For purposes of Income-Tax
calculation at source, a standard re-
bate of Rs. 1,000 only is given io offi-
cers who are given official transport.
Computation of perquisites is done
by the Income-Tax authorities.

Pirogress of Prohibitioy in State~

2315, SHRI MANPHOOL SINGH
CHAUDHARY: Will the Ministe: of
SOCIAL WELFARE be pleased to
state:

(a) the progress of prohibition in
various States in the country;

(b) whether it is a fact that due to
certain loopholes, even where the
States are dry, the drinkerg find it
as wet as ever; and

(c) whether it is also a fact that
permits on medical ground are issu-
ed liberally while the harq drinkers
are far and few?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Bihar, Gujarat Rajasthan, Tamil
Nadu are totally, dry, Some States has
declared certain areas as dry. Measures
taken by other States vary and include
steps like increase in number of dry
days, banning of advertisement relat-
ing to liquor, reduction in the supply
of potable alcohol etc,

(b) and (c). Dealing with persons
infringing the law in dry States, is the
tesponsibility of the State Government
which is competent to take action
against law-breakers. Similarly check-
ing of wrong use of provisions {or giv-
ing permits on medical grounds also
lies within 2 ambit of State Govern-
ment powers.
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New Excise Policy for Delhi

2316. SHRI BHIKHU RAM JAIN:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the number of dry days in
Delhi;

(b) whether it is a fact that on
most of the dry days in Delhi, people
travel over to Haryana to have their
drink;

(c) whether it ig also a fact that
all the public holidays are dry days
in Delhi;

(d) whether Government propose
to introduce new features in the ex-
cise policy for Delhi; and

(e) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAINID):
(a) 65 (for the period from 1 April
1980 to 31 December 1980).

(b) Since the dry days in Delhi,
mere or less, concide with those in
the State of Haryana, there is remote
chance of people travelling to Haryana
to drink on most of dry days in Delhi.

(c) No Sir. Only gazetted wublic
holidays are generally notified by
Delhi Administration as dry days.

(d) No such proposal is under con-
sideraticn of the Delhi Administration,
at present.

(e) Question does not arise.

Representation from Central Govern.
ment Servants of Pune regarding
House Building Advancesa

2317. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that Gov-
érnment have received a representa-
fion dated 30th January, 1979 from
the Central Government servants of

Une (Maharashtra) regarding the
Ousge-building advances;
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(b) if so, what are their demands;

(c) what acion Government have
taken with respect to the said repre-
sentation; and

(d) if no action hag been taken so
far, the reasons thereof and when
the action is likely fo be taken?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) A representation dated 30-1-1979,
sent from Pune was received, from
about 13 persons.

(b) The demand was to release the
unpaid instalments of house-building
advance where one or two instalments
had been granted and construction of
houses started.

(¢) The representation was in general
terms and was examined. As the re-
presentationists did not indicate their
addresses or their designations, no
reply could be given by the Ministry.
Further, sanctions and release of funds
to individual cases is to be attended
to by the respective Ministries/Deptts,
as the work has been decentralised
from 1-4-1978.

To meet the cases of the nature,
menticned in the representation, orders
were issued in July, 1979, to give first
priority on ‘committed liability’ and in
particular to cover all cases where
sanctions for HBA had been issued and
first instalment for construction of the
house had been released prior to 1-4-79
and gecond and subsequent instalments
were to be released.

(d) Does not arise.

Mechanized Fighing
Crafts

2318. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of mechaniseg fish.
ing craft registered as on lst January,
1980 in India;

Investment in

(b) the break up of these vessels
category-wise, as fishing boats under
40 feet length, trawllers, purse sei-
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»ers, mother ships and factory ships;
and

(c) the estimate total investment
for mechanised fishing crafts in India
as on 1st January, 1980 and what is
the share of investment of the pub-
lic sector in it?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTICN
(SHRI BIRENDRA SINGH RAG):
(a) to (c). The information 1s being
collected and will be laid on the Table
of the House.

Mass Tramnsfers in F. C. 1

2319. PROF. MADHU DANDAVATE.
Wwill] the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that there
ig discontentment in the Fooq Cor-
poration of India because of the niass
transfers of Class 1 officers of the
Food Corporation of India; and

(b) if so, what steps are taken to
remove this feeiing?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAOQ):
(a) Government are not aware of any
discontentment in the Food Corpora-
tion of India over the transfers of cate-
gory I Officers. These have had to be
made on account of promotions within
that category to higher levels, promo-
tions from category II to category I
vests, superannuation, resignation and
return of deputationists, and other
administrative reasons.

{(b) Does not arise.

Suppert Prices fixed for Agricultural
Produce

2320. SHRI SAIFUDDIN CHOU-
DHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) what arg the support prices
fixed for the agricultural produce as
wheat. . paddy, sugarcane, cotton,
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onion, potato other cereals and pul-
ses, State-wise; and

(b) what are the differences bet-
ween the support price and market
price of above items from 1st January.
1979 to 31st March, 1980, State-wise
and month-wise?

THE MINISTER OF AGRICULTUR®
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) A statement showing prccurement/
support prices announced by the Gov-
ernment in 1978-79 and 1979-80 in res-
pect o. wheat paddy, sugarcane, cotton
onicn, jowar, bajra; maize, gram, arhar
and moong is enclosed (Statement I).

(b) The procurement/support LTice
relates to fair average quality of each
of the above agricultural commodities
whereas market prices vary f{rom
variety to variety and market to mar-
ket. It will therefore, not be realistic
te indicate unique differences hatween
the market prices and procurement,

support prices for the above commoedi-
ties

Statoment 1
Piocurement Price nff’m{k ayit s
According to muuketing vear)

(Rs p=1 quaintal)

Commuodity 1978-79 1g79-8¢
1 2 3

Paddy (Standard) 85 00* 95 oot
Jowar 85- 00 g5 €O
Bajra . . . 85 oo 95 oo
Maize 85 oo g5 00
Wheat 112 50 115° 00

* For c¢narse varieties.

t For common varicties (Long Bold/
Short Bold)
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Minimum Support Prices of Agricultural
Gommodities

(According to Marketing Year)
(Rs. per quintal)

Commodity 1978-79  1979-80
1 2 3
Cirain . . . 125 0O 140 0O
Arhar . . . 155 00 165 oo
Monnyg . . 165 0o 175 00
Urad . . . N.A. 175" 00
Cotton . . . 255 60 275 00
(320—F/
(America 320-F' 414-F/J34)
Onion . . . N.AL 41 0u
Potaro | . . N.A. N.A,
Sugarcane . . 10 oo* 12 50%

N.A.—- Not announced.

* These prices are linked to a recovery

of 8: 5 percent or below with a premium
of 11-76 and 14-71 paise per quintal
for every o 1 percent increase in re-
covery above 8-5 percent, during

19‘;8—79 and 1979-80 seasons respecti-
ve }’.
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Investment of National income on
Primary, Secondary and University
Education

2321. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) the percentage of the invest.
ment of national income on primary,
secondary ang university education
during successive five year plans,
separately;

(b) whether more investment
would be made in future in the ex-
pansion and qualitative improvement
of primary education; and

{¢) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) A statement giving the percentage
of plan allocations under Education for
primary, secondary and university edu-
cation during successive five year plans
is enclosed. A separate statement giv-
ing the percentage ol Government ex-
peaditure on education to National
Income in different years js also en-
closed.

(b) and (c). The guestion of increas-
ing investment for expansion and
qualitative improvement of elemen-
tary education will be given due
consideration while formulating the
Five Year Plan, 1980—85.

Statement J

Investment of National income on Primary,

Secondary and University Education

Plans

Percentage of Plan allocation
under Education for selected
sub-sectors

Elementary Secondary Univer-

Education Education sity

—_ i Education
First Plan . i 58 13 9
Second Plan . 35 19 18
Third Plan. 34 18 15
Fourth Plan 30 18 25
Fifth Plan . 32 19 23

Draft-Sixth Plan (1978—83) . .

. . 45 i4 13
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Statement II

Investment of National income on Primary,
Secondary and University Education

Year Percentage of
Total Govern-
ment Expendi-
ture (Plan and
Non Plan) on
Education to
National income

1950-51 . . .12
1955-56 . . . 1°9
1960-61 . . . . 274
1965-66 . . . . 29
1970-71 . . . . 32
1975-76 . . . . 35
1977-78 . . . . 36
1978-79 . . . - 37

Non-Availability of Potable drinking
water in the Country

2322. SHRI JAGDISH TYTLER: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of villages where
potable drinking water is not avail-
able State-wise with their percentage;
and

(b) how long Government will
take to provide a 100 per cent cover-
age in respect of drinking water to
villages where it is not available?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Provision of drinking water supply
is a State subject. However, at the in-
stance of the Government of India
a survey was conducted in 1972. As a
result 1.53 lakh villages out of a total
of 5.76 lakh villages in the country
were identified as Problem villages i.e.
having a scurce of water at a distance
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of more than 1.6 kms. or at depth of
more than 15 Mts. or villages where
source of water is contaminated with
disease germs or where source of water
contained excessive minerals hazardous
to health. The number of villages re-
maining to be ccvered by drinking
water facilities as on 1-4-1980 is given
in the Statement.

(b) Subsequent to 1972 survey, the
State Government have been indicat-
ing from time to time that the survey
was incompiete and more villages fall
under Problem villages category. The
States have been asked to prepare a
final list of such problem villages. It is
estimated that their number would be
nearly 2 lakhs. It is contemplated to
cover the remaining problem villages
during 1980—85.

Statement

Sl. States/U.Ts Statement Percentage

No. showing of villages
numberof yet to be
problem covered
villages
remaining
to be cov-
ered ason
1-4-1980

T 2 3 4
1 Andhra Pradesh - -
2 Assam . . 5504 82 39
3 Bihar . . b he
4 Gujarat . . 841 43 06
5 Haryana . . 2028 go- 5%
6 Himachal Pra-
desh . . 6098 71°51
7 Jammu & Kash-
mir . . . 2847 89- 22
8 Karnataka . NIL NIL
9 Kerala . . 432 92°' go
10 Madhya Pra-
desh . . 2381 3263
11 Maharashtra . NIL NIL
12 Manipur . . 1007 94 82
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1 2 3 4
13 Meghalaya . 3013 94 6o
14 Nagaland . . * »

15 Orissa . . » *
16 Punjab ., . 710 72 38
17 Rajasthan . » *
18 Sikkim . . 307 70" 14
19 Tamil Nadu . * *
20 Tripura . . 1703 73753
21 Uttar Pradesh . 10670 83 94
22 West Bengal . * *
23 Andaman &g

Nicobar Islands 14 77 20
24 Arunachal Pra—

desh . . . > *
25 Dclhi . . 96 76 8o
26 Goa, Daman &4

Diu . . * i
27 Mizorem . . » *
28 Pondicherry . 54 527 00

* Informaticn fiem these state yot to

be received.
Government  Accommodation

2323. SHRI NIHAL SINGH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) what provision Government
have made to provide higher type of
Government accommodation to those
Central Government employees whose
pay is revised between the period July,
1978 to June, 1980 and who have bLe-
come entitled for higher type ie. B
and C type accommodation during the
allotment year 1978—80;

(b) if not, the reasons therefor; and

(¢) the month from which the pay
of the Central Government employees
is reckoned for entitlement for the
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higher type i.e. B’ and ‘C’ accom-
modation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) to (¢). The entitlement of an oificer
for allotment during a particular allot-
ment year is determined on the basis
of the emoluments drawn by him on a
particular date fixed for the purpose.
For the purpose cof allotment dJduring
the allotment year 19786—80, emolu-
ments drawn on 1-7-1978 is taken into
account. Any increase in the emolu~
ments from a subsequent date as a
result of revision after this date will
be taken into account for deciding their
entitlement in the next allotment year.

gAY W carfaa wfae fegmd s

2324. =Y AAETA ¥ : FuT fowr e

g FATT &1 FIT H3T fF

(%) #a1 &7 I Y A &
HSAT AT ¥ ux ‘atgw fgavdrs’ &
orear #Y &

") ¥ig g, ar 39 9¢ fFaar arfos
sgg faT STom WY FqT TG qIETC g
qAAT T AT FE AGAT T Sy AT
W gad wgaT fgear FO

(w) w#a faariie & feadr  wigamt
M g=91 F1 wiafws F@ &1 fygrg
g W<

(w) #ar @& ag sfnfaa afgwra
M T F1 AT 7 4y W sgaeqr
o 7

foverr wlT eqrevy AW @AM wERATor WA
(=t &t wwww=m) : (F) wfas faards
AN, ' OAT UGN §F fower w4 F
geataEra § *7 7€)

(@) ¥& deqra 9T a9 1979-80 ¥
AUA 1,25,345- TIq@ @9 fEQg AT & aqr
ag 1980—-81 ¥ {§T 1.80 #T&@ YT *r
ofr <frgg #r 7€ &1 %  wfafow
sfas faurdis wodr fafa & foer o,
R qAA) ST gIHTT & wgIAE wyrAy,
fadmramY s & a3t war &
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() =imw fawrdis sTamd & faww
T aqr IF & giE@WA & @@y qqr
symyTigs fgal =Y salda & <@ ®I Iy
qraygeat 9¢ wigan@ (awAr g sfwsey
widsw wKiw wal § ) wfaw fewde &
wigwfen @ra & A€ gEU ¥ Wi}
¥§ 1980-81 & YA FTHT 1500 FIH-
M a5y g% af @l & wew &1 g9 w14
aw ¥ wifaer &F &7 g&ara §

(v) =iws fEwrdis &1 & qq0 ya-
fsa, wadnfsa @7 WETST AT A FH-
A & dferiow g97 sTIEvgE wEWSl w6

TR ¥

Central Assistamce to Madhya Pradesh
for Drinking Water Schemes

2325. SHRI MADHAVRAO SCINDIA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) total assistance provided to the
State of Madhya Pradesh for drinkiang
water scheme till March, 1986;

en.

(b) whether it is a fact that
not

hancement in this regard has
been as expected; and

(c) if so, the steps taken or pro-
posed to be taken to accelerate pre-

gress?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The Central Gevernment provides
financial assistance to States for drink-
ing water schemes under Accelerated
Rural Water Supply Programme, vshich
was introduced in 1977. Till March
1980, Rs. 899.95 lakhs has been provided
to Madhya Pradesh under this pro-

gramme. z

(b) and (c). The financial assistarce
to States is determined by factors such
as the availability of resources, the
size of the problem, special conditions,
if any, etc. The financial assistance to
Madhya Pradesh under this programme=
has been increasing preogressively as
would be evident from the fellowing

Rgures.
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YeAr AVOUNT RILEASED
1977— 78 Rs. 2 52. 80 LAkH
197879 239,00 LAKE
1979—380 357.15 LAKH

Preduection of Cocoa

2326. SHRI B. K. NAIR: Wil] the
Minister of AGRICULTURE be pleased
to state:

.(a) the production of Cocoa in the
different States during the past three
Years and the projecteq production in
the future;

(b) the existing capacity precess
the commodity ang to manufacture
various consumer items;

(c) whether there is any proposal
under consideration at the centre teo
instal new units t take up manu-
facture of consumer items; and

(d) if so, the details thereaof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Official estimates of production of
Cocoa in different states are not being
compiled. Hocwever, according 1o a
very rough estimate, the total produc-
tion of Cocoa beans during 1979 was
ahout 1,000 tonnes.

(b) The existing capacity for the
manufacture of various cocoa products
in the organised secter is estimated to
be of the order of 6000 tonnes in terms
ef cocoa beans.

(c) No, Sir.

(d) Does not arise.

Fa wql X mw feg fadfem * G 7T wrwm
Jamen woar WAl

2327. st wHTrw wrewt . 9T Goewr W
¥ TAIT A7 FAT KA fF -

(%) faoft & Qdr ®al)dwsAt & ATR «AT
¥ fod @€ 1977-78 |MT 1978-79 &
e wtfeqr aary & g fAdfaa €@ 9%
T TIAE FUAT AT €T ;
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(@) wTow & wides & foq wwatd oo
fagw =T wrade At §;

() fwa-fwq faatami ¥ fasres wasn
FE #¢ fmatad wra g€ € ; wWiw

, (w) 9% faarte sar wrdargy & wf

(4

fustr 3ty exreow AEAT wWAH  wEATE
day (Y Wio  wWEIAT) (%) =¥
(). fessdr  wal@a  #® TAHIT
1977—-78 & f{zedy wwrga gru  {qaiqa
g 9T FTTA (1) TeAT vy w090 fFatar
@7 wYr (2) @5 O #dy (Aatar AW
®Y IART AOAOT W geadawnety aimls grad
g¢ 7€ (awricnt & AT 9 faarkd w0
HCIS 1

WITA JqLET4 310 T ®r T Ay
=G T qANAT FEH U AATE——
mTEIT 1978 WY ITY WA FTst  WIE-
@7 v & @0 miF 1978 N (deefr  NAT-
q7 graA (A1 0, AIAZS T 4 . —

(%) widr fFatat & atg q¥aq T
o fara = qrEEw AT |rige |

() =it {q=fal ® Usg % AW
faars & oTg g IEFT ¥ BT
¥ gAEq FJrar JrigT

(7) FFF T 1 FAT F ATFIT F QW
A BT (ARG IT 1978 F HT
a® IanT faarT F 9T & Ha
STIXT ®Y A 9T |

(w) w1 fratarsii ®1 Nedr AT
# FTTT F7 qId ¥ faega 7w
Fmr wEga wTar wfgm

(¥) =wrdr {Fafar wreq  weaTe @l
qreATfaad ATasred  agfa =i
guhga IU  F WIRIT wEarE
gfeasTq qaTT FIT 1

I 197 fafaat &1 gEy dew d 9
FA7-909 94X Toavgar avast qrdr fHar aar )
AN & FeA e ® fHai wgr  ATEAAT WIATA
q: 2.5 T4 ¥ AFT 7 =T osfx faardr
@I w1 faest gyoraq w1 wrdfza i 7§ o
& "lar Wi sy oA awfy g »g-
AT T qTAZE F AT AT |

. XA¥ maTA, §O_fAmfzal § gew arary
feeefy favafrarea, fx sTStaa wre dfewq
e afefede nenmIwT, FaAd TR
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FAAT IIAEAT  AGRTL WY WY wTr
fgar wqr |

(7) =T (w). 106 frafarsl & =@
farr war & marg gfeasast 0 siqfa =&Y
W ot feES( wUTET A F@ral § & N
w7 X9w HigaT s wrasas a8y wiglaaw
& wady gy frafarmi & fasg wgfas
FAAT FT4aT€ & w3 & &

fuazo

faedt Tevied IrT T w1y {RAtA™T *®Y
fororet TT w1 FrTor Wikfes fear war

T IARY AT
N ®q FT A7H AT g7
a&qT
1. fag maw vt TIW, 365, fwaww
e, fasey
2., WAAF Ao FTT yfaas, srady
T T, faeefy
3., WAT &dr ZIA, 2437, AW,
fae=ty
4., WIAMHA Y FHGIAT, 2165,
JINCT qraraw, faesr
5. ,, WA HUT FIF, TSI FE@iwaw
=z, drarow arwy, fredy
6. , URAT HIY FIIA, 3763, W,
gy a2, fasT
7., WA & Ay FwwE,  9GETEY
3wsY, 1255, wrAT "o, fassly
8 , WAAIIGOIE W, 5442, 7 AIHL,
e gAY, fresr
9. ,, WSTATFIYY SrSFEH, 51, AT AT
Harvary, Arady aron, fasay
10.  ,, WA ¥eq Hrafrad, 3970, T.T¥
FriT, feset
11. ., WA HIZTH, 2899 15, ARLATAIT,
faeaty
12, ,, WA Zfen®o,dl-475, TANTAN,
af feesy
13. ,, wmaer arsfew ZiId, 2448, -
g3y, fasdy
14. , =7 2=&, 3618 26, GIHA WIHT,
Frady arAi, faeedt
15. ,, wTfEar quE &o, WAT HIEY, 9ICET AN
?T§ faeey
16. , fargzaa ow &=, 9T Srdrarer,
Fragy arAry, Faeavr
17. , fa#7 ta®q AT THIW, 2448, k-

aTEY, ATAE ATH(L, faeely
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L FH F A7 WY q4AT
ws T

18. #q& T wa1g UOT €A, 502, faaar e,
famely

19. ,, KL ATo, 365, faaen iz, fassly

20. , fazzga faqw gwx, af wiwe,
T qTATY, fEeay

21. ,, W@ H14 g3, 5420, 7 ArfFwe,
T ArAiY, faedy

22. ,, wrfeqr dfed ®o, 694, wANL AT,
fa==fy

23. ,, AT FTAT FIA, 2712, AEATAT,
fese

24. ,, farzaa @eqg Mo, 2726, ANF
gAY, FFE araiy, feedy

25. ,, fa=s sy grya, 3862, AT
Frar, faesht

26. ,, @q=@F F AATE FQe, 691,
faaar az, fass

27. ,, A0 EFeqFo, 4407, A5ATF,
feweiy

28. ,, ®AWaAT FIT *F¥o 938 1, AT
args, fxear

29. ,, XIAAT YT ATLHET, 2968, HAT
qr€ Zr, AT AraraA, fge=

30. ,, STFAT FIGT IIF, 5318/ 4, AZL
Fron T, Faasdy

31. ,, fa=et &1 gr99|, 141, A& TATO,
HTEY arAre, fgos

32. ,, g WG giIq, AT H;T wifes,
FTEY qIATY, fFresy

33. ,, @ qIF O §9, 56, @HAlg
iz, faeet

34. ,, i) TAAIXL ITATFTE U, 331, FAT HIT
wifire, Irady araAre, fra~

35. ,, SrAs@ wT NIRET, 5345, HAT
FTOA Y, arsr Avaraw, fas=

36. ,, ! Zvaw argfew grow, 981/4, wir
BIrATET, ATAEY JTATY, foeay

37. ,, ZATEHTA IS, 3156, ATT TLATAT,
AT qraraw, feesht

38. % It grIw, 4518, 4TI ATHIY,

(g
39. ,, wfzaTwrd grew, 271, war #fix

— e ——

wrfores, arady aron T, faeefy
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wﬁ;ra'mu’;w

L
g &1
40. &9 WA FIN IS, 4/ 991, ATAFY
qrony, faesly
41. ,, wATETeR, 6113, WL ATHTY, faeeft
42. ,, ' wrarer aTg @ X, 442, Famer
#z, fasely
43. ' froardy s wEIw FWIL, 349 1,
FrTEr qTATY, fEeey
44. ' AT IqT O0w wRWAF WL, 4079,
ag qeF, faosly
45. ,, WA J5q wralo, 2968, FAT ATE
A, AT Fraraw, fe=dy
46. ,, TNY IT {F U A/g, 1201,
Arge, AAT Afewy, ooty
47. ,, AATA FTY *HTqTo, 991/ 4, ATAR
arae, fas
48. ,, Wfgrzr g WydgT 97T, 703,
TITEY FTY, fEeey
49. ,, efarmr =g sgarera, =TEe
e, faestt
50. , fewrewged, 2968, e, ATALY
aren ¥, faesiy
51. ,, fegeare =€, 4036, =ATTE
ara, fasey
52. % zfarer 397 Faadd uow TR,
fa=att
53. " g AT UvE Fo, freel
54. ,, 5 feex Fwam avgfen grow, sraEr
arsrrT, faasty
55. ,, " =fozas wrdt g3, 376/ 2, fagar
frz, fassy
56. ,, " ZTTAAT TGV FTIA, 24421, Ar¥-
qrET, faeelt
57. ,, ATQW TN Ao, 326, HAT HT
arfors, 7€ Freny, e
58. ,, wwarew 2few wo, WHY qETE ATHY,
Ara ey arr, faeedt
59. ,, STSA 2T, 4036, ATAE ATATY,
fasslt
60. ,, AFRY WUTZ VAW F7w, 397/ 1,
famar az, fasur
61. ,, TAFATY UoE HHW, +g A iHE, "I
oL, faeelt
62. , ®TAT TH TAWNEATE, 310, FAT

#T srrfors, arady aror, feeely
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L1 &% %7 ATH W qar
st
63. dqd ww Fdr NEHZH  580~81/ 4,
Ty qrfee, faeslt
64. A4 faezw oW wIXAA, AR,
[rFYT qroTY, fEely
65. , AT HTO 848 fagar A, faeeft
66. ,, X73F 437, fyaar Az, faeay
67. , WART HUAT FIV, T—12/&w—1,
aragur, A% faosly
68. ,, 7 wrEzw wWrewEd, 437, faaaw
Rz, Fra¥r qFTATY, fam=r
69. ,,  ®gfar e ®o, 169,
oAV oca ATIFE, FIIA A,
a§ fassly |
70. ,, guar arefewr grIq, 627, &
araTd, fasedy
71. ,, 1 FodYoNIFTH, 5302, BT FATY,
foee arfeez, gz aroy, FasaT
72. ,, HEAIA(A TLEAW ATHA, 227 3, AT
qEIT ATHY, ATAE AT, Faealy
73. ,, ®IWHH, TqIT J(A, 2356,
adgTr, I Fron?, et
74. ,, ®ad FidY w1970, 629, AFATATA,
faesy
75. ,, wRF NI, 5037, V% TF,
wrgAA, AXNAL Az, faedAt
76. , ®ax faw Fo0 5414, 7 AiiwE,
azT AT, Faesfy
77. ,, &Y AUT WIE, 946 GAT WgSH,
T ATATE, fgesty
78. ,, % JIT WTFRET, 949, ATALY
qrary, fassy
79. ,, wawarifEmaryd, 441, faaenie,
faeett
g8o. ,, fasvaw arefew graw, 2654, ud-
7T, faeslt
g8t. ,, fAAAT QT F0 424, wfaay wgA,
THT HENT
82. , faaa wrdy grw, 492, wsiy wfew
g, st wAfers, faaeh
83. , WM WAIGT W, 310, ®AT A
arfys Arasy qrore, fEeefy
84. , wvg=T arfewr grIa, 54199,
g mrfwe, g Aoy, faesly
85. , UA0 Qo 3¥d, 39 T ®WAT X,
faeely
88. , A¥AX FIIY Fe&, 1181-82, ATAT

wfewrz, fasslt”
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Lo}
daar

’

_ & w1 arw s qar

88.

89.

90.

91.

92.

8 3.

94.
95.

96.

97.

98.

99.

100.

101.

102.

103.

104.

105.

106.

107.

108.

»”

8. dgd Iwaw 3T, 692, %m'é—} a'mrrt,

feeat

FmAd srfy g€ w970, 690,
fagar ¥z, fassy

w7 v dwd, 2210, 7Y qgrE e,
faaely

"

»”

14

”"

Awaa  sreoargfwer, s26, faaet
#z, fassfy
1 wigAefaT uox argfewr graw,
FIFEr ATATT, faealt

4 F7 W w16 ZIIA, 4649, T@-

Frend, feestr

Auasr N=FEF, 970, SrdraTy,
JraEr qrany, faset

aracey 334, 4089, 7€ guw, fyedy
fafaw gwe ®0 174, wix feaH
910 =T 0 ATIATE, fawslt

waTd g¥d, 2139 wfewy A,
T arny, freh

g wTY  Sewew 2321
adqa, fasdt
Qe @ Q¥ T, 2411,

ardaver, wraEy, @y, faeer

TATT 9T Qv |uTd |1,
5428 ¥ wifse @I FIMY,
fasey

g WA FIW, 5297, 7
mfere @gT  Frwrey,  faest)
PAFT  qod, WIIRWA, 456,
fagar @z, faoelt

qigfrag 9T Srwezw, 3871,
gfearsiar, fawsly

gy WA TWH FHIL, 5535,

nidy wrfez, T wTwrY, fassy
JqT FAEE Qe figeed, 2343,
gar wgsdr, faeely

qeE 3¥W, 4579, wAT A
ftz, wraEr qrary, faesy

{F 9 WIgFew, 17132,
frar wrenAy, fassly
usfra  arefer gre|, 2201,
et qgreardy, faeet
T WA Jgare FATL,

2542, AT, GATAPY AT

¢
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L)

Lo

109. 4§ T WHW 0TIF

120

121

122.

123.

124

125.
1286.

127.

128.

129.

w1 & AW WX g

e, 2712,
w¥aTerw, faeey
Taar &Y JUIW, 3867, H@-

Trara, AT qTATY,  fRoEAT

THaA A9 A foarAsd, 2647
FEATATA, [(AEY JrATL, faeAr
wH TFEY Afag ATA, 2671,
aLtaTEm  fawsT

TH FA FIA, 2343, FHT,
feeelt

aw ®IT FIW To 85 1,
s ufr, &®A-11,
IR ELI |

THETHT  F14Y  FIF 1257

agrdr gAdT faesy

AT AIIATREH 1272 AFALQ
feesfr 1

g FTA AeqRFACH, 173 FET
TrHe wrg, ATAT wiews, faesly

g¥r F(9 gr3A, 502, wleqr vy,
wear wferg, faedy

A w14 ZrIq, 09T 1Ay 7L,
534 4, FIT FIHT, ATHTHATTA,

fa==r

I T Z73A, 2555, ATE AT,
fawety

wd 5 &I, 119, FxU MFA
wrg, a7 wfenz, fassy

forx aisfen grya, 272, a7 A<
wwifor®, Ty qrwrT, faeeiy

Iy I FIIA 21 6, T TErEATHAT
gAY Tz, fas=

varw &1 Frgdaad wadY, 2726
A& st 7% 7%F, faoey
qAXAT ZTF 2654, AEravara, fasdy
qHIATQIL FFTAT 269 5, AITATATA,
v I
g% ATTHVTFEH, 2654, TTHAGL
a§ gew, faosly

7 LA A1, 112, Arar wfeng
& =T, fast

ugo ¥0 AT Tor FqdY, 5952
vt 722 FiefY, A€ s, faeat
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130.

131.

132.

133.

134.

139.

140.
141.

142.

143

144.

146.

147.

148.

149.

11

&7 &7 AW AT qar

faarar wrdY 3r99, 267 3, Wrdraryr,
Tra#Y aron, faeslr

g wrdY gry«, 5, wigar svsATy,
fazely (wriely )

3z wwrw gAYT AT, ST Frvarew,
2T Frary, fgesfy

o avEfen giew, 215, wAwdY
«?E, ﬁ:@'

YT ZIANvE AT 2509, ATEATET,
FraEr Jravry, faser

Al AT FIAET 2518, 4
wirer gz, qFraTAATA, FIoef

RoTowsarnoz w38, Ira7 wfewy,
F org, faesdy

X1 weTAY 374, fATTr 7T, F[UIAEY
arare, frsa

FATTATY CIT §A, 2090, HrsAT wfewz
gHura gz, famey

forx ~rer wrEY WH, 1829, /I
Traay, fa=r

7w, 3811, FEArETH, faestt
fasar a9 Ars¥zR, 3036, &AY
TR, Frady qrae, fger

aear w1dY gr3q, §-46, T,
fassiy

HSZA RIS 19% &4, 424, Paas'
we, feedlt

gt FATT yoAr, wAY FIF, fH—

154, ¥g @AAT, Faeer

INT WeEYST qF ArsfEw I,

u’120, ¥AvrTATT, 7T, AL YT,

mga, fasdy

¢ carfesw, 35
L, gET Frwry, foesy

qFTw &1 fyed, 2821 B

Argeardy 2 gHgO wrgEYy
arory, faeely

=z e {2 fised m-21 11
aragur, grEwEw €T, §9-11

dYo dro wArgdwwd, 69 8, TH
giffermrr fag, 7 70 16
(frwwrefy  faeew  fagaw)
(o wmro wramyy, faesly

qavy

- ——
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Lo %t T ATH G qar

dear

150 . #ro d9Y0 Y FIA 2410,
ardrarar, faeey

i51 T gl = w@Ms FAT 258,
faa=r Wz, faestt

152 , W4 z3d 464, faaar Az, faesl

153. ,, daT 9T uIAr 3273, A
gFTaTAr AT dvar ww, faedy

154 , T UR [T ARW 2329,
Tftarara Argdy  arany, faedr

155 fasres §9 #¥ 32 of FAILGT
greedrad weeqasd, faesfr

156 faax gfeasr IaT 3007'68
FTAT TN GIFA  ATA AT
grar Tw faesly

157, WA WRAA 2640 TAALA
a% guw, faedr

158 Frrqra q&  arifFer  grIw
2915 (AT gAY AT, ey

159, . =X & arifew grgw 2379,
oqd @i A, gEwa vz, Faedy

160, ,  wwErEAr iy gIw  (gfea)
212 AT Fgrgw waAd de,

<

161, arEar wrdfyt o weArs wrRe
951 00 BT Brdrarer, faeay

162 o qUEE ARwx 512 fewdy
arereA A qrorr, et

163,  Tg ST IIT WiswERm 2530,
afrarara wradr @, Paew

164, , gear w1y dgdwFaw 872/ 23
FeAAA  qrALY  qTonY, et

165. AT T YIS FO 422

famer ¥z =radr arony, faee
ATFRY, AmaRT e Aoy §  sTERT
e st

2328. =it gfg W W= : g1 Here A
Ty wqary WY g & fF -

(¥) Twears & Wreardy fg  arew<

i dgeR et o Ny ¥y & wor
e ¥ fier TTET 9T 9T W AR AT
1 weary & qgr Igw frrare Wi agde

me ey wr § ;WX
882 LS—3.
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o (@) mr owrrRe fadr & Pwewfofes
ol ¥ W WX g w7 wE s
WEAT T gWT &

(aw) am sf (TgeTw aTEA)

() Fd w1 FET (qgre dgewr)
(7)) T TAET Pt wpw wnT TAWAC
(Feeer aredT)

(w12) I At &1 arer WA |wMA
(faamar agdie )

(i) wharae ta¥ Qe (fire wgder)

ware dat (ot Wio gwo whwN (%) AW
THRYIT §J TEwaA ¥ faea< fawr foar
STar § WX W S st faaifor oo
T IU F@ § TAF OF w9 Y fAwifc
A aF pa 5y ata § 1 xw aww
FrEdT e ¥ ouwe agdIT ¥ famr<fagr Wit
FIHEE § aqr fagiv agdra & @y Qo &
TAFIT WIAF T Jeary g | Agaa< fady
g e I F dvre eyl ®, aW
AMH 9IqT ATH ATRT q9T 1,000 97 TEX
wfax £t svger a™r qAEt § qgx
TIFOIY T agaEar AT ST qEY &

(&) g1 oFa *F a1 &Y § )

Different Rates of Levy Sugar im
Different Zones

2329. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the reasons for fixing different
rates for levy sugar in different zones
and whether in some zones these
rates are even below the production
cost; if so, in which zone anq the
reasons therefor;

(b) the nameg of the zone where
levy sugar rates are the highest and
the production cost thereof; and

(c) the reasons for fixing the lowest
rate for levy sugar in Gujarat?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) For the purpose of fixing the prices
of levy sugar, the country has been
divided into 16 geographical zones on
the recommendations of the expert
bodies like Tariff Commission and the
Bureau of Industrial Costs & Prices
which have investigated the cost struc-
ture of the sugar industry in the past.



67 Written Answers

It is no doubt g fact that the prices
of levy sugar in all the zones, except
South Bihar are less than the cost of
production. The reason for this is
that under the present policy of dual
pricing, the facteries have to sell 65
per cent of the nroduction to the Gov-
ernment nominees as levy sugar and
they are free to sell the balance 35 per
cent of their production in the open
market. In calculating the prices to
be paid for levy sugar, the estimated
prices which the factories will get for
the 35 per ceni of the sugar to be sold
i the open market are alse taken into
aecount. On this basis, the amount re-
alised by the factories both for levy
suagar and free-sale sugar taken to-
gether will cover their cost of produc-
tion including a fair return.

(b) The levy sugar price is the
highest in the South Bihar zone, the
production cost thereof being Rs. 306.19
per quintal.

{c) In fixing the levy sugar price in
respect of Gujarat the same principles
have been adopted as for other zones.

Strike in Aralam State farm,
Cannangre

2330. SHRI B. K. NAIR: Will the
Minister ¢of AGRICULTURE be pleaged
to state:

¢ta) whaether the labour sirike is
currently going on in the Central
State farm in Aralam in Cannano:e
District; and

(b) if so, the reasong thereof and
the steps taken to bring about a
settlement and restore cordial rela-
tions?

THE MINISTER OF AGRICULTURE
AND RURAL. RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir.

(b) The main reason for the strike
at Aralam Farm is the demand of in-
creased wages by the Daily paid
workers, The State Farms Corporation
of India, as a matter of policy, is pay-
ing wages to daily-paid workers at the
various farms run by them at the rstes
fixed under the Minimum Wages Act
for Agricultural labour as are fixed by
the respective State Governments. In
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Aralam Farm also, wages are kLeing
paid as are fixed under the Minimum
Wages Act notified by the Kerala Gov-
ernment. With a view to end the
strike, consultations/discussions have
taken place and are taking place bet-
ween the State Farms Corporation of
India, Kerala Government and Govern-
ment of India.

Fromodions of SC/STP Candidates in
F. C. L North Zone

2331. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of AGRICUL-~
TURE be pleased to state:

(a) whether the Food Corpsration
of Indig is observing reservation for
Scheduled Castes/Scheduled Tribee
in promotion by selection from Claas
III to Class II in its North Zone;

(b) it so, (i) the number of candi.
dates promoted during 1878 and 1979
year-wise; (ii) the total number and
the number of Scheduleq Castes/
Scheduled Tribes candidates promotec
from each panel; (iii) the total num-
ber and the number of Scheduled
Castes /Scheduleq Tribes candidates
considered in each panel;

(c) if sufficient number of Schedu-
led Castes/Scheduled Tribes candi-
dates were not available whether eli-
gible Scheduled Castes candidates
were considered against vacancies res-
erved for Scheduled Tribes; and

(d) if so, the number of Scheduled
Castes vacancies fllled by Scheduled
Tribes and Scheduled Tribes vacan-
cieg filled by Scheduleg Castes?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO)
(a) Yes, Sir.

(b) A statement giving the required
information is attached.

(¢) and (d). In 1978, sufficient num-
ber of Scheduled Castes and Scheduled
Tribes officials where not available in
the zone of consideration in certain
cadres. Therefore inter-se-adjustment
could not be made, In 1979, 8 vpasts
reserved for Scheduled Tribes were
filled by¥ Scheduled Castes candidates.
No post of Scheduled Castes was filled
by Scheduled Tribes.



70

Written Answera

ASADHA 9, 1902 (SAKA)

Written Answers

9

“UORRRPIST0D
Jo 3Voz [ uWIIqe 8Ll-51-2%
-{mAB M SfelDIgo 3
LIS ® DIs oN Ly . *t 8 8L-5-z (1a0)y) laBewepy ‘nmy g
¢ g °q (PIW) Ie8evey “uwy §
1 ¥ 1 4 gl-gi-zc (11am) wfeuwpy nssy ¥
*0ULICID 0T A
Jo juem Joj 3ur
Puxd %1 PO Dy
suo  jo uopowalg ¥ 111 2 L - gl-S-z (DO) teBeney umy €
¥ ¥ 11 gl-t1-5% ‘o z
*30Uerea[d dweNBIA
Jo yuem Joj Suy
~puad s1jeigo
*0)'S 9E0 O UONIGWOIY I t 1 i1 .- 4 e gl-¥-¥e (1o0daq) seSeuwpy ‘nsmy 1
—gL6*
(01) (6) (8) () (9) (9 # ) (3) (1)
s DIS paspruod 1/s D/s  parouwrod
Sep ————— sajep yuoux
Pasopisu0d sajep  ~Ipued jo pa -jpuedjo  -jouedua
syremsy -puw LS ® D/S ‘oNjwmol -owoud If§ B DS ‘ONTEIOL  jo v aIpeE) "oN'S

AT




72

Written Answers

JUNE 30, 1980

Written Answers

71

‘o .. . €z

‘uomn
~ BIDPISUOD JO JUOZ
o UI9|qE[IEAR M
sfeogo 1/S “Ofs ON " . &1

8 031

*$33EpIpuL
DIs  4q I L/S
Joj peAwsal ssod g
*IUBIER[D VUE[ISIA
Jo juem Joj Surpuad
ST speRgjo  oquU
pampsyRg uo pue
aseD pampagdg
€ Jo  uonomoig Il 6z 01z

0l

[4)

6L6-F/€

6l-g-L

64-C-4

ol 6 8 L

ey

(raopy) w8euepy sy ¥

(1arD) aBewey ussy 6
(so]y) oBeuepy 'nssy @

(30da) 8euely Ny 1
—~6.61




73 Written Answers

Faet Finding Comamitiee on Irregula-
rities in Indian School of Mines

2332, SHRI A. K. ROY: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government are aware
of a continuing tension between the
teacher representatives of the Execu-
tive Board and the Director of the
Indian School of Mines, Dhanbad
affecting the study and peaceiul at-
mosphere in the campus for the last few
years; if so, the facts in details;

(b) whether Government would in-
tervene intg the matter to settle the
issue arnicably to restore peace in the
institution;

(c) whether the fact finding com-
mittee, constituted during the Janata
Government to enquire into certain
irregularities in the Indian School of
Mines hag submitted its report; and

(d) if so, the details thereof anmd
the steps taken thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The Government are not aware of
any tension in the School affecting the
study and peaceful atmosphere i1n the
campus. However there have Leen
some complaints against the Director
made by the teacher representatives on
the Executive Board. The Executive
Board has appointed a Fact Finding
Committee to look into the complaints.

(b) The question does not arise at
this stage since the government is

awaiting the report of the fact finding
committee.

(c) No Sir, the Committee appointed
by the Executive Board of the School
is expected to submit its report shortly

(d) The question does not arise

ASADHA 9. 1902 (SAKA)
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Drinking water facilities to semi-
urban localities of the country

2334. SHRI GIRIDHAR GOMANGO:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether the States
the problem villages of

water
urban localities;

the problem

(b) if so,

identified
drinking
facilitieg including the semi-

villages

State-wise taken up to provide drink-

ing water and to be
Annual Plans;

provided

in

(c) the number of tribal villages
in tribal sub-plan areas of the States
selected for the provision of drinking
water facilities, State-wise and funds
provided from State sector for this

areas; ang

(d) funds earmarked and released
by this Ministry to the States to spend
the money in tribal sub-plan areas so
far?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) In 1972, a survey was conducted
on the initiative ° the Central Govern-
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ment which identified 1.53 lakh vil-
lages as problem villages lacking in
safe drinking water facilities. The
survey was conducted on the basig of
revenue villages according to 1971
census.

(b) Informaticn is given in the
Statement (attached).

(c) Figures regarding the No. of
tribal villages in tribal sub-plan areas
selected for the provision of drinking
water facilities and funds provided
from State Sector for these areas are

Written Answers 78

not available.

(d) Provision of drinking water
facilities is a State subject. However,
under the Accelerated Rural Watcer
Supply Pregramme the Centre provides
financial gssistance to States to accele-
rate the coverage of drinking weter
supply to problem villages. State-wise
allotment of funds during the years
1977-78  1978-79 and 1979-80 are given
in the enclosed statement. Separate
figures are not avallable for tribal sub-
plan areas.

Statement

Centrally Spunsored Acclerated Rural Water Supply Programme
Funds released to States/U.Ts in 1977-78, 1978-79, 1979-80

(Amounts in lakhs of Rs.)

S. No. State/U.T. 1977-78  1978-79 r1979-80
1. Andhra Pradesh 152 30 351° 11 215° 60
2, Assam . . . 57 60 149 57 323 15
3. Bihax 242 8o 504" 20 680 45
4. Gujarat 332 8o 260- 85 127- 80
5. Haryana 142 10 200" 79 260" 19
6, Himachal Pradesh 222- 60 425° 12 392 86
7, Jammu & Kashmir 152° 80 200° 00 182° 05
8. Karnataka 142 30 107" 70 69 oo
g, Kerala . 102 00 278 00 282 35

10. Madhya Pradesh 252+ 8o 290° 00 35715

11, Maharashtra . 312 80 408°97 378- 30

12, Manipur 52 50 53 57 53 55

13. Meghalaya 25° 00 103" 79 111-60
14. Nagala d . . 77°50 9700 139°5 7
15. Orissa 18280 218:00 209°00
16, Punjab . . 102 10 174' 90 68 40
17, Rajasthan 252° 30 353" 27 205 00

18, Sikkim . 36 50 43 13 26 oo
19, Tamil Nadu . . . . 21730 408- 00 21937
20. Tripura . . . 80 50 113 50 97°15
21, Uttar Pradesh . . 352° 80 617-50 709 55
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S. No. State/U.T. 1977-78 1978-79 1979-8¢
22, West Bengal . . . . . . . . 242 8o 534" 01 b6y 7
23, Arunachal Pradesh . . . . . . 20 o0 32 00 46 2o
24. Goa, Daman & Diu . . . . . . 10 00 9 50 (1 Q5
25, Mizoram . . . . . . . . 15 00 18- 50 (9 o5
26, Pondicherry . . . . . . . . 10 00 17 00 2 ae
27. Andaman & Nicobar . . . . . . 20° 00 18- 50 (5° 5it
28, Delhi . . . . . . . . . 10 00 14700 g

35;3 00 —5998- ;-G ”5898 ik
Figures include funds reclecased towards expenditure on Monitoring & Inscesigatu.
Units also.

Statement

Number of villages cavered under Accelerated Rural Water Supply Programiec zfuring
1977-78, 1978-79, 1979-80.

Centrally Sponsored Accelerated Rural Water Supply Programme

S.No. State/U.T. 1977-78 1978-70  :079-Bo
1. Andhra Pradesh . . . . . . . 218 332 *
2. Assam . . . . . . . . . 54 34 i
3. Bihar . . . . . . . . . 1399 1486 +
4. Gujarat . . . . . . . . 192 79 120
5. Haryana . . . . . . . . 55 55 55
6. Himachal Pradesh . . . . . . . 308 792 630
7. Jammu & Kashmir . . . . . . 23 90 35
8. Karnataka . . . . . . . . 343 132 440
9. Kerala . . . . . . . . . 6 I2 1y

10, Madhya Pradesh . . . . . . . 50 170 £33h

11, Maharashtra . . . . . . . . 261 162 $£74

12, Manipur . . . . . . . . 3 ] 15

13. Meghalaya . . . . . . . . Nil It Rt

14. Nagaland . . . . . . . . 3 39 *

15. Orissa . . . . . . . . . 898 1867 *

16. Punjab . . . . . . . . . 143 115 58
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1 2 3 4 5
17 Rajasthan . . . . 150 155 14
18 Sikkim . Nil 15 '
1g Tamil Nadu . 224 848 *
20 Tripura 184 Nil 63
21 Uttar Pradesh 52 146 39+
22 West Bengal . 965 18 -
23 Arunachal Pradesh Nil 42 »
24 Goa, Daman & Diu 1 Nil '
25 Mizoram Nil Nil .
26 Pondicherry Nil 7 5
27 Andaman & N Islands . 2 2 4
28 Delhi . . . ! Nil 10

* Iunformation from these states is still to be received.

Review of literary centres at Delhi

2335. SHRI NAVIND RAVANI: will

the Minister of EDUCATION be pleas-
ed to state:

(a) whether it ig a fact that out of
2000 and odd literacy centres opened
in Delhi during previous regime,
only 50 are actually functioning;

(b) if so, what steps have been taken
to stop giving financial help; and

(c) it there is no monitoring being
done so far, whether Government
propose to undertake a review of such
centres?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEi-~-
FARE (SHRI B. SHANKARANAND):
(a) According to the information fur-
nished by Delhi Administration the
total number of Adult Education Cen-
tres currently running is 1597.

(b) and (c). Does not arise.

Membership and eleetion to Friends
Central Government Employees Co-
operative House Building Society

2336. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister ot

WORKS AND HOUSING be pleaset.
to state:

(a) whether the Department of Co-
operative Society, Delhi, has conduc-
ted elections of the Managing Com
mittee of the Friends Central Govern-
ment Employeeg Cooperative House-
building Sociely;

(b) if so, how many times and om
which dates;

(c) whether only bona-fide members
were allowed to participate and vote
in these elections; and

(d) if so, whether copies of the list
of bona-fide members who were allow-
ed to participate in each of such elee-
tions, will be laid on the Table?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI;
(a) and (b). The Registrar of Co->pera-
tive Societies has reported that elec-



83 Written Anstwers

tions were conducted by the Election
Officer appointed by him on three oc-
casions, viz, 30-4-1972, 17-3-1974 and
1-1-1978.

(¢) Yes, Sir.

(d) List of members is available with
the Registrar of Co-operative Societies.

Financial aid to Stateg for giving
Peusion to Agricultural labourers and

poor peasants

2337. SHRI GADADHAR SAHA: Will
the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether Government are con-
sidering to grant financial aid to
States which have taken measures to
give pension to agricultural labourers
and poor peasants;

(b) if so, what are the allotments
proposed to be given to each Stale;
and

{c) if not, the reasong therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
*'ARE (SHRI B. SHANKARANAND):
(a) fo (¢). The Seventh Finance Com-
mission has allowed adequate provision
for each State for its forecast period
1979—84 to enable State Governments
to pay Rs. 60 per person per month
by way of old-age pension to approxi-
mately 0.1 per cent of the old and
destitute population in general on
the basis of 1971 census. In view of
this no separate assistance is con-
templated.

Prevention of erosion in Himachal
Pradesh

2338. SHRI M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a pilot project for the
prevention of erosion in the Dhaula-
dhar mountain in Himachal Pradesh
is to be taken up as a technical co-
operation venture with Federal Re-
public of Germany; and

JUNE 30, 1980

Written Answers 84

(b) if go, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir,

(b) A pilot project on integraied
development of Dhauladhar Range in
Himachal Pradesh entitled “Erosion
Prevention on Dhauladhar Range” has
been agreed to for assistance by the
Government of Federal Republic of
Germany. Exchange of Letters on this
pilot project between Government of
India and Federal Republic of Germany
was concluded on 13-5-1980. The ob-
jective of the project is to develop an
integrated model which can be repeated
to improve the living conditions of ‘he
people residing in the Himalayan foot-
hills, averting the threat of flood dia-
aster at the middle and lower reaches
of the river Binwa and preventing the
deposit of silt in the reservoirs and
regulation of torrents with the in-
volvement of local people.

The project will be implemented
over a period of 8 years in 3-phases.
Phase I, of two years duration, is the
preparatory phase. Phase II of four
years duration, is the main implemen-
tation phase and Phase III, of two
vears duration is the concluding
phase of the pilot project.

Total investment envisaged is
Rs. 106 million approximately over
eight years.

Project short duratiop Toria, Mustard
by College of Agriculture, Calcutta
University

2339. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in 1975 a principal in-
vestigator of the TUniversity College
of Agriculture, Calcutta University
had been trying to do a project on a
short duration Toria, Mustard in their
Barnipur and Burdwan farms;
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(b) whether at a meeting of the Go-
verning Body of ICAR, the scheme
was accepted on a hundred per cent
basis at a cost not exceeding Rs.

74,700;

(¢) it so, whether the scheme has
now been virtually shelved by the

ICAR; and

(d) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH

RAO): (a) Yes, Sir.
[ 3

_ (b) Yes, Sir.

(¢) No, Sir.

(d) The Principal Investigator sub-
mitted a scheme on ‘“Improvement of
Brassica Compestris var. Torim by
treatments with Colchiune and other
chemical mutagens to be grown on aus
and aman fallow lands of West Bengal
in 1975 to 1.C.A.R. but the Scientific
Panel did not recommend the scheme.
While considering the recommendation
of the Scientific Panel, the Governing
Body in its meeting held on 5.6.1979
while appreciating the urgency for
augmenting o0il seed research in West
Bengal, observed that the scheme
may be suitably modified and if the
Chairman of the concerned Scientific
Panel approves the modified scheme,
ICAR may jssue the sanction with the
concurrence of Member (Finance).
Accordingly, the scheme was revised
in the light of the guidelines prescrib-
ed by the ICAR for the ad hoc schemes
and the sanction wag issued on 20th
July, 1979 at a total cost of Rs. 74,700
for a period of three years. The Prin-
cipal Investigator accepted the scheme
for implementation with effect from
1.8.1979. The scheme is in operation

at present.
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Slanghier House '

2340. KUMARI KAMLA KUMARI:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether Government are aware
that there is a slaughter House in the
open feld near the Block 31, 32 and
33 Vishwag Nagar, Delhi-32 and the
whole locality is badly affected with

the dead animals;
(b) if so, whether Goverrnment
propose to remove it; and

(c) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) to (¢). The Municipal Corporation

of Delhi hag reported that no slaugh-
is situated near these

ter house
out-

blocks but there are two sites
side these blockg where bones of dead
animals are collected for transporta-
tion outside Shahdara. Prosecutions
have been launched against the per-

sons concerned.

Air Pollution

2341, DR. SARADISH ROY. will
the Minister of WORKS AND HOUS-

ING be pleased to state:

(a) whether Government are aware
that power generating units of DV(
in Durgapur have no devices to chec!
air-pollution; and

(b) if so, the steps Government
propose to take in this matter?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). The information is being
collected and will be laid on the
Table of the Lok Sabha.
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Drinking Water

2343. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) how many villageg in Madhya
Pradesh still have scarcity of drink-

ing water andA how many of these

ment have schemes to provide drink-
ing water to the villageg; having
drinking water scarcity; and

(c) if so, how many villages in the
above Districts from Madhya Pra-
desh were covered by these schemes
in 1978-79 and 1979-80?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The Madhya Pradesh State Gov-
ernment hasg been asked to furnish
uptodate figures, The same is
awaited.

(by Provision of drinking water is
a State subject. However under the
Accelerated Rural Water Supply Pro-
gramme, the Central Government
gives financial assistance as a 100 per
cent grant in aig to State Govern-
ments for providing drinking water
to villageg having drinking water
scarcity.

(c)

Name of District Coverage of Village«

— m—— —— e

1978-79  1979-8Bv
Rajgarh . . . 5 3
Guna . . . 3 6
Vidisha . . . - 133

(These figures cxclude the villages covercd
by State Government Schemes for provid-
ing drinking water.)

Demand and supply of Wheat, Sugar
and Rice to U.P.

2344. SHRI ZAINUL BASHER:
Will the Minijster of AGRICULTUAnE
be pleased to state:

(a) what were the demands of
wheat, sugar and rice from Uttar Pra-
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desh and what quantity was supplied
to thig State from February, 1880 to
May, 1880; and

(b) whether the Central Govern-
ment could not supply sufficient quan-
tity of wheat rice and sugar to Uttar
Pradesh or State Government could
not make the effective distribution?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO):. (a) The demand of Govern-
ment of Uttar Pradesh and supply
of wheat for public distribution sys-
tem and roller flour mills and rice
and sugar for public distribution sys-
tem from the Central Pool during the
period from February to May, 1980
. are given below:

(figures in '000 tonnes

Demand Supply

Wheat
i) for publicdistri-

tion . 396 o 265 1
ii) for roller flows

mills . 263 o 199 9
Rice . 2340 123° 9
Sugar . 200 © 177 49
(by The FCI maintlains adequate

stocks of foodgrains within the State
to meel its demands. To get over any
difficulties caused by uneven dis-
tribution of the stocks in the various
depots, inter-state and intra-state rail
and road movementg are also orga-
nised to make available the required

guantity.

As regards sugar, against the
State’s levy quota of 1,67,126 tonnes
for the four months, the actual sup-
ply has been 1,77,494 tonnes.
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Area and perceatage of Fovewls

2345. SHRI G. NARASIMHA RED-
DY Wil the Minister of AGRICUL-
TURE be pleased to state:

(a) the total area and percentage of
forests felled in the last three years,
(State-wise);

(b) the percentage of foreslg  ex-
isting at preseny and recommended
percentage to be retained, (State-

wise); and

(c) what{ action Union Government
are taking to maintain the required
recommended percentage of forests
in each State?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO): (a) Necessary information 1is
being c¢ollected from the States and
Union Territories and would be plac-
ed on the Table of the Lok Sabha in
due course.

(b) The statement (Annexure I)
percentage of the forest
area to the lotal geographica] area
(State-wise) during the year 1977-78.
The National Forest Policy, 1952, has
recommended that in plaing the forest
area should be 20 per cent of the total
land garea and in hills it should be 60
per cent, so that the over-all area
under forest for the whole country
is 33 per cent of the total land area.
However, there are no specific recom-
mendations from Government of India
for percentage of area to be retained
under forests in each State indivi-
dually.

gives the

(c¢) The question does not arise.
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Forqst Area as percentage to total Geographisal

Area during 1977-78—

S1. State/Union Forest Area
No.  Territory zgc‘:/;,g: g; }tlci).
cal area
States
1  Andhra Pradesh 23 25
2 Assam . 3924
g Bihar . . . 16 84
4 Gujarat 9°'99
5 Haryana . 3 30
6 Himachal Pradesh 39° 11
7 Jammu & Kashmir 9 47
8 Karnataka 19° 59
9 Koerala 29° 15
10 Madhya Pradesh 36- 67
11 Maharashtra 2167
12 Manipur . 26- g2
13 Meghalaya . . 28- 32
r4 Nagaland . 1748
15 Orissa 43 61
16 Punjab 4 09
17 Rajasthan . . io 11
18 Sikkim 38 63
19 Tamil Nadu 1733
20 Tripura 5753
21 Uttar Pradesh . 17 24
22 West Bengal 1347
Union Territories
23 A & N Islands 90- 00
24 Arunachal Pradesh . 61 67
25 D & N Haveli 40 82
26 Delhi 2°68
27 Goa, Deman & Diu 34° 38
28 Mizoram . 3381
A;:!: INDIA 2254
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Persons benefited under Adult Kduw-
cation Pregrammse

2346. SHRI AHMED M. PATEL:
Will the Minister of EDUCATION be
pleased to state:.

(a) the amount that has been alle-
eated for the adult education prog
ramme in the country, State-wise dur-
ing 1977-78, 1978-79 and 1979-80;

(b) the names of the agencies which
were operating to implement this
scheme; and

(¢) number of persons in each State
benefited under this programme
during the said period and particul-
arly in Gujarat State District-wise?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND:
(a) Statement I ig attached,

{(b) The agencies implementing the
Adult Education Programme are State
Governments/UT Administrations, vo-
luntary organisations, Nehru Yuvak
Kendras, and college,
public-sector undertakings etc.

universitieg

(¢) Based on the information fur-
nished by the State Governments/UT
Administrations and the various imple-~
menting agencies, a State-wise
statement of persons who have bene-
fited under the Adult Education Pro-
gramme during 1977-78, 1978-79 and
1979-80 is attached. (Statement II).
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STATEMENT = I

Statc-wise amount sanctioned under Central & Centrally Sponsored Schemes
of Adult-Education  during 1977-78, 1978-79 and 1979-80.

(Rupecs in lakhs)

State/UT 1977-78  1998-99 1979-80
1 2 3

1. Andhra Pradesh . . . . . . . . 7- 28 44° 70 29" 0fF
2. Assam . . . . . . . . . . 7' 49 0 30 29° 10
3. Bihar . . . . . . . . . . 7° 59 45° 54 122" 44
4. Gujarat . . . . . . . . . 30° 16 68- 78 79" 53
5. Haryana . . . . . . . . . 585 25° 16 37 52
6. Himachal Pradesh . . . . . . . 376 2 83 12 09
7. Jammu & Kashmir . . . . . . . 2-66 0" 9o 700
8. Karnataka . . R . . . . . . 6- 8qg g 61 86 52
9. Kerala . . . . . . . . . 371 1579 29° 53
10. Madhya Pradesh . . . . . . . . 7 o1 39° 66 g3 €0
11. Maharashtra . . . . . . . . 5 82 69 77 120 gb
12. Manipur . . . . . . . . . i 64 6 20 10020
13. Meghalaya . . . . . . . . . 2° 20 3° 22 8-y
14. Nagaland . . . . . . . . . 184 475 9° 96
15. Orissa , . . . . . . . . . 457 13°73 74" 67
16. Punjab . . . . . . . . . 6" 60 26-16 10° 48
17. Rajasthan . . . . . . . . . 13- 02 +7 93 76+ 76
18. Sikkim . . . . . . . . . 2700 005 5° 20
39. TamilNadu . . . . . . . . 11 5t 37 92 70" 44
20. Tripura . . . . . . . . . 155 8- 33 15° 65
21. Uttar Pradesh . . . . . . . . 14°10 27° 31 211 27
a2. West Bengal . . . . . . . . 7" 44 12° 62 41°75
23. A&N Islands, . . . . . . . .. 129 142
24. Arunachal Pradesh . . . . . . . . .. 2°54 2° 50
25. Chandigarh . . . . . . . . .. 022 o' 56
26. Dadra & Nagar Haveli . . . . . . .. o-3o0

27. Delhi . . . . . . . . . . 7-63 1483 15-23
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1 2 3 4
28. Goa,Daman & Dia o' 08
2q, Takshadweep 0° 35 0-18
an. Mizoram 028 5'24
31. Pondicherry 4°52 2°23
ToTAL 162- 38 53569 1209 80

STATEMENT--.II

State-wise mumher of persons benefited under the Adult Education Programme during
1977-78. 1978-79 and 1979-8o.

Nuame of the state/Union Territory 1977-78 1978-79 1979-8¢
(as on 31-1-80)
1 2 3 4
. Andhra Prad~sh 21,681 45,310 1,46,484
2. Assamn 34,743 38.430 97,272
.. Bihax 12,791 33,000 2,56,149
4. Gujarat . 77,620 3.01,264 3,25,227
-. Haryvana . 1,16,925 68,660 83,610
., Himachal Pradesh . 18,207 32,070 27,051
7 Jammu & Kashmir 4,133 10,103 42,296
%, Karnataka 1,40,079 1,72,000 1,32,096
. Kerala 10,656 77,100 1,26,636
+» Madhya Pradesh 49,921 1,28,850 1,76,281
i. Maharashira 65,013 463,800 4,59,299
2. Manipur . 8,192 29,970 34,909
i 4. Meghalaya . . 5,850 14,465 9,650
1 4. Nagaland . 10,518 17,700 16,844
+5. Orissa 33,135 1,04,252 2,95,041
16. Punjab 14,404 38,100 18,320
1 7. Rajasthan 20,333 95,826 2,23,852
18, Sikkim 8,415 384 11,574
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1 2 3 4

19. Tamil Nadu 55,829 1,21,910 4,00,092
20. Tripura 5,792 35,248 43,425
21. Uttar Pradesh 1,16,389 1,58,247 1,30,361
22. West Bengal 1,08,700 1,26,780 1,10,104
23. A & N Islands |, 970 2,940 3,584
24. Arunachal Pradesh 5,850 9,880 5,646
25. Chandigarh 104 2.8c0 3,307
26. Dadra & Nagar Haveli 118 992 3,163
27. Delhi 10,009 19,320 32,862
28. Goa,Daman & Diu 454 9,030 2,062
29. Lakshdweep 111 312 315
30. Mizoram 4,263 5,265 8,241
g1. Pondicherry 1,307 6,960 7,436

Torar : 9,62,602 21,70,868 32,303,088

or
say 9* 63 lakhs

(® 1

T
say 21+ 71 lakhs  say 32- 33 lakhs

Examination Reform at Secondary and
High School level

2347. SHRI P. K. KODIYAN: Wwill
the Minister of EDUCATION be
pleased to state:

(a) ‘whether the question of exam-
ination reforms at the secondary and
high school level has been examined;
and

(b) if so, what are the decisions

taken?

THE MINISTER OF EDUCATION

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). 1. Examination Re-
form is a continuous process. The
Government through its expert bodies
has been giving constant attention to
it since long.

2. The procesg of Reform is based
on the premise, stated in the National
Policy on Education (1968), that “a

882 L.S—4

major goal of examination reform
should be to improve the reliabijlity
and validity of examinations and to
make evaluation a continuous process
aimed at helping the student to im-
prove his level of achjevement rather
than at ‘“certifying the quality of his
performance at a given moment of
time.”

3. The main thrust of this process
is as follows:

(i) Improvement of written exa-
minations—both external and inter-
nal:

(a) Improvement of questions
and question papers.

(b) Improvement of scoring

procedures,

(¢) Improvement of interpreta-
tion of results,

(ii) Improvement of practical exa-
minations.

+
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(ii}) Improvement of oral exami-
nations,

(iv) Introduction iof internal as-
sessment in schools:

(a) Improved methodg of exa-
mination.

(b) Introduction of diagnostic
tests.

(c) Assessment of attitudes, in-
terests, and personal and social
qualities.

(d) Assessment of co-curricular
activities, sports ang games.

(e) Maintenance of records ina
scientific manner.

(f) Scientific interpretation of
results of assessment,

4. The following action programme
has been developed:

(1) Training of paper-setters in
all important subjects for improve-
ment of question papers.

(i1) Training of resource persons.

(iii) Training of teachers for im-
proving classroom examinations.

(iv) Training og officials of Boards
of Education in examination techni-
ques.

(v) Developing tools and techni-
ques for internal assessment,

Sugar Stock

2348. SHRI SOMNATH CHATTER-
JEE: Will the Minjster of AGRI-
CULTURE be pleased to state:

(a) what is the present sugar stock
position;

(b) the rate of monthly release of
sugar;

(c) the approximate need to meet

festival requirements for the year
1980-81; and

JUNE 30, 1980

Written Answers 102

(d) the approximate carry over
stock in the same period?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA JINGH
RAO): (a) The sugar stocks with
the factories as on 15th June 1980
were 18.52 lakh tonnes,

(b) With the reintroduction of par-
tial control on sugar from 17th De-
cember 1979, 2.71 lakh tonneg of levy
sugar per month are being released
for allocation to the State Govern-
ments. As regards the release of
monthly free sale quota of sugar, the
position from January, 1980 onwards
is as under:—

(Lakh tonnes)

Month Quantity of
1980 free-sale qusta
January 1.50
February 1.25
March 1.25
April 1.25
May 275
June 1.75
July 1.25

(¢) and (d). The carry-over ct
sugar stocks as on 1st QOct. 1980 is
estimated at about 5.4 lakh ‘onnes.
The quantum of extra release of sugar
to meet the requirement of important
festivals like Dussehra and Diwali fall-
ing in the first 2 months of 1980-81
sugar season i.e., October and Nov-
ember 1980 will be considered aaving
regard to production trends in the
aforesajd first two months of 1980-81
season.
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Housing Schemes for Weaker Sections
by HUDCO ang L.IC,.

2349. SHRT N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have asked
the HUDCO and LIC to prepare some
special schemesg to meet the housing
requirements of weaker sections of
rural community; and

(b) if so, the details of the schemes
which the Central Government have
agreed to help the State Gevernments
in their implementation during the
current year?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):

{a) No, Sir.

(b) Does not arise.

National Award for Eminenti Teachers

2350. SHRI P. J. KURIEN: Will
the Ministey of EDUCATION be pleas-
ed to state:

(a) whether it is fact that the am-
ount of national award for eminent
teachers is considerably less than the
amount given to experts in other
ﬁeldé; and

(L) if so, whether Government pro-
pose to take steps to remove the dis-
parity?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
{a) and (b). National Awards to tea-
chers are only tokens of appreciation
intended to encourage teachers and
give them public recognition. It will
not be correct to assess them only on
money value. In any case, if the
number of awards is also taken into
account, there can be no question of
disparity.
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Demolitions in Mohindroo Enclave,
Delhi

2351. SHRI PIUS TIRKEY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that DDA
demolished a large number of unauth-
orised congtructions at Mohindroo
Enclave in North Delhi;

(b) whether Government are going
to check all the private colonieg in
Delhi where people have constructed
iheir houseg illegally; and

(c) if so, by what time all the ill-
egal constructions will be demolished?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). Delhi Development
Authority has intimated that about
150 unauthorised structures, each
consisting of one room and boundary
wall, were demolisheq in Mohjndroo
Enclave Extension in North Delhi.

Notices under the Delhi Develop-
ment Act, 1957 are issued for the an-
authorised constructiong being done
in ‘Development Areas’ of the Delhi
Development Authority and necessary
orders are passed.

(c) It is a continuing process. De-
molition is to be carried out in due
course of time ag per policy of che
Government.

Foreign Cooperation with National
Dairy Development Board

2352. SHRI G. Y. KRISHNAN: will
the Minister of AGRICULTURE he
pleased to state:

(a) whether it i a fact that some
countries have extended their co-
operation o the National Dairy Devel-
opment Board to donate vegetable oil;
and

(b) if so, the names of such coun-
tries and the details thereof?
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA  SINGH
RAO): (a) Yes, Sir,

(b) The Cooperative League of Uni-
ted States of America (CLUSA), a co-
operative organisation, hag agreed to
donate 1,60,000 tonnes of vegetable cil
spread over a period of ejght years to
the National Dairy Development Board
for their project on  Restructuring
Edible Qil ang Oilseed Production and
Marketing.

Cooperative Unjon of Canada, alszo a
cooperative organisation, have also
extended, in principle, their coopera-
tion to the National Dairy Develop-
ment Board for donating vegetable
oil but the details have not yet been
worked out.

Procurement of Wheat in Punjab

2353. SHRI K. M. MADHUKAR:
Will the Minister of AGRICULTURE
be pleaseg to state:

(a) whether it is a fact that the
procurement of wheat in Punjab is
likely to fall short of its target this
year desnite increased production
compared to last year’s production;
and

(b) if so, the details and  reasons

thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). As all purchas-
es are being made by way of worice
support, no target for the procure-
ment of wheat has been fixed by ‘he
Ghvernment. In the current Rabi
marketing season so far, the procure-
ment of wheat in Punjab has been
higher (at 4227 lakh tonnes) than
that in the last season (41.92 lakh ton-
nes).
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Proposal for Reduction of Staff
Strength in P & T Deptt.

2354. PROF. RUPCHAND PAL :
Wil] the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) whether Government ig taking
steps to reduce the staff strength of the
Post & Telegraph Department by ten
per cent; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONs : (SHRI C, M. STEPHEN)
(a) No, Sir.

(b) Does not arise.

Amount to be paid to Commission
Agents against Purchase of Paddy in
Faridkot (Punjab)

2355. SHRI GURCHARAN SINGH:
Will the Ministey of AGRICULTURE
be pleased to state:

(a) the number of gunny hags of
paddy purchased by the Food Corpora-
tion of 1India in District Faridkot
(Punjab) during the year 1978-79;

(b) whether the Commission Agents
have not been paid the amount by
F.C.I. against the purchase of Paddy
and what is the total amount due from
the F. C. I.; and

(c) the reasons for withholding the
payments?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) The Food Corporation of
Indiag has purchased 8,17,963 bags of
paddy during the year 1978-79 in
Faridkot District (Punjab),

(b) The Commission Agentg have
been paid the amount for the pur-
chases of paddy,

(c) Does not arise.



1C5 Written Answers

Survey of Slum Dwellers

2356. SHRI K. PRADHANI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government have con-
ducted any survey regarding the num-
ber of people living in slums and sub-
standard conditions in the wurban
areas in the country, State-wise;

(b) if so, the details thereof: and

{¢) the steps Government have taker
or propose to take for the improvement
of slums and for preventing their
growth?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI): (a)
No, Sir.

(b) Does not arise.

(c) The scheme for Environmental
Improvement of Urban Areag envisa-
ges provision of basic amenities in slum
areas which are not ear-marked for
clearance for at least 10 years. This
Scheme is in the State sector with
effect from 1-4-1974, and is operated
by the State Governmentg as part of
the Minimum Needs Programime,

Balance between Protective and
Productive Forestry

2357. SHRI R. P. GAEKWAD: Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a proposal to
set up a new Central Government
Agency to direct and organise a co-
ordinated action to tackle various eos-
pects of ecology and conservation;

(b) whether Government feel that
there should be a proper balance het-
ween ‘protective’ and ‘productive’
forestry; and

(c) if so, the action propos=d to be
taken thereon?

THE MINISTER OF AGRICUL-
TURR AND RURAL RECONSTRUC-
TiON (SHRI BIRENDRA SINGH
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RAO): (a) A high-powered-committee
under the chairmanship of the Deputy
Chairman of the Planning Commission
hag been set up by the Department of
Science and Technology jn February,

1980 for examining this whole mat-
ter.

(b) Yes, Sir.

(c) The National Forest Policy adop-
ted in 1952 and still in force lays down
that there should be a proper
balance between ‘protection’ and
‘production’ forestry. However, revi-
sion of the Forestry Policy ig present-
ly under consideration of Government
with 5 view to derive the maximum
goods and services on a sustained
basis from the forest resources con-
sistent with the ecological and en-
vironmental consideiation,

Acquisiton and Distribution of Surplus
Land

2358. SHRIMATI KRISHNA SAHI:
Will the Minister of RURAL RE-
CONSARUCTION be pleased to state:

(a) whether according to National
Sample Survey of India, 89 million
acres of land are held and owned by
4 per cent House-holds in the country;

(b) whether on a fixed ceiling of 30
acres, 53 million acres of land may be
declareq surplus in the country; and

(c¢) if so, whether Government pro-
pose to take effective sleps to acguire
surplus land from the land-owners?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAOQ): (a) According to 26th round
of the National Sample Survey of
India, 2.7 per cent of the household
ownership holdings above 20 acres i1n
covered 92.7 million acres in 1971-72.
However, according to the Agricul-
tural Census, conducted in 1976-77, 3
per cent of large operational hqQldings
(25 acres and above) covered 101.8
milljon acres,
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(b) It might not be appropriate to
estimate surplus land on the basis of
N.S,S. data, since ceiling is getermin-
ed under the law which takes factors
like quality of land and the size of
the family into account. The ceiling
referg to ‘standard’ acre/hectare and
a standard acre/hectare would be more
than an ordinary acre/hectare where
the quality of land is inferior, More-
over, the ceiling laws permit an excess
(subject to an upper limit) over the
ceiling for larger families, and also
permit in somg cases a separate unit
to a major son. This will reduce the
surplus, since some of the surplus I
will come to be held by the family
and major sons.

According to the information fur-
nished by the State Governments, the
area likely to be declared surplus is
estimated at 51.42 lakh acres.

{c) The State Governments imple-
ment the revised ceiling laws. They
have been requested to accelerate the
pace of implementation and ensure
tkat the possession of the allottees is
not disturbed.

Supply of Sugar to States

2359, SHRI SATYAGOPAL MISRA :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are aware
that the State Government cannot
make allotment of sugar to the public
distributicn centres due to insufficient
supply of the same from the Centre;
and

(b) if so, what steps Government
have taken to supply sugar to State
Governments according to their claim?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). With the coming
into operation of partial control cn
sugar with effect from 17-12-1979, the
State-wise monthly levy sugar quotas
have been fixeq on the basis of their
quotas obtaining during partial cont-
rol immediately prior to decontrol of
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sugar on 16-8-1978. In view of sharp
decline in sugar production in 1979-
80 season and consequent limited
availability of levy sugar, it has not
been possible to increase the quota of
any State,

While 17 States/Union Territories
are themselves arranging the lifting of
allotted sugar from the factories, in
the case of remajning 14 States/Union
Territories the lifting of sugar from
factories is arranged by the Food Co-
rporation of India. On account of
operational difficulties jncluding trans-
port bottlenecks experienced imnied-
iately after the reimposition of partial
control on sugar, the lifting of sugar
from the factories was not satisfactory
in the initial stages, These difficulties
were subsequently overcome and there
has been considerable improvementin
the supply of levy sugar. Out of totzl
levy sugar allocation of 14.77 lakh
tonnes from mid-December, 1979 to
May, 1980, the levy sugar moveg upto
the end of May 1980 was of the orded
of 13.7 lakh tonnes leaving a balance
of 1.07 lakh tonnes only to be moved
further. Of these, 89,000 tornmes re-
mained to be lifted by the Food Cor-
poration of India and 18,000 tonnes
by the direct allottee States. The val-
idity perioq of levy allotment orders
is also extended from time to time tc
enable the completion of lifting of the
entirg allotted quantitiey from the
factories ang the supply thereof to
various State Governments.

Beggars Problem

2360. SHRI T. R. SHAMANNA :
Will the Ministe; of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government are aware
that the beggar nuisance particularly
near places of worship, bus stands,
busy city areas, railway carriage etz
is in the increase;

(b) whether Government are alsa
aware that there are large number of
leper beggars and others who have
communicable diseases causing hsuvoc:
and
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(c) if so, what steps the Central Gov-
ernment propose to eradicate beggary?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) :
(a), (b) and (c). The prevention and
control of beggary is primarily being
handled by the State Governments.
At present, 15 States and 2 Union Ter-
ritories have enacted their own anti-
beggary legislationgs and most have
set up institutions for the care, treat-
ment and rehabilitation of beggars.
The Government of India have been
pursuing the State Governments to
enact comprehensive anti-beggary
legislations and to implement gervices
for beggary control,

There has been no national survey
regarding the percentage of leper
beggarg or others who have commnuni-
cable diseases.

Holding of 1982 Asian Games at Rai

2361. SHRI  ARVIND NETAM
Will the Minister of EDUCATION be
pleased to state :

(a) whether India have taken any
final decision on holding the games at
Rai (Haryana) in 1982 Asiad;

(b) whether it is a fact that the en-
tire expenditure is to be borne hy the
Centre or partly by the State Govern-
ment also; and

(c) 1f so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) :
(a) Yes, Sir.

(b) andg (c¢). The matter is under
consideration.

Loss of Foodgrains in Transit and
Storage by F. C. 1.

2362, SHRI DIGVIJAY SINGH :
Will the Minister of AGRICULTURE

be pleased to state :

(a) what is the percentage loss of
foodgraing both in transit and in stor-
age by the Food Corporation of India;
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(b) bow many persons nave been
committed for such pilferage during the
last three years; and

(c) whether this percentage loss has
been going up in the last three years?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO): (a) 'The transit and storage
losses of foodgrains durin gthe last
three yearg suffered by the Food Cor-
poration of India ag percentage on pur
chase and sales are as follows:

1977-78 1.2%
1978-79 1.3%
1979-80 1.3%
(b) The information regarding

number of persons committed for such
pilferage during the last three years
ig not readily available.

(¢) The percentage of loss has not
gone up appreciably during the last
three years.

Working of Telephones and P. B. X.
in Bombay

2363. SHRI R, R. BHOLE : Will the
Minister of COMMUNICATIONS
be pleased to state :

(a) whether there are large number
of complaints against the working of
telephones and P. B. X. in the city of
Bombay;

(b) whether the Government are
aware that there is also in many cases
excessive billg to the subscribers with
no results after representation; and

(c) the steps Government propese ta
take for making the Telephone Depart-
ment responsible and efficient?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The complaints had decreased in thae
last few months, but have very recen-
tly increased again due to the intial
effect of the heavy monsoon rain,
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(b) No, Sir. All the complaints are
thoroughly examined and rebate is
allowed in genuine cases, The results
of the enquiries are intimated to the
gubscribers in all cases,

{c) The steps being taken by the
Department to improve the perfor-
mance are, inter-alia :—

(i) Opening of districts complaintg
cell to look into all complaints
properly.

(ii) Amendment of Telegraph
Act to make unauthorised diversion
of line a cognizable offence,

(iii) Strengthening of Arez Ma-
nagers’ organisation.

* (iv) Gas pressurisation ang ducting
of cables.

(v) Setting up of operation Plan-
ning Cells to monito; the perform-
ance,

National Capital Region Scheme

2364. SHR] RAM SINGH YADAV:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
National Capital Region plan (NCR)
was introduced by the Government of
India te check the pressure >f p.opula-
tion on Delhi;

(b) whether it is also a fact {hat the
National Capital region plan was
prepared in 1971 and was approved
finally by the Government of India
in 1972;

(c) whether it is also a fact that two

of the three phases of NCR plan had
been executed by the concerned States
and the States of Haryana, U.P. and
Rajasthan were advanced Rs. 120 crores
by way of Central assistance:

(d) whether it is a fact that the NCR
Plan was scrapped by the Janata Gov-
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ernment in 1978 without any cause;
and

(e) if so, whether the Government
propose to revive the NCR Plan with
a view to develop the areas comprised
in the Plan?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The High Powered Board set
up by the Government approved the
National Capital Region Plan in Sep-
tember, 1973.

(c) A total sum of Rs. 638.40 lakhs
was released as loan to the State Gov-
ernments of Uttar Pradesh, Haryana
and Rajasthan for developing infras-
tructural facilities for National Capi-
tal Towns upto March 1980.

(d) No, Sir. But the inputs were
slowed down.

(e) Yes, Sir.

Taking over of Coca Cola Plant at
Faridabad

2365. SHRI A CHANDRA BHAL
MANI TEWARI: Will the Minister
of AGRICULTURE be
state what action Government pro-
pose to take to expedite taking over of
Coca Cola Plant at Faridabad by M/s.
Modern Bakeries (I) Limited?

pleased to

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): Government had approved the
proposal of Modern Bakeries (1) Limi~
ted for purchase of the conzsgivate
Plant of the Cocoa Cola Txport Corpo=
ration at Faridabad, The Company has
accordingly made a firm offer for pur-
chase of the plant but no final accept-
ance of the offer has so far been recei-
ved from M/s. Coca Cola Export Cor-
poration,
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Total Control of Sugar Distributign

2366. SHRI CHANDRAJIT YADAV:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment are proposing to start total coat-
rol of sugar distribution?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): No, Sir, There is, at present
no proposal to introduce total ~onirol
on sugar distribution. Under the
existing policy of partial control,
65 per cent of the total produc-
tion of sugar is distributed at control-
led prices through the Public Distri-
bution System and the balance 35 per
cent is allowed to be scold by the fac-
tories in the open market.

R faat grer frest « wql wt wow
r weeng

2367. =it fagra Tag =ar fowy aar ag
FATT AT FAr F40 fF

(%) g7 ®rra fast & A Far
& o fae fr # wrvar wr wver aeard F@ W
g #tz g7 wral gar weafaay & amm Far
§ I wred FIE g oW IR waEd,
1979 & #§, 1980 ax gL A fwgar
xrrsr  fagar @

(=) #ar ag @x & Pr g1 &4f  aar
Fepfagt F AT ¥ wFvw ToAT L fRar
g f9a¥F wacasar 96 qs3 FY OF  FrAY
fwasr frafaa gex 65 % &, @97 [1.50
'Y @ fas @ &, W%

() g5 FEavg | gTMT I #4AT
Frdardr #v 1 £ ?

frett ®wt Tarcra Wi AATH WeATOT WAt
(st @0 wwemmE ) : (F) faeet ¥ @ofaai
¥ fr otAeQ, 1979-—uE, 1980 ¥ YUA
o1 arvst el ¥ s Fy gfx W & 39
T o
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(1) sifcde dx dy dwelsr fafwle
(2) wig  wRw Jux  fyew, fafulde
(3) awrge dei  fafwds
(4) faxge AT faew Fafwds )

T =afas Iuat (wiet) w7 faey
e g fafww  famifgal & wrfaay &
iﬁgmwﬁ freafafas a@rar =rdfea

(1) saad-=d, 1979 £ faardr &
faX 750 2T 1

(2) =do-97, 1970 ' faurdr & faX

1200 T |
(3) Aaré-faawaz, 1979 #r fardr &
far 600 ==

(4) wagaefaazaz, 1979 =¥ Fammdy
F Y 500 T

(5) sAadr-arq 1980 & faadr *F
fax 500 zd |

(6) =mé=s-97, 1980 #r famrdy &
faa s00 =7 |

37 sgraafas  3FAY (wAt) F AmE,
fagls #r4, 1980 aF wifaay F o
AT-AHT 9T FTTS qieq fear, gesa faacor
q far W@ g

(=) =¥z (3r) : feedr aq@@ET A
frar & fe feeer & &y fawfamt J faesy
e WEaw (Fara (Ava s open, sfaad
g FT FEAT, AT wEgHd  w@iwcaar  qqv
HeFT  (@Ewr) fAwIEi w0 gfuwrad 3w
9T 2. 40 FOF FAG A gIAT § F FAL
¥ o7 FH wefoar swA &g

go fawlar, =#4its wdfeq #ar &
wifrgt A¥ar FO ¥ wawa @, wa: faewr
qMET X FqrAr & (F Wi €9 §lgar
aar Hrawas  IEg wiafas F gq4q 106
&y Frafarsit & faeg IvgEd wlard wrow
wgT dy 7§ §
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faam
wngdl—we, 1979
2
(®) o1 g&Er 7 ¥ ‘57
Sy & 135 @Ay
fAafar & ¥ wedw =y
589 #Y T q 675
(@) s== I S - o
g F  wd faghy
¥ ¥ g3w 14 @
3 29 %Y T A 42
() HET AT 27
(o) TogrY  wdr IEW
& fao f(ruffw s,
fsma  m#HIET  F1A%
fFar a1 1 6
T 750
wiE-AA, 1979
(%) sa9 g ¥ A 149
wiar  fastar 1196.1
(&) Tward &9t =W
& faq fagifa sor 3.9
T 1200.0
wa-—faasaT, 1970
(%) g = ¥ A 154
Frit  faatar 597.370

(@) usgr@r  #rdr  SERr
& fau fraff@ st 2.630

59 600.000
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wwe-feware, 1979

A
(F) g g ¥ ¥ 158
- mrfy  fastar 495.410
(@) Tsardy  mrdy g
& faa fraifea s 1.410
9 496 . 820
HART-ATE, 1980
g gAET & HTE 165
w19 fagtar 499. 98T

SSA-NA, 1980

feeeht worAA A gqR w9 oF wEEd
gz faeelt arzm geaw sga W wrfaan
A ®W R gAwr qfw & g s00 @
e fafer womwr avdlea far &)

fagra
feest 9o zrr fora w9y fagfamd

w1 farar X &1 & wrafeq fear w@r
qr IAFr gy

L X ®q H ATH HYT qar
Tt

1 99d HIW T gr3®w, 35  f(aqa«t

iz, f{gesr

2, wWEFAIM #®o, FE  gfwwe,
qragr arwry, feesr

3, WET FT9 FSH, 2437, GHYRT,
faeey

4 ,, WEA Fe§  FrOReE, 2165
AT Har Tq, fageer

5 ,, HESr wrdy gIW, 2923, AT
agfeer 3, d@@T wW qIE,
faesht

6 . U3 T 8™, 3763, WIEIWA,
gAY d, faws

7, A9Rr wrdY dedeRd,  qgiey
gHAY, 1255 ST ufeww,
faeety

8 , WY AF qQUE TEW, 5442,

g wifez, T3 qeR,  faesy

9, AT ST AEIEH, 51 T T,
fareATy, SrAdy Aoy, e
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L EH & AW W qar e HH FT AT WYX qar
gsar g&an
10 98d WrAT  JoH FARWA, 3970, 31 499 faslt « grew, 141, welyr
qraEy Ay, faesty Famr, AFE qrery,  faeely
11 ,, wfasw "W 2899/15, HIAT 32, & *rd graw, a1 §i7 wifw,
Tq15irT, et qrTEr arseT,  faedr
12, =i ¥few w0 @475, WA 33 . 3 W’*‘”ﬁ :Tff; Q."é_aﬁﬂ“f, 56,
iz, @% faesr > e, 18w
. 34, SRR I FT A, 331,
13 ,, =waer azfrea graa, 2448, A AR Wi, Srd arsre
argarst, (et feeett
14 ,, WANT 2§ 3618’26, HIAT 35, ¥raw @iy osTesEd, 5345,
qifez, =@Er  arsry,  fEedm FAT FTOETT  qR, @ATIE,
faeetr
15 ,, orfear gz &0 AT HUE, 36 PN )
rg o, a% faedy ” ST g9, 9814,
Al ’ . wiZT  edErer,  Srasr T,
16 ,, fI=<Ex W gWA, BrEr Be- faeet
arer, wradr Ay, faee 37 ,, gt & grIw, 3156, o0
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24 , fare@s @™ [z, 2726, 4079 A% wew, fae=ly
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29 ,, ! araer ¥Te SwweH, 2068, FTAT Y, "“"—‘". _
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A ———— e bt i WO
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arsry, faeer 75 , &FAF FA WELH, 5037 AV
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69. , ®afwr zfew %0, 169 o &vo 89, TNT A 2210, WA aFy
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g g% arsfew I,
2915 & geAM iz, faedy
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Investment in Sugar Industry

2368. SHRI K. A. RAJAN: Will the
AGRICULTURE be
pleased to lay on the Table
of the Lok Sabha a statement show-
ing the total amount which had teen

Minister of

invested in the Sugar Industry ot the
close of each of the years 1976-77—
1979-80?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): Information regarding the
investment made in the sugar indus-
try during the years 1976-77 +to
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1979-80 is not readily available, as
no recent survey in this regard has
been conducted. n However, the Sugar
Industry Enquiry Commission in its
report submitted in 1974 indicated
the total capital employed for the in-
dustry at the end of 1963-70 as Rs.
457.81 crores and the average emp-
loyed capital per factory was placed
at Rs. 221.21 lakhs.

Profit Index of Sugar Induastry

2369. SHRI K. A, RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to lay on the Table statement giv-
ing the profits index of the sugar in-
dustry for 1976-77 anq 1977—80 with
1970-71 as the basis?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): No study {for the entire
period covered by the Question and
with 1970-71 as the basis has been
made. However, a study of the
finances of large public limited
companies appearing in the Reserve
Bank of India Bulletin, June 1979,
deals inter-alia, with the sugar indus-
try. This study, 1made by the
Division of Company Finance of the
Department of Statistics of the
Rescerve Bank of India has furnished
the following figures in respect of
sugar industry:

Profit after tax as percentage of net
worth,

1975-76 1976-77 1977-78

3.0 8.7 4.0

Communications Pending

2370. SHRI S. M. KRISHNA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware
that letters addressed to the General
Manager, Delhi Telephones by name by
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the subscribers in the capital complain-
ing malfunctioning of phones, wrong
billing, delay in putting through Trunk
Calls and other matters are not replied
to by him;

(b) whether such letters are passed
on to Area Managers where they =re
consigned to records;

(c¢) whether any assessment has been
made about the working of the Area
Managers’ Offices in the capital and if
so, the outcome thereof; and

(d) the total] number of communica-
tions which were pending for reply in
the Area Manager (South) Offize on
31st May, 1980 and what machinery has
been provided to chase these outstand-
ing letters and sending of replies to the
subscribers?

THE MINISTER OrF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): (a)
The letters addressed to the General
Manager, Delhi Telephones, by name
are being acknowledged either person-
ally by him or by some other officer on
his behalf.

(b) The letters relating to malfunc-
tioning of Telephones, wrong billing
ang other matters are forwarded to the
concerned officers including the Area
Managers, who after examination of
the letterg and initiating possible and
necessary action, send replies to the
parties,

(¢) No, Sir. No formal assessment
has been made about the working of
Area Managers’ Offices as they are still
in the process of getting stabilised.

(d) Total number of communica=-
tions on various matters pending on
31-5-1980 for finalisation—836.

A Deputy Area Manager and &
P.R.O. have been provided to assist
the Area Manager in dealing with
such matters.
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Availability of drinking Water in the
Country

2371. SHRI SAMAR MUKIHERJEE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the steps taken by Government
to ensure the drinking water supply
throughout the country; and

(b) the number of tube-wells and
wells dug for drinking water during
the last three years, year-wise and
State-wise?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD: (a)
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Provision of drinking water is a State
subject and funds are provided under
the State Sector. However, in order to
speed up the cover of drinking water
supply to problem villages the Central
Government launched the Accelerated
Rural Water Supply Programme in
1977-78 under which financia] assistance
is provided to States for the purpose.

(b) Monitoring of the provisions of
water supoly is done in terms of the
number of villages covered and not in
terms of the tube-wells and wells. The
number of villages covered during the
last three years State-wise is given 1n '
the attacheq statement.

Statement

No. of villages provided with water supply

1977-78  1978-79  1979-80

1. Andhra Przadesh 478 360 *

2. Assam . 390 1470 *

3. Bihar 4323 3140 *

4. Gujarat 30y 782 816
5. Haryana 125 130 182
6. Himachal Pradesh 497 1289 1302
7. Jammu & Kashmir 177 216 215
8. Karnataka 3666 3924 3864
9. Kerala 31 15 24
10. Madhya Pradesh 1857 1654 5315
11. Maharashtra 261 2010 2635
12. Manipur 18 29 »
13. Meghalya 8 28 »

14. Nagaland 47 74 *

15. Orissa . 898 29Q3** *

16. Punjab 202 136 135
17. Rajasthan 365 353 *

18. Sikkim . . Nil 119 *

19. TamilNadu .

2006, 14854 .
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1977-78 1978-79 1979-80
20. Tripura 784 300 513
21, Uttar Pradesh 859 1585 b
22. West Bengal 1415 432 .
23, A & N Islands 9 4 18
24. Arunachal Pradesh 69 69 .
25. Delhi Nil 11 20
26. Goa, Daman, & Diu 12 2 -
27. Mizoram 6 2 »
28. Pondicherry 10 12 14
18,832 22,632 15,053

** Tncludes partially covered

£ Includes Hamlets also.

villages.

* Information from these States for 79-80 1s still awaited.

Intensive Fish Farming in Reservoir
and Irrigation Projects

2372. SHRI A. NEELALOHITHAD-
ASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

quantities of fish
caught in India from reservoirs of
irrigation and hydel projects during
the years 1977-78, 1978-79 and 1979-80;

(a) the total

(b) whether there is any scheme
mnow current for intensive fish farming
in any of the above reservoirs; and

(¢c) if so, the schemes for raising
fish in the reservoirs of Bhakra Nangal,
Damodar Valley and Hirakud projects,
and what were the total catches during
1978-79 and 1979-80 from the above
reservoirs?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
to (c¢). The information is being col-
lected and will be placed on the Table
of the Lok Sabha.

882 LS—g

Loss due to Natural Calamities

2373. SHRI SAIFUDDIN CHOW-
DHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have enu-
merated the losses of crops, cattles,
human lives and other wealth devasted
by natural calamities as drought,
cyclone, flood and tornados occurred
in the country in the years 1977-78,
1978-79 and 19793-80;

(b) if so, the State-wise, category-
wise and year-wise losses during the
above years with estimated value;

(c) the relief measures which have
been taken w..d amount spent for relief
works in these years, State-wise; and

(d) what were the allotments from
the Central Government to each State

Government for the relief spending in
these years?

THE MINISTER OF AGRICULTURE
AND RURAL, RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
to (d). The information is being col-
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lected and will be laid on the Table of
the House.

Fishing Trawler

2374. SHRI SAIFUDDIN CHOW-
DHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) how many fishing trawlers are
engageq in deep gea fishing in the
country at present;

(b) the names of those places;

(e) whether there are any public
sector or corporation ventures in this

vegard; and
(d) if =0, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL REECONSTRUCTON
(SHRI BIBRENDRA SINGH RAO):
(a) 78 Trawlers.

(b) Most of the trawlers are operat-
ing on the East Coast and the remain-
ing on the West Coast.

{(¢) Yes, Sir.

(d) The followiwng public sector
Corporations are operating 14 deep sea
fishing vessels as given below:—

‘(i) State TFisheries Development
Corporation, West Bengal—4
(ii) Kerala Fisheries Development
Corporation —4
(iii) Tamil Nadu Fishries Deve-
lopment Corporation. —2
(iv) Andhra Pradesh Fisheries De
velopment Corporation. —2
(v) Gujarat Agro-Marine Products
Limited. —2

TOTAL: 14

Improvément In Gobar Gas Plants

2375. SHRI 8. M. KRISHNA: Wil
the Minister of AGRICULTURE be

pleased to state-:

(@) whether it ig a fact that <the
Indien gobar gas plants are poorly
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managed and badly designed as a
result of which there is perpetual
leakage of gas; and

(b) if so, whether Government
propose to set up some expert com-
mittee to improve this plant especi-
ally in the context of the present
power shortage throughout the
country more particularly in the
rura) areas?

THE MINISTER OF AGRICULTURE
AND RURAL, RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
There is no flaw in the Indian design
of gobar gas plant from the point of
view of leakage of gas. Management
levels, however, differ and the leakage
usually takes place due to faulty cons-
truction of poor maintenance by
owners.

(b) Department of Science 4and
Technology has already set uyp a Tech-
nical Committee which is going into
design and management gaspects for
better performance of gobar gas plants.

9 Y T

2376. oft qureate wmaly @ %7 wiy

W=t T TAY XY g won fis o

(%) wr a dir ast & a7 19 & SenER
¥ e oag

(=) afz g, &7 &% e s § ;

() W vy awl Sy ¥ oty ay ¥
TR & IWTTA FT AT wT g R

(a) ™/ & somza & gfg w7 & fag
qIETT T faar o wxw I owr g 7

pfe  oix sty wult
(shh Wit Tag o@) v (¥) 1976-77,
1977-78 ®97 1978-79 & #r7 #«l ®
forr gfgsr Wty 1 9 9 & Surww
¥ wyErr WWW: 1530.1,1765.7 4971564.5

Ty MeGrex § 1 wd 1979—”&0 %mn
wit Igeew A gE &
Hegiwy & grEre ad 1s79—ao * o
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T W JNYT WY 1978-79 ¥ WIWMT wH
g ¥ wwter §

(@) " & Taigr & 41 € &
frafafaa wr & -

(1) ¥ 1977-78 & gw Wy wr
ufyr JearzA X ¥ Iak fAqera v GwEr
@1 o, feud wwereT feaAl W1 W
e foar WY a9 ¥ @ & aut H o=
wr @ & fag ww gl w1 fafadee
forar st

(2) ¥ 1979 & 2w Mfre g =N
feafe w1 & ; it

(3) faarf & wawd ¥ fag
fawsy mor wqw ¥ w7 FW w1 NT |

(r) &% 1979-80 ¥ Fwx AW
IRt WT WA 9t Igwew Aagt g
8 1 a¥ 1976-77 ¥ 1978-79 & ®
3 w5l & fau wor W W N IWET w5y
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(v) vitig aeer & gladarer ¥

avy G % quwRdt ¥ 1980-81 ¥

o T Sz ® ffa wovy & fag

Qv wrderdr arear &m 7 §, oY fir P
frrg Y w1y & ) wEETO doAT & Qer
g faer wwre § -

(1) ™ & ofafem dx qawr wy
TIT,
(2) 9@ waw w@ady qafaal = waw,

(3) agr «F fa ¥ xvwfr www
Iqral  wY WAL,

(1) q@ sl w1 dgrdw AW, e
(5) wer fawaz wiwam,

W e & 39 1980-81 & U
T ¥ gafgx FAeqiqy AT ITET FY
®X & fag 2 FOT 97 & Twz qfcma

| g faawr W fgar owar & ¥ sraear B |
fawaor
T w7 Jerzq (g Wredy o F)

T 1976=-77 1977-78 1978-79 1979-80
wist wde . 10380.5 12847.4 9481.9
T H . . . 1665.2 1429.6 1658.0
fugre 4175.8 4957.8 4175.8
TR . . . 2718.8 3486.7 3286.6
gfarom | . . 7280.0 8970.0 6880.0
frsrer skwr 41.9 72.0 72.0
wry o HET 14.9 29.9 35.1
wAtw 9985.3 11605.8 11822.7
o . . . . 404.6 377.6 408.6
woq XM . . 2317.9 1681.7 2107.0
LEiR 0 . . . . 21498.9 23319.6 22482,0
witrge 54.4 82.5 82.6
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T 1976-77 1977-78 1978-79 1979-80%
T . 9.4 9.7 9.7

AT 95.0 105.0 150.0

Igrar . 2770.0 2600.0 2810.0

g3 6070.0 6520.0 6050.0

TNEd 1990.9  2828.1 2194.4

afrarg 14245.5 16994.7 17925.2

fagr 93. 4 87.6 77.2

JaT wIw . . . . 65215.5 76818.6 62612.2

afesw srer 1812.4  1906.8 1884.9

seHta gar  fastare

YT aqE 4.1 1.9 1.9

F7 ey 3.0 2.3 1.7

Mat, zaw agrets . 61.1 64.1 64.1

fasir 20.5 7.9 9.1

arfex 179.7 158.2 197. 4

wigs wrea 153006 7 176965.5 156450 0

T 1979-80 F WTATA AW Iqasyr AETE |

Promotion of Technical Education .

2377. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are con-
templating to introduce some new
schemes to promote technica] educa-
cation;

(b) if so, the details thereof;

(¢) whether the University Grants
Commission have <considered any
proposals and recommended intro-
duction of vocational training courses
in junior colleges; and

(d) if so, what action Government
have taken on these recommenda-
tions?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a) Yes Sir,

(b) A number of new Schemes are
currently under finalisation. Details
would be gvailable only after they are
finalised.

(¢) and (d) The University ‘Grants
Commission does not deal with the
Junior Colleges i.e.-}-2 level and hence
the question does not arise.
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Incentives for increasing production
of Sugarcane and Sugar

2378. SHRI BALASHAHEB VIKHE
PA{IL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) what incentives have been
given or are proposed to be given for
increasing the production of sugar-
tane ang sugar during the current
year and in future; and

(b) the steps taken to encourage
the cane growers to divert sugarcane
to sugar mills from the producers of
other sweetening agents?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) For increasing the pro-
duction of gugarcane during 1980-81,
Government of India called a high
level meeting of State Government
officials, scientists from ICAR and
Central Government officials on 20th
and 21st March, 1980 and, on the basis
of decisiong taken at the said meet-
ing, various action points have been
chalked out. Government have agreeq
to provide an voutlay of Rs. 2 crores
for undertaking plant protection mea-
sures in respect of sugarcane crop.

With a view to increasing the sugar
production in 1980-81, Government of
India is fimalising the details of a pro-
posal to grant incentive to the sugar
tactories by way of rebate in excise
duty for early crushing in 1980-81. It
has alss been decideq to expand the
crushing capacity of the sugar indus-
try by granting licences for establish-
ment of new sugar factories and for
expansion of existing ones.

(b) In order to maintain a better
balance regarding the gsupply of
sugarcane to wall the sweetening
agents Government has already in-
creased during 1979-80 the statutory
minimum price of sugarcane payable
by sugar factories from the earlier
price of Rs. 10 per quintal to Rs. 12.50
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per quintal linked to a recovery of
8.5 per cent. Government ig also
taking vigoroug action to get the pay-
ment of outstanding cane dues expe-
dited through the agency of the State
Governments and in extreme cases
by taking recourse to the provisions
of the Sugar Undertakings (Taking
over of Management) Act, 1978.

Housing Colonies to be constructed by
State kHousing Boards with Central
Assistance

2379. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) the name of the Housing Colo-
nies proposed to be constructed by
the State Housing Boards, with Cen-
tra] assistance, State-wise, quring the
previous three years;

(b) whether there are such colo-
nies which were sanctioneq but could
not be constructed; and

(c) the comparative selling prices
for a flat/bungalow in each of the
groups (1) L.I.G. (ii) MIG., (iii)
H.I.G. and Janta type in each of the
Statesg?

o

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Central financial assistance is
given to the State Governments and not
directly to the State Housing Boards.

The State Housing Boards are ob-
taining financial assistance frcm Hous-
ing and Urban Development Corpora-
tion, a Government of India enterprise,
for their housing programmes. HUDCO
has sanctioned 755 schemes of the State
Housing Boards till 31-12-1979 since its
inception. The State-wise break-up af
the schemes sanctioned is given in the
Statement. The wnames of hcusing
colonies coming under the sanctioned
schemes ang thase not taken up sub-
sequently by the State Housing Boards
are not available,
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(¢) HUDCO fixes only all-inclusive
ctiling- cost and not the selling price
of dwélling units financed by it.

The State Housing Boards are, how-
ever, free to fix the selling prices in
cansultation with their Governments.
It is, therefore, not possible to give
comparative data in this regard.

Statement
S. Name of the State/ No. of
No. Union Territory schemes
sanctioned
(as on
31-12-1979)

2

Andhra Pradesh . . 66

2 Assam . . . 2
g Bihar . . . . 14
4 Gujarat , . . . 84
5 Haryana . . . . 41
6 Himachal Pradesh . . 17
7 Jammu & Kashmir ., . 3
8 Karnataka . . . 35
9 Kerala . . . . 24
10 Madhya Pradesh . . 71
11 Maharashtra . . . 23
12 Orissa . . . . 14
13 Punjab . . . . 15
14 Rajasthan . . . 83
15 Tamil Nadu . . . 161
16 Uttar Pradesh , . . 67
17 West Bengal . . . 19
18 Chandigarh . . . 12
19 Goa, Daman & Diu, . 3
a0 Pondicherry . . . 1

Torar . . . 755

-
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P.C.0., C.O., and Telephone Excha’.ge
in HP.

2380. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of the P.C.Os., C.Os,,
Telephone Exchanges installed in
Himachal Pradesh during the year
1979-80;

(b) the names of such P.C.Os,
C.Os., Telephone Exchanges, which
were sanctioned but could not be
installed during the year under refe-
rence; ,

(c) the reasons therefor; and

(d) the likely date by which they
would be installed?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

(a) As per Statement-].
(b) As per Statement-II

(¢) The opening of P.C.Os and ex-
changes involves collection of stores
ang erection of lines, installation of
equipment ete. It usually takes 18 to
24 months for the works to be com-
pleted after sanctions.

(d) March, 1981.
Statement-I

The nameg of the placeg where
Public Telephones, Combined Offices
and Telephone E=xchanges were in-
stalleq in Himachal Pradesh during
the year 1980-81.

Pyblic Telephones:

(1) Bagsaid,
(2) Baliali,
(3) Bhali,

(4) Harial,
(5) Hatwar,
(6) Jhanjhelj,
(7) Keandwel,
(8) Kandro),
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(9) Nambhol,
(10) Nerwa and
(11) Shillai.

Combined Offices:

(1) Bagsaid,

(2) Baliali,

(3) Bhali,

,4) Dadahu,

(5) Harial,

(6) Hatwar,

(7) Jeisinghpur,

(8) Jhanjheli,

(9) Kandwal,
(10) Kandrol,
(11) Namhol,
(12) Nerwa and
(13) Shillai.

Telephone Exchanges:

(1) Badhu,

(2) Bhagtal,

(3) Darlaghat,

(4) Daulatpur,
(5) Dehar,

(6) Harial,

(7) Jawali,

(8) Marhog,

(9) Rehan,
(10) Talai and
(11) Thural,

Statement-1I

Nameg of Public Telephones, Com-
bineq Officeg and Telephone Exchan-
geg in Himachal Pradesh which were
sanctioned but could not be installed
during 1979-80.

(1Y Public ‘ Telephtones Cum Com-~
bined Offices.

(i) Galore and (ii) Kanraur.

(2) Telephone Exchanges.

(i) Baghaid, (ii) Chadiar, (iii)
Chari (iv) Kataula, (v) Sahu.
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Sugarcane Crushed and Sugar
Produced

2381 SHRI JAGDISH TYTLER:
Will the Minister of AGRICUL-
TURE be pleased ip state:

(a) the area under sugarcane in
major cane producing States during
1978-79 and 1979-80, State-wise;

(b) the gugarcane produced during
1978-79 aid 1979-80 in the States
under review;

(¢) the quantum of sugarcane cru-
shed by sugar factories during the
crushing season 1979-80, State-wise;

(d) the quantum of sugar produced
during the crushing season during
1979-80; and

(e) quantum of gugar lifted by the
Food Corporation of India during the
period under review, State-wise and
quarterly? 3

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). The Statewise
figures of grea under sugarcance and
the production of sugarcane in the
major sugarcane producing States
during 1978-79 season are shown in
Statement 1. As regards 1979-80
season, Airm estimates in thig regard
have not yet become available. How~
ever, according to the All India Se-
cond Estimate of Sugarcane, the area
under the crop during 1979-80 season
hag provisionally been assessed to be
of the order of 25.8 lakh hectares,
Sugarcane production for the cwrrent
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1979-80 geason is provisionally esti-
mated at about 130 million tonnes.

() and (d), The figures are given
in Statement-II.

(e) In the current 1979-80 season,
Fooq Corporation of Indig has starteq
lifting levy sugar from the factories
after the re-introduction of partial
contro] on sugar with effect ‘from
17-12-1979. The quantities of sugar
lifted by the Corporation during the
periodg from 17-12-1979 to 29-2-1980
and 1-3-1980 to 31-5-1980 from the
factories in sugar producing States
are shown in Statement-IIIL

Statement-I

Area under and production Sugarcane
during 1978-79 in the major cane-
producing Stateg in the country.

State Area Production
(000 He-— (000 tonn-
ctares) es of cane)

Andhra Pradesh . 142° 0 9482

Assam . . . 47'9 1658

Bihar . . . 131° 3 4176

Gujarat . . . 57°9 3287

Haryana . . . 190° 0 6850

Karnataka . . 1578 11823

Madhya Pradesh . 71°Q 2107

Maharashtra . . 2441 22482

Orissa . . 46°0 2810

Punjab . . . 107°0 6050

Rajasthan. . . 59°5 2194

Uttar Pradesh . 1634y 626712

Tamil Nadu . . 1717 17925

West Bengal . . 32°1 1885

ALL INDA 3119°0 156450
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Statement-I1

State-wise Sugar Cane crushed and

Sugar produced by Sugar Factories

during the Sugar Season 1979-80.
(October-September)

Lakh tonnes)

Statc Cane Sugar
Crushed Produced
(Estima~ (Estima-
ted) ted)
Andhra Pradesh . 2328 2- 01
Assam ., . . o- 87 0:07%
Bihar . . . 18- 06 1-63
Goa . . . 067 o-c6
Gujarat 20° 95 2-24
Haryana . . . 9-78 0°92
Karnataka . . 29° 40 3" 00
Kerala . . . 223 018
Madhya Pradesh ., 2* 66 025
Maharashtra . . 131° 50 14-01
Nagaland . . 075 0- 0%
Orissa . . . 1°15 0'10
Punjab 515 0°53
Pondicherry . . 208 0'17
Rajasthan. . . 1'03 0'11
uU.P. . . . 102°05 loe16
Tamil Nadu . . 43°57 3°95
West Bengal . . 0 41 0° 03
ALL INDIA . . 395" 59 39°49
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—

Name of producing state

1. Maharashtra

2. U.P,

3. West Bengal

4. Bihar
Madhya Pradesh
Orrissa

5
6
7. Andhra Pradesh
8
9

Tamil Nadu
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Statement xxx
Quantity of levy sugar lifted by F.Q.I. from Sugar Producing States.
o (Tonnm)_
Quantity lifted from factories
from 17-12-79 1-3-80 Total
to to
2g-2-80 31-5-80
84939.0 194818.4 279757.4
76655.9 240438.6 317094.5
19.5 508.9 528.4
13000.0 52321.9 65321.9
1459.0 7956.3 9415.3
505.2 3696.4 4201.6
8182.9 819.1 9002.0
Assam . . . . . 200.0 585.1 785.1
94.0 617.1 7Lr.1
185055.5 501761.8 686817.3

Total

g fawm swgiam  afesr  gror earfaa
fama wx

2382. =it wawa fag wtadr : Far
fogr @y ag amx & FO FW fF:

(%) war usfra fawrqd QIS A0
 ag favz fear g fv faara =1 dgan-
frey &1 w918 F@ & faq fuwd @&
20 et @ faara £77 snfaw fea od;

(@) z® g, ar acgady FTawA A
ya owT & ; WK

(7) %9 SqRew § USenF § G fqai
& My agl g 7

fivert aran extee Wi AR WA TOT Felt (= Wo
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Unauthoriseg Construction in Delhi

2384. SHRI MADHAVRAO SCIN-
DIA. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it ig a fact that of late
there have been increase in unauho-
riseq constructiong and encroachmentg
in Delhi;

(b) if so, whether Government
propose to demolish such construc-
tiong in near future; and

(c) if so the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):

(a) to (¢). The Delhi Develop-
ment Authority has confirmed that of
late there have been increase in un-
authorised constructiong and en-
croachments, They have alsp stated
that action for remova] of unauthoris-
ed  comstruction/encroachment  jin
development areas is taken under the
provisions of the Delhi Development
Act, 1957.

Decline in per capita Consumption of
Food

2385. SHRI MADHAVRAO SCINDIA:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government are
aware that a recent survey conducted
by the Internatione; Food Policy Re-
search Institute hag shown decline in
per capita consumption of food in the

country; and
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(b) if so, details thereof?

THE MINISTER OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir.

(b) In the research report “Two
analysis of Indian food grain produc-
tion and consumption data” brought
out by the International Food Policy
Research Institute (IFPRI) the trend
in foodgrains consumplion in India has
been studied from the “National Food
Balance Sheet” as well as the “Na-
tional Sample Survey Data”, In the
food balance sheets, seed feed and
wastage (12.5 per cent constant) are
subtracted from gross production and
the balance added to net jmports and
changes in Government stocks, They
generally refer to ‘‘availability” rather
than “consumptijon” in the gtrict sense
of the term. As regards National
Sample Hurvey Data, these are not
available beyond 1973-74 and the com-
parison has been given by the study
in respec! of per capita foodgrains con-
sumption in 1961-62, 1964-65, 1972-73
and 1973-74. The relevant figures quoted
by the study from these two sources
are given below:

Food lalance Sheets—Estimates of
per capila foodgrains availability and

growth rateg 1950—52, 1960—62,
1970—72 ang 1975—177.

Period Foodgrains Grewth Rate

(Kgs./year) (%)

1950-52 . . . 1474

1960-62 ., . . 168-0 1-32
I97°'72 . . . ‘69' 4 o-o08
1975-77 . . . 158'9  —1-27

National Sampls Survay—Estimates of per eapita
Foodgrain consumption
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Year  National Average consumption per annum

(in kgs.)

196162 . . . . . 220° 7

1964-65 . . . . . :k“l 205 4
1973-73 . . . . 1864
1973-74 1853

T

It may be noted that IFPRI study
has peinted out certain deficiencies and
defects in the above referred data, In
regard to food balance sheet data it
has been mentioned that they do mnot
take intv account the changes 1n
stocks held privately by traders and
producers. Further, the allowance of
12.5 per cent of production for seed,
feed and wastage is also liable to varia-
tion. In respect of the NSS data ihe
study has observed that these data
tend to underestimate the consumption
of the lower expenditure groups and
over estimate consumption of the
higher e«penditure groups.

fawit A erdafne zefiawt o fowwt gt gowcor
| qIWAT
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Open Book Examination System

2387. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
EDUCATION be pleased to state:

(a) whether it is g fact that in
some States there ig a proposal under
consideration or on the verge of im-
plementation of g scheme to intro-
duce an open book examination sys-
tem under which students would be
allowed to appear for their examina-
tiong with text bookgs in handg ag pre-
valent in gevera]l Western Countries;

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether the above system
would be uniformly made available
throughout the country ang if 50, the
details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAIL, WEL-
FARE (SHRI B, SHANKARANAND) :
(a) to (c). The information is being

collecteq and will be laid on the Table
of the Sebha in due ¢ourse,
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Raw Cashew-nut

2388. SHRI B, K. NAIR: Will the
Minister of AGRICULTURE be

pleased to state:

(a) the production of raw cashew-
nut State-wise during the past 3
years;

(b) whether the State Govern-
ments have set up machinery for
monopoly procurement of the crop;

(e) if so, the details thereof and
the quantity procured by them dur-
ing the period; and

(d) the reasons for low procure-
ment in Kerala?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO): (a) Officia] estimateg of the
production of raw cashewnut State-
wise during the past three years are
not available.

(b) to (d). The information from
the States is awgited and will be plac-
ed on the table of the House when

received,

Rura] Afforesiation through World
s Bank in UP.

2389. SHRI DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether rural afforestation
scheme sponsored by World Bank has
been started by Uttar Pradesh Go-
vernment in 40 districts; if so, the
total amount to be spent opn it, the
amount to be spent by the State
Government and the amount to be
given by the World Bank alongwith

its mode of payment; and

(b) whether trees will be given
free of cost or on cheaper rates undey
the scheme to those farmers who will
like to plant trees on their land; if
so, the details thereof?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUG-
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TIONS (SHRI BIRENDRA SINGH
RAO): (m) Yes, Sir, There is a
rural afforestation scheme known as
“Uttar Pradesh Social Forestry Pro-
ject” launchedq in the State of Uttar
Pradesh with the assistance of a
World Bank loan. This is g five year
project which is in operation and be-
came effective from January, 1980,
with provision for retroactive financ-
ing since 1st January 1979. The total
investment in the project is Rs. 400
million (US $46.5 million) of which
World Bank credit to Government of
India is to the tune of US $23 million.
The World Bank fundsg will be
channelled through the Government
of India to the Government of Uttar
Pradesh. In accordance with the
Government of India’s present
arrangements, 70 per cent of World
Bank assistance is passed on to the
States as additionality to the gtate

resources.

(b) To encourage planting of trees
on private lands, among other activi-
tives, the project galso envisages the
distribution of 8 million seedlings of
three species to the 1local farmers,
etc., on a very nominal price mainly
with a view to avoid waste. The
price of 10 paise would be charged
for polypot plants (mostly fuel spe-
cies) and 25 paise for pindi plants
(such as fruit trees). The leve] of
thig charge would be reviewed in the
course of the execution of the project.

Purchasg of Foodi';:;ns upto 30th May,

2390. SHRI DAYA RAM SHAKYA.:
Wil] the Minister of AGRICULTURE

be pleased to state:

(a) the total quantity of foodgrains
purchased in the country during cur-
rent Rabi season upto 30th May, 1980
State-wise with the details of the
commodities purchased; and

(b) the total quantity of foodgrains
out of the purchases made by F.C.IL
lying outside the godowns at present?
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THE MINISTER OF AGRI-
CULTURE & RURAL RECONSTRUC.
TIONS (SHRI BIRENDRA SINGH
RAQ) : (a) A statement is attached.

(b) According to the instructions
issued by F.CI, transportation of
all stocks of foodgraing purchased in
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Mandis to storage centres is to be
ensured within 48 hours of purchase.
Due to paucity of storage accommo-
dation. some of the stocks are kept
under CAP (Cover and Plinth) sto-
rage. As on 1.5.1980, a total quan-
tity of 37.45 lakh tonnes of foodgrains
was under CAP storage of F.C.I.

Statement

Procurem=nt of Foodgrains during 1930-81

Rabi Marketing Season upto 30-5-8o.

(Thousand tonnes)

-

State/Union Territory Wheat Barley Gram Arhar Masur Total
1 2 3 4 5 6 7
1. Bihar 8.3 —_— — — —_— 8.3
2. Haryana 983.0 0.3 4.9 —_ —_ 988.2
3. Hima~hal Pradesh 0.2 _— — — — 0.2
4. Jammu & Kashmir 1.9 —_— — —_ —_ 11.8
5. Madhya Pradcsh Neg. — - 1.0 05 1.5
6. Punjab 3929.2 — — —_— —_ 3929.2"
7. Rajasthan . . 14.6 —_— 11.3 — —_— 5.9
8. Uttar Pradesh 423.2 —_— —— 1.8 0.3 425.3
9. Ghandigarh 0.2 — —_ —_— —_— 0.2
10. Delhi 3.7 —_— — —_ —_— 3.7
Total 5374.3 0.3 16,2 2.8 0.8 5394-3
Necg. Below 50 tonnes,
HWE AEEN] & WO & @-IQTE O ue (iii) ¢ 1,07,000 97
2391. sy TaTem mhew ¢ ¥ fAwE (iv) ST Ta W@ 6,13,450 TIF

Wiy wEm Aot gg Farta ®r FUT FIT fEw
FAATY FHIT & T & qeNIq ¥ Heg
gl & U9l %) WIH gEE, A9, Y
Ud 918 & UMl F  W@-W@E 9T g
fraat a< gur &

famfor giix wrwtg Aot (st dYodto &3t) :
8,89,850/-%q% H I Al gwr |
7T qre &@d faw swwic & § -

(i) aratea gwrd 62,100 I

(ii) ars gt 1,07,300 ®q%

Loans Provided by Khadi Gramodyog

Commission
2392. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of RURAL

RECONSTRUCTION be pleased to

state:

(a) whether the loang provided to
individuals and agencies by the Khadi
Gramodyog Commission throughout
the country are not uniform;
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(b) if go, the maximum limit in
each case;

(c) whether loan granted to an in-
dividua)] is only Rs. 300/- or 5o;

(d) if so, whether Government con-
gider the aid sufficient to star{ its
own industry; and

(e) if not, what steps are proposed
to be taken to enhance the loans
amount for an individual?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Loans provided by the
Khadi and Village Indusries Commis-
sion are uniform in pattern in the
country except in the hil] and border
areas where loan terms are compara-
tively liberal. However, the quantum
of loan differs from industry to In-
dustry and from scheme to scheme.

(b) and (c¢). The Khadi gnd Vil-
lage Industries Commission hag 26
Village Industries including Khadi
under its purview. Under each in-
dustry there are various types of
units and, therefore, different pro-
visions have been made for them in
respect of financial, assistance towards
capital expenditure, working capital,
promotiona] activities etc. The maxi-
mum limit for financial assistance is
determined after taking jnto consi-
deration such factorg as viability,
pioneering effort, classification of
beneficiaries, area of operation etc.

(d) The aid pattern has been de-
vised on the basis of justifiable re-
quirements of individua] industries.

(e) Does not arise,

A wf e e gfard
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Regularisation of Tughlakabad
Extension Area

2394. PROF, AJIT KUMAR MEH-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state;

(a) whether Government intend
to regularise Tughlakabad Extension
in the near future;

(b) if so, when; and

(¢) if not, the reasong therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes Sir, in accordance with the
policy of Government.

(b) and (¢). In the nature of
things, no time limit could be pres-
cribed_

Automatic Dialling system between
Dhanbad and its Blocks

2395, SHRI A, K, ROY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that there is
no automatic dialling sysetm in the
telephone connection between Dhan-
bad and most of its Blocks creating
great difficulties in communication;

(b) if so, facts in details and the
reasons thereof;

(c) whether it is a fact that there
is no telephone line in the Chandan

Keyari Block in Dhanbad District;
and
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(d) it so, steps taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN): (a)
and (b). There are 10 Blocks in Dhan-
bad District of these 4 Blocks are
having interdialling between them
through the Auto Exchanges at Dhan-
bad, Sinidih Jharia, Longabad and
Katragarh, The other except
Chandan Keyari Block are rferved by
Telephone Exchanges connected by
manual trunk lines.

(¢) and (d). Chandan Keyari Block
has at present no telephone facility,
but a long distance Public Telephone
has been planned for the Block,

e FeiEr waenw & fag Qe
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Nutrition Programme In MP,

2387, SHRI MADHAV RAO
SCINDIA: Will the Minister of SO-
CIAL. WELFARE be pleased to state:
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(a) the progress of the Central
sponsored scheme for Nutrition pro-
gramme in Madhya Pradesh till
March, 1980; and

(b) the total amount spent on the
scheme and results achieved till the

period?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). There is no Centrally
sponsored scheme for Nutrition Pro-
gramme in Madhya Pradesh as such,
However, under the scheme of ‘Food
for Nutrition’ being implemented in
drought affected areas, supplementary
nutrition is provided to the most
vulnerable sections of population viz.
children below 6 years of age, nursing
mothers, the old, infirm, destitutes
and handicapped persons. The Gov-
ernment of India have allotted to
Madhya Pradesh 20,000 metric tonnes
of foodgrains (rice and wheat) free
of cost for utilization upto 30th Sep-
tember, 1880, 'The State Government
is expected to bear the incidental
expenses, and is directly responsible
for implementing the programme, The
scheme envisageg coverage of appro-
ximately 13.30 lakhs of beneficiaries
in the drought hit districts of the
State., By the end of March, 1980,
1042, 15 MT of foodgraing had been
released by the F.CI. to the State
and the Government of India met
the cost of foodgraing amounting to
nearly Rs. 14 lakhs,
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g

Development of Gautampuri, Delhi

2399. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it js a fact that people
living in trans-Yamuna area of
Gautampuri, Shahdara-153 are facing
a lot of inconvenience because of the
deteriorated condition of roads, streets
and drains there;

(b) if so, the time by which this
colony will be developed;

(c) if this colony is not proposed
to be developed, the main reasons
therefor; and

(d) the details of the development
work proposed to be undertaken by
Government there in future?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C, SETHI): (a)
The Municipal Corporation of Delhi
has reported that some improvement
works were carried out in this colony,
but, by and large, proper develop-
ment of this unauthorised colony has
not taken place so far.

(b) ang (c). Since development will
take place after the colony is regu-
larised and development charges are
fixed etc. no time limit could be
prescribed.

(d) This will be worked out by
the Municipal Corporation of Delhi
after the colony is regularised,
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Support Price for Paddy

2403, SHRI JANARDHANA FPOO-
JARI: Will the Minister of AGRICUL.
TURE be pleased to state:

(a) the support price for Paddy re-
commended by the Agricultural Prices
Commission;

(b) whether Government propose to
persuade APC to recommend higher
support price for Paddy: and

(c) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). In its report sub-
mitted before the recent increase in
the prices of fertilizers and peiro-
lum products, the Agriculitural Prices
Commission had recommended a
Support price of Rs. 9500 per quintal
for common varieties of paddy for

882 Ls—e.
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the marketing season 1980-81. Im
a supplementary report submitted by
the Commission at.er taking jinto
account the effect of the increase in
the prices of fertilizers and petroleum
products on the cost of production of
paddy they have recommended a sup-
port price of Rs. 100 per quintal for
common varieties of paddy, The
report of the Agricultural Prices
Commission is under consideration of
the Government.

Price of Fertilizers

2404. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

) (?) average price per quintal ef
indigenous and imported fertilizers for
the latest available year:

(b) whether it is a fact that price of
fertilizer in India is one of the highest
and consumption one of the Jlowest;
and

(c¢) if so, details there6f and the
action taken thercon?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) The retail selling priceg of
fertilizers have been revised with effect
from 8th June, 1980. The current
selling price of some of the major
(imported and indigenous) fertilizers
per quintal are given below:—

Selling Price (Rs. per

Name of Fertilizer Quintal.)
Urea 200.00
Di-Ammonium Phosphate 305.00
Muriite of Potiash 110.00
Complex 17-17-17 220.00

250.00

Complex 10-26-26

(b) The prices of fertilizers in India
are not one of the highest and the
consumption js also not one of lowest.

(¢) Does not arise.
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Drinking Water Problem in States

2406. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
WORKS AND HOUSING be pleascd
1o staic:

(a) whether Government are awiare

‘of the magnitude of the drinking water

problem in Rajusihian, particularly the
drought affected areas of the States;

(b) whcther the Union Governmeunt
had made any assessment about e-
sources rcquired to solve the drinaing
water problem; and

(¢) whethey Government had also
made any study in regard to the energy
crisis which is linked with the Adricking
water problem?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir,

(b) Yes, Sir. The resources re-
quired have been assessed at approxi-
mately Rs. 2000 crores at the current
prices.

(¢) Yes, Sir.

Recovery of Antique Idols in
South Delhi

2407, SHRI NIHAJI, SINGH: Will
the Minjster of EDUCATION be pleas-
ed to state:

(a) whether 88 rare antigue ido:s
were recovered in a raid conducted
in South Delhi by the Central Bureau
of Investigation;

(b) if so, the value of these idols
and the period to which they belong;
and

(¢) the number of persons sarresced
in this regard and their profession?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
{a8) 88 objects were recovered in a
raid conducteg in South Delhi by
the Central Bureau of Investigation.
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Of these 67 were found to be antiqui-
ties.

(b) The value of these 67 antiqui-
ties was assessed as Rs. 1,54,550. These
objects belong to the periods ranging
from circa third|second center B.C.
to the mid-nineteenth century,

(c) As per information reccived
from the Contral Bureau of Investi-
gation, no person has as yet becn ar-
rested in this case. The casc, how-
ever, hag been registered against 3hri
Mani Ram Gupta who has been gran-
ted anticipatory bail by the Court of
District and Sessjon Judge Deilu.

Ingian Dairy Coarporation’s Collabo-
ration with Tetrapack

2408. SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE Ue
pleased to state:

(a) whethe, the Indian Dairy Cor-
poration has got itself into difficulty
regarding their collaboration with
Swedish firm of ‘“Tetrapack Interna-
tional” in regard to the initial cost of
the project of Rs. 2.5 crores in im-
ports filling machines and sterilisers
at an additional cost of Rs. 11 crores;

(b) whether the Corporation has sub-
sequently agreed to pay a royalty of
three per cent (39%) on the milk
marketed in the Tetrapack contain-
ers;

(c) whether the life of milk packed
is not three months as claimed by
the Swedish firm but actuaily two
weeks;

(d) whether Corporation has spent
large amount of money on obtaining
foreign technical know-how on the
illusory gain on preserving milk for
three months; and

(e) what steps Government propose
to take in the matter?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR] BIRENDRA SINGH
RAO): (a) The collaboration is with
M|s, Tetrapack: Development Limited, '
Switzerland, and jg restricted to the
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setting up of a paper laminating plant
with a capital cost of Rs, 2.59 crores.
The purchase of the other machines
is independent of the said collabora-
tion and is to be made for eslablish-
ing processing anq packing facilities
for sterilised milk in containers to
b: made out of the wpaper produced
from the paper laminaling plant.

There has been no difficulty in re-
gard to thig foreign collaboration.

(b) No royalty is to be paid on the
milk marketeg in the tetrapack con-
tainers. However, a royalty of bet-
ween 2 and 3 per cent will be payable
for a period of five years from the
date of eommencemeni of commer-
cial production on ex-factory sale
price of laminated paper produced.
The obligation to pay thjs rovalty was
always an iutegral part of the colla-
boration agrcement and was not a
subsequent development.

(c) While the life of the stcrilised
milk to be packed can be extendesd by
<hange in the type of laminated paper
used, the mijnimum life of milk w0 be
packed in the laminated paper propo-
sed to be produced by the Indian
Dairy Corporation was alwayg statcd
to be two weeks on account of lami-
nations limited to paper and polye-
thylene only.

(d) Royalty as referred to in answer
to part (b) above is payable for ob-
tajning foreign technical know-how
for the production of laminated paper.

(e) Does not arise,

Problem of Drinking Water in Rajas-
than

2409, SHRI MOOIL: CHAND DAGA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of villagesg in the
country where drihking water is not
available and the number of villages
where it was not available in 1960;
and

(b) the number of villages where
Janata Party Government provided
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drinking water and the number of
villages in Rajasthan where the pro-
vision for drinking water was made
and whether Government propose to
lay a list on the Table of the House?

THE MINISTER OF WORKS AND
1IOUSING (SHRI P. C. SETHI): (a)
The number of villages where drinking
water was not availgble in 1960 is not
known. In 1972, a survey was con-
aucted ow the iniliative of the Central
Government and it was estimated that
1.53 lakh villages out of total of 5.76
lakh villages in the country were
‘problem viilages’.

(b) Year-wise figures regarding pro-
blem villuges which have been provided
with drinking water in Rajasthan State
and the rest of the Indian Union are
given below:

Rajasthan Rest of
State Indi

(i) 1-4-1977
to
31-3-1978 365 12557

(i) 1-4-1978

to
31-3-1979 353 20567

(iii) 1-4-1979

o
31-3-1980 Nil- 11026
e

+ All villages identified as problem
villages by 1972 have been covered.

**Information from some States/
Union Territories still awaited.

There is no preposal under con-
sideration for laying a list of villages
on the Table of the House.

Financial Ascistance from WHO to
cleay Slums

2410. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether in view of the increase
in the slums in the Metropolitan cities,
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Governmeat have any plans to seek
financial grants from W.H.O.; and

(b) the details of the utilisation of
the present funds for the clearance of
slums and the maintenance of health
at the slums in the metropolitan areas?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) No, Sir.

(b) The Scheme of Slum Clear-
ance/Improvement and Environmental
Improvement of Urban Siums, which
have been formulated to tackle the
problem of slums, are in the 3State
Sector and are implemented by the
State Governments qut of their An-
nual Plan allocations for fhese sche-
mes. In Madras and Calcutta, slum
improvement schemeg have also been
taken up as part of multi-sectoral
urban projects with credit assistance
from the International Development
Association, an affiliate of the World
Bank. In addition to the two sche-
mes, the Jhuggi Jhonpri Removal

Scheme is also being operated in
Delhi.

gt amfa av wfasaw @ | FTAT

2411 it ww femw qraEwrw Fav ftor
W wmErR g A g FArT A Far w39 fw .

(¥) =01 weare =1 fa=arz wedt g=fa
TR FEFTA W T FR T S ;

(&) @7 ady, av ga& #¥ar @< § ;

(7) alz g, af frasT awalE o3 Sfasaw
[ FT oSO ?

frator sty wrara wat (st dvo o &) :
(7) aar (=) TN A qgTRTT & T
ag faart ar 5 [z gew F @ O%
AT TG 9T FATHTH QAT AME Q|
9 wearg ¥ w8 suagfer sfsargat § ot
™ gFT § -

(i) g+t swfaal w1 geaiva T TgA
& wisw w1d § ;
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Credit from LD.A. for Calcutta urban
Transport

2412. SHRI INDRAJIT GUPTA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Internatjonal Deve-
lopment Association has sanctioned a
credit of 56 million dollars for im-
proving Calcutta urban transport;

(b) if so, the terms and conditions
of grant;

(c) whether the credjt is earmark-
ed for any specific transport facifities
and services; and

(d) the agencies through which the
proposed project will be cxecuted and
monitored?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir, but the formal Agree-
ment has not yet been signed.
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(b) The likely normal terms and
conditions may be as under:—

(i) Period of the project—4 years
(1980-81 to 1983-84).

(ii) Repayable period—40 years in
sSemi-annual instalments.

(iii) Grace period of 10 years after
which repayment will start,

(iv) Credit does not bear any in-
-terest; and

(v) The service charges of 3/4th
of 1 per cent is payable to the IDA
©on the principal amount of the cre-
dit withdrawn and outstanding from
time to time.

(c) Yes, Sir.

(d) Calcuttaz State Transport Cor-
poration, Calcutta; Tramway Com-
pany and Calcutta Metropolitan De-
velopment Authority, Calcutta.

Crop and Cattle Insurance

2413. SHRI D. P, JADEJA: will
the Minister of AGRICULTURE be
pleased to state:

(a) the progress achieved jn regard
to insurance scheme for agricultural
products and cattles;

(b) whether any State has introdu-
ced this scheme;

(c) if so, the names of the State;
and

(d) whether Government arc c¢oa-
sidering to bring a Bill to introduce
thjs scheme compulsorily throughout
the country?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). An area bag;ed
Pilot Crop Insurance scheme ig being
implemented by General Insurance
Corporation of India at the instance
ot the Government -of India. 1t .is at
present being implemented in Gujarat,
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Tamil Nadu ang West Bengal. ' Under
the scheme of crop insurance, 1305245
hec., were covered during 1979-80 for
the value of Rs. 130.78 lakhs, involv-
ing 16,256 farmers. During the cur-
rent year, the scheme is being imple~
mented with expanded coverage in
these States. Extension of the scheme
to other States is being actively pur-
sued by the General Insurance Corpo-
ration of India.

Regarding cattle insurance, the gub-
sidiaries of the General Insurance
Corporation of India are operating
cattle insuranjce scheme since 1974.
A scheme for insuring milch cattle/
heifers with subsidy on premium has
been evolved for special programme
areas like SFDA/MFAL/DPAP/An-
todaya and IRD and is being imple-
mented since April, 1977, in all States.
During 1978-79, cattle insurance cover

was provided to 32.30 lakhsg of ani-
mals.

A similar scheme for insurance cof
the female calves/heilers under the
programme of calf rearing by the
weaker sections in the special pro-
gramme areas has been finalised re-
cently. This will also be implemen-
ted in all States where special wro-
grammes for the weaker sections ope-
rate the component of rearing of cal-
ves/hejfers,

(d) No, Sir.

Article Entitled “Breach of Indo-
Soviet Contract at LLT. Kharagpur”

2414. SHRI NARAYAN CHOUBEY:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an article
entitleq ‘Breach of Indo-Soviet Con-
tract at IIT. Kharagpur’ which ap-
peared in the “Swadhin Patrika” a
local magazine on 3rd February, -.980;
and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B, SHANKARANAND):
(a) Yes, Sir.

(b) There hag not been any breach
of Indo-Soviet Contract at I.I.T. Kha-
ragpur as alleged in the article,

Programme and Activities During
International Year of the Chilq

2415. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of SO-
CIAL WELFARE be pleased to state:

(a) the amount spent on the pro-
grammes and activities during the
“International Year of the Child”;

(b) whehther Government have
made any assessment of the Tbenefits
of the gains by the children; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) The International Year of the
Child (1979) was observeq in India
with the objectives of both advocacy
and action programmes. The ©Ppro-
grarmmes were new as well as the
continuing oines. It is difficult zo abs-
tract expenditure on IYC from tlL2
other programmes WPenefiting child-
ren. IHowever, an amouni ol Rs. 570
lakhs was sanctioned in the Annual
plang 1979-80 of Statcs and Union Ter-
rorities to take up programmes anfd
activities under 1YC,. Besides, an
amount of Rs. 10 lakhg was spent by
the Ministry of Social Welfare mainly
for IYC advocacy programmes. Also,
the budgetary provision for child wel-
fare programmes in the Centre and
States wag stepped up and a higher
coverage of target was reacheg foy the
year 1979-80.

(b) and, (c). IYC was not intended
to be one year programme. The State
and Central Governments are to con-
golidate and build further on the re-~

JUNE 30, 1980

Written Answers 172

sults and momentum of the IYC im
ordey to achieve durable benefits for
children, The impact of the program-
mes to benefit children will be assess-
ed from time to time by assessing in-
fant mortaljty rates, school enrol-
ment rates, and other related clild
welfare indicators,

Adoption of Villages for ovar-al)
Uplift

2416. SHRIMATI PRAMILA DAN-
DAVATE: Will the Ministe, of IU-
RAL RECONSTRUCTION be pleased
to state:

(a) whether it is a fact that Gov-
ernme it had adopted some villages
in diffrrent parts of the country on
experimental basis for the overall up-
liftment of the village people;

(b) f so, the names of the villages
adopted;

(c) the details of the programmes
ang activities carried on during ‘he
experiment;

(d) whethey Government  have
made any assessment of these experi-
ment<; and

(e) if so, the details thereof?

THT MINISTER OF AGRICUL-
TURD AND RIURAL RECONSTRUC-
TIOT! (YSHRI BIRILNIDRA SINGH
RAO): (¢; Yes, inn 21! 52 villages
scutleren cver the States of Bihar (37
villages), Orissa (6 villages), Tamil
Nadu (4 villages) and Uttar Pradesh
(5 villages) as recommended by Na-
tional Commission on Agriculture/
Central Team were taken up on ex-
perimental basis for Whole Village
Development Programme.

(b) A statement is laid on the Table
of the House,

(¢) The main object was to deve-
lop 3 programme around the commu-
nity as the whole, so as to enthuse
and stir it into common action for up-
liftment. The programme wag aimed -
at the imorovemwent and modernization--
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of agriculture and increase in its
production capabilities with the object
of promoting the welfare and pros-
perity of the people, The main pro-
gramme contents were (i) Consolida-
tion of holdings, (ij) Owverall land
development plan for maximising
water control and moisture preserva-
tion in dry areas; (iii) Maximising ir-
rigation support subject to per acre
maximum limit of investment based
on the need to repay investment cre-

dit by extra production possible, and
{(iv) Cropping programme for the vil-
lage for best use of irrigation and

Statement
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for ensuring. best control of irrigation
and drainage, _

(d) and (e). The programme could
not complete its full course of 4 to 9
years and was transferred to the State
Sector following the decision of the
National Development Council. The
evaluation study of the programme is
being proposed in consultation with
the concerned State Governmentis. In
the case of Bihar, arrangements have
already been made to undertake eva-,
luation study through National Insti-,
tute of Rural Development, Hydera-.

bad.

Village in whole Village Development Programme was being implemented

Statc District

Block/Taluka

Villages

1. Bihar . . Muzzaffarpur

2, Bihar . Rohtas

3. Orissy . . Puri

Bal- sore

Mayurbhanj

4. Tamil Nadu . Tirunelvehi

5. Uttar Pradesh . Mirzapur Babhni

Mushari

Adhoura

Nimapara

Jalcswar
Saraskona

Meclaneeditha-

(1) Astharam Tola. (2) Gandhi
Tola, (3) Kasba Tola (4) Bakri
Harpur, (5) Chak (Gazi; (6
Akbarpur, (7) Bhagwantipyr (8
Mithanpurlala, (9) Bela Chapra,
(10) Madopur  (11) Chansima,
(12) Susta, (13} Taraura, (14)
Budhanagra Ragho,” (15) Manike
Harkesh, (16) Meminpw  (17).
Dumari, (18) Norulia dis
(19) Budhnagara Jagrnath (20)
Chapra  Bankul (21) Chapra
Rupiath (22) Baikatpur  (23)
Macdhopur,

(1) Bharhera, (2) Pirri, (3) Pipara,

(4% Gambaria Kalan, (5) Gara,

(G) Dhobuhin, GA Deori,

(8) Sikarwar, (o) Skari, (10),

Kolhua, (11) € mharia Kurd,

él 2) Dharihara, (13) Mahkal,
14) Berdiha,

(1) Hurip v, (2) Srinesan (including
Drakhing icadas)

(1) Nampo

(1) Deculi, (2) Astia, (3) Banasada.

(1) Chinnakeilankulam (2) Nadu-
vakurichi (Minor) (3) Pattadai-
katti {4) Naduvakurichi (Major).

(1) Bakulia, (2) Khaira, (3) Dhane
kor (4) Ghagara, (5) Jura.
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Drop .out Studenty

s 2417 SHRIMATI PRAMILA DAN-
DANVATE: Will the Minister of EDU-
CATION be pleased to state:

fa) whether it is a fact that the
number of drop out students has in-
creased recently;

(b) if so, what is the percentage of
drop out students at the school leav-
ing stage (after 10th) in 1979; and

{c) the number during the college
stage (before acquiring the degree or
diploma) in 1879?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
{(a) and (b). DBased on the cohort of
students enrolled in classes I—X for
the country as a whole during the
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period 1965-66 to 1976-77 for which
the information is available, it has
been observeg that upto the yeer
1975-76, the percentage of drop outs
was nearly constant and for the year
1976-77 the percentage of drop ocuts
declined. However, in absolute termg
the total number of drop outs increas-
ed upto 1975-76 and then declined for
the year 1976-77. A statement giving
the humber of drop outs and the per-
centage of drop outs at the secondary
stage based on the cohort of students
enrolled in Classes I-—X during. the
period 1965-66 to 1976-77 is enclosed
(Statement-I).

(c) A statement showing the num-
ber of drop outs and their percentage
for the collegiate stage as estimated
by the University Grants Commission
is enclosed (Statement-II).

Statement I

Percentage of drop-outs at the Secondary Stage

S.No. Enrolment in Class 1 Enrolment in Qlass X Number of 9, of
drop-outs Drop outs
1. 1,88,89,970 (1965-66) 28,72,188 (1974-75) 1,60,17,782 84.80
2, 1,95,33,259 (1966-67) 29,27,951 (1975-76) 1,66,05,308 85.01
37,37,481 (1976-77) 1,60,13,493 81.01

3. 1,97,50,974 (1967-68)

(Figures in brackets indicate the year)

Statement 1I

Enrolment in the ‘First Year’ and Final Year Classes at degree and

Postgraduate level and

‘Percentage Drop Out of Students

(ARTS/SCIENCE/COMMERCE FACULTIES)
(a) Degree Level

(i) Three year degree courses (Pass/Hons. combined)

‘Enrolment First year (1976;27) .
. ~ [

‘Enrolment grd year (1978-79) . .

Percentage of drop-outs ,

B.A. B_Sc_ B.Com.

2,47,655 1,26,968 1.47,707

1,86,608 87,238 1,060,322
24.6 31.3 22.8
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Eurolment First year (1977-78) .

Enrolme .t Second year (1978-79)

Percentage of drop outs
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(ii) Two year degree courses (Pass/Hons.)
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(b) Postgraduate Lewel

Enrolment First year (1977-78)
Enrolment Second year (1978-79)

Percer-tage of drop outs

B.4. 5‘&_ {J’_._Com.
1,97,003 67,742 60,698
1,51,330 57,304 45,801

23.2 15.4 22.9

M.4. M. Se. M.Com,

70,6,0 24,323 17,849

60,839 21,723 13,109

13.9 10.7 26.5

Procurement of Wheat

2418. SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have fix-
ed or are proposing that the food-
grains stocks by the eng of June will
be 20 million tonnes;

(b) if so, whether it is also a fact
that there hag been a marked increase
©of 7 per cent in the total procurement
of wheat by the Food Corporation of
India during this period;

(c¢) in how many States wheat pro-
curement has been completed;

(d) whether the Food Corporation
of India has made sufficient provisions
to store foodgrains procured by *hem
as the rainy season may start soon;

(e) whether wheat which was ly-
ing in the mandis of varioug States
has been removed by now and placed
under the godowns; if not by what
time the same is likely to be taken
to the godowns; and

(f) whether last year rains spoiled
large quantity of foodgrains in the
mandis?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) According to buffer stock
policy, the Government maintains a
buffer stock of 12 million tonnes over

and above the operational stock of 8.2
to 8.8 million tonnes on 1st July of
each year.

(b) Durjng the curreni{ Rabi mar-
keting season of 1980-81, total pro-
curement of wheat as reported upto
26th June 1980 hais been of the order
of 57.80 lakh tonnes ag against 74.26
lakh tonnes during the corresponding
period of the lu-i season, thus indi-
cating a decline of about 22 per cent.

(c) The Rabi procurement season
spreads over the period from April to
March. Although bulk of wheat pro-
curement js made during April—June,
yvet small quantities are also purchas-
ed in the remaining period of the sea-
son.

(d) Yes, Sir.

(e) The FCI are making efforts to
remove the stocks from the mandis
to the storage godowns within 48 hours
of the purchase. However, since the
procurement is still continuing, the
possibility of some of the stocks lying
in the mandis awaiting transportation
to the storage cannot be ruled out.

(f) No, Sir.

Finding contained in publication of
“international institute of population
’tuﬁan

2419, SHRI P. M. SAYEED:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:
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(a) whether Government are aware
shat about 20 million children in India
dop not have a father and the princi-
pal bread-earner of the family;

(b) if so, whether about 20 per cent
children in India face a risk of losing
one parent before the age of 10;

(c¢) whether these findings are con-
tained in a publication of the Inter-
national Institute for Population Stu-
dieg brought out during 1979 being
the International Year of the Child;

(d) if so, whether any scheme is
likely to be considered for those child-
ren who lose parents and have no

bread-earner; and

(e) what proposals are likely to be
made during the Sixth Five Year Plan
for this purpose so that children affec-
ted are looked after by the Social
Welfare Organisations?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
{a) to (c). No official data about
orphan children in the country is
available. However, according to the
estimates of an indivijdual Researcher,
whose article was published by the
International Institute for Populaticn
Studies, Bombay, some 20 million
children djd not have a father in 1961
—71 and that about 20 pey cent child-
ren in India faced the risk of iosing
one parent before the age of 10, dur-

ing the same period.

(d) and (e). Since 1974-75, the
Government of India is implementing
a Centrally Sponsored Scheme through
voluntary social welfare organisatliims
for orphans and othe; destitute child-
ren. The objcct of the scheme is {0
rehabilitate these children as normal
ocitizens by providing them food, rhel
ter, clothing, medical attention and
developmental services of education,
pre-vocational and vocational train-
img, vocational guidance, recreation,
cultural development and citizenship
education. The scheme also has an
alternate provision for Foster Care of
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such children by placing them with
foster parents who are paid an allow-
ance for the maintenance of the child.
The scheme will continue to operate
during the Sixth Five Year Plan pe-
riod also.

Yoga, Judo and Folk Dances as Part
of Physical Education Programme

2420. SHRI P. M, SAYEED:
SHRI OSCAR FERNANDES:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI PUIS TIRKEY:

Will he Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
National Council of Educational Re-
search and Training has suggested
that grhools throughout the country
should teach activities like Yoga, Judo
and Folk dances as part of the physi-
cal education programme;

(b) if so, what are the other gug-
gestiong made in the proposed plan;

(c¢) whether Government have for-
warded this proposal to the State
Governments glso;

(d) if so, what are their reactions;
and

(e) when the scheme ig likely to be
introduced?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) As a sequel to the recommenda-
tions made in the document “The
Curriculum for the Ten.Yecar School
A Framework’” prepared by the
NCERT and the recommendations of
Shri Ishwarbhai J. Patel Review
Commitiece on Ten Year School Cur-
riculum, NCERT has prepar=d “A
Draft Curriculum in Physical Educa-
tion for classes I to X' which includes
activities like yoga, judo and folk
dances, as part of the physical educa-
tion programme,
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(b) The draft syllabus is a com-
prehensive and  graded
which spells out the core programme
to be implemented from Classeg I—X
and the areas of optional activities
which can be selected by students. It
aims at the development of good
health and well being, physical fitness
neuro-muscular coordination. skills
in sports and games and, finally, an
integrated and balanced personality.
Idigenous and traditional physical ac-
tivities have also been given their
due place in the curriculum

(¢) to (e), The draft -curricu-
Ium has been sent by the NCERT to
the Slate Governments for obtaining
their comments, The comments are
awaited,

Opening of Post Offices in Rural
Areas in North-Eastern Region

2421. SHRI P. M. SAYELD;

SHRI M. V., CHANDRA-
SHEKIIARA MURT,IY:

Will the Miister of COMI TUNI-
CATIONS be ploased 1o state:

(a) whether it is a fact that Post
and Telegraph Departiuent has pre-
bared a plan to open 200 post offices
in the rural areag in north-eastern re-
gion during 1980-81;

(b) if so, whether it iz also a fact
that , total of 300 village will be pro-
vided with postal counter facilities
through mobile post offices and some
letter boxes will be installed in vari-
oug places in these areas;

(c) what are the States where
these post offices will be set up gnd
how many people will be covered
under one single post office;

(d) whether any other scheme like
this ig to be introduced throughout
the country during Sixth Five VYear
Plan; and

(e) if so, in how many States?

THE MINISER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):

syllabus
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(a) to (c). Under the Annual Plan
1980-81 ecarlier approved by the Plan.
ning Commission, it has been propos-
ed to open about 200 rural post offi-
ces in the North Eastern Postal Circle
besides providing postal counter faci-
lities to about 300 villages and instal-
ling additional rural letter boxes,
These proposals are likely to be mo-
dified in the light of the new Five
Year Plan jor the period 1980—85
which is under preparation. In view
of this, the State-wise break-up of
new post office has not been furnish-
ed now.

In ‘he norma! rural] areas, a post
office is sanctioned for a village with
a minimum population of 2900. In
hilly, tribal and backward ar-as the
minimum stipulat>d population of a
single village or a group of villagass
withi;y a radius of 1-1{2 Km. iz 1,070,

(d) and (e). Schemes for postal
development in rural areas are
drawn up ©on an All.India basis ¢nd
arprogriate targets under the sche.
mos are fixed for the 16 postal cir-
cles covering all the States/Union
terrilories in the country.

wEar § awra S faa

2422, W THIECTC WTEAT T &G
HHY TG T @ TaT G oo

() W 7z =% 2 f& qzar & 9T
fa=t & =1eo aga st wfw a=wraw ¢

(@) =iz g, av fa-frs sataodl &
A gga a€) Afer swrar g v ug wfa
gers Wy ¥ faadr feadr &

() s=wrar wfo 8 agsht =98 & foyg
T FTLATEL I 76 § ;WK

(=) =an fow safaet & i wfa awar
g onF TR FAgww wre far ¥ § s
gfe 98, a1 va9% 7 Freor & 7

e ot (st o owe &rww): (F)
T § eArRrA faell & wveed § awTqr @
st At § 1 ey ot acg A TR goEh
AETAT THAT FY gz F A9 1979-80 & forn
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fea Y of ww & wfamaar @@y W@
wiwst @ w7 &

(@) wewrw grdsw frwrd & wqams
¥ 12 TANT wAawT § F9Td s ¥ weew
¥ 15000%9C ¥ Afas ¥ WW gwar ¥

(7) awrar AW agA v & fag  sfaw
F TEY Ay el § FraF ag W wifeer &

(i) 0¥ IenrFarel &, fred Thera 12
W ¥ gE qrea Ay &, TR wrEAT )

(i) 2efreYw wreq & avg awrar THA
T T & faq sufeqog gvas fear srar
F saat st & wravgs @y, faonr  arfeay
& frmg SFAY Frgardy @ Fr s o

(‘i) v FAY wrawdE FART  ATAT §
gfaa waer  afusrfedi N ggraar & o
g |

(iv) ST a7w{r guwmarst 7, faed
EATRIT FE FF § BT A & qFAT W
g7 7 ¥ fag wr-smagrgarsafsaaT avas
frar strar & o

(=) S gr fmr oF 09 wradt ¥ wad
fr ZfwA 12 19 F gz wa & waar
Fgt = faarg g, ST 9@ 12 AT

Construction of Godowns in Southern
States by Private Partieg

2423. SHRI K. MALLANNA: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) whether some private parties
from the Southern States have ap-
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proached the (Central Government to
construct godownsg for the Food Cor-
poration of India;

(b) if go, the details thereof and
the reaction of Government thereon;
and

(¢) the number of godowng sanc-

tioned for construction during last
year State-wise?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SIRT BIRENDRA SINGH
RAO): (a) Applications fiom pri-
vate parties for construction of go-
downs for beoing leasad out to the
Corporation on a guarantee basis ate
entertaind by the Food Corporation
of India in response to its advertise-
ments from time to time and the
Central Government do not come into

ricture.

(b) Under phase I to III of ARDC
(Agricultural Refinance Development
Corporation) Scheme, the total! num-
ber of agreements finalised by the
Food Corporation of India in South
India with private parties for cons-
truction of godowng is 145.

(c) A statement is attached,

Statement
St Name of State Capacity allotted
No.
1. Punjab. 10. Lak Tonnes
2. Haryana 4. Lak Tonnes -
3. Uttar Pradesh - 2. Lakh Tonneg . ..

4, Maharashtra (Goa)

0.10 Lekh Tonnes
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Planation in Drought Affected Areas

2424. SHRI K, MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Central Govern.
ment have jssued instructions to the
States to start plantation on a mas-
sive scale in the drought-affected
areas ag part of the relief; and

(b) if so, what encouragement from
the Central Government has been
extended to the States in thig regard?

THE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) After Prime Minister’'s
vigit to the drought affected areas,
a 12.Point Programme for drought
management was launched in April,
1980, The programme included 2
plan for massive plantation of treecs
to be taken up as a campaign in the
drought affected States. The  prog-
ramme was forwarded to the Gov-
enors/Chief Ministers of Andhra
Pradesh, Bihar, Madhya Pradesh,
Uttar Pradesh. Maharashtra, Orissa
and Rajasthan. A letter was also is-
sued to the most seriously drought
affected states suggesting practical
steps for immediate implementation
of the massive programme of plan-
tations of threes. The letter, inter-alia
asked the States to:

(i) start small nurseries all over
the areas,

(ii) enhance the target of plan-
tations where afforestation program.
me was already under way in any
location by taking up under the
programme degraded areas, perma-
nent fallows, culturable wastes,
road-side strips, ete.

(iii) introduce new  programme
where previously there was no pro-
gramme; and

(iv) give pricrity to labour in-
tensive work of digging cattle proof
trenches, pits for planting-contour
trenches, etc.
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It was also suggested that advan-
tage should be taken of ¥Food for work
for implementing thig programme on
a much larger scale, The letter was
followed up further through are-
vifew cf programmes in a meeting
with the Chief Conservators cf the
concerned States.

(b) On the basis of the reports of
the Centra] Teams which vigited
the drought affecteq States for an
on-the-spot assessment and the recom-
mendations of the High Leve] Com-
mittee on Relief thereon, the Govern-
ment of India inter-alia approved for
afforestation, a ceiling of additional
expenditure to the tune of Rs. 239.20
lakhs during 1979-80 and Rs. 863.00
lakhs during 1980-811 for the purpose
of Central assistance to the States
where considered necessary.

Centreg in Southern States for Pro-
curement of Foodgraing

2425. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the details regarding the num.-
ber of centres in the Southern States
from which Food Corporation of
Indig is purchasing foodgraing during
the current year;

(b) the number of centres where
loading of foodgrains ig being done
through contractors, co-operative so-
cieties and through the department
and direct payment system; and

(c) whether Government intend to
adopt a uniform policy in regard to
loading of foodgraing at all the cen-
tres and if not the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) For the kharif marketing
season 1979-80 the Food Corporation
of India are operating 101 »urchase
centres 99 in Andhra Pradesh and
2 in Pondichery for price support
purchase, For the r1a8bi marketing
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season 1980 the FCI have opencd 85
such centres in Andhrg Pradesh. The
Food Corporation are not making
purchase in any other Southern
States.

{b) The loading of foodgrains at
the purchase c2ntres is gencrally
do e through contracto:s, The d=ztails
ashed for wul be collected and
furnished in due course.

(c) It is for the Food Corporation of
India to regulate the operations at
the centres to tlie best advantage of
the farmers,

Provision of wash basin to type III
auarters in Sarojini Nagar, New Delhi

2426. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be plecased to state:

(a) whether wash basin or sink has
been provided in Type III Quarters in
DIZ Area, Baba Kharak Singh Marg,
€tc, New Delhi; and

(b) the reasons for not providing
wash basin/sink in the upgraded Type
IIT quarters in Sarojini Nagar, New
D=1hi?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C., SETHI): (a)
Wash basins have been provided in
Type III quarters in DIZ =rea and
Baba Kharag Singh Marg. Sinks have
also been provided in some quarters.

(b) The Type III quarters i, Saro-
jini Nagar were constructed prior to
1976, Approved scale ©of amenities
for Type III quarters at the time of
their construction did not have pro-
vision for wash basins/sinks.

gt ¥ whr sfwean dar wrga

2427. St gATEL TOA ;A qEAQ
qadary FAT ag FITT & FO FO fF

(%) ¥ waq 3w & Feafomr wol¥ &
W gfusay dvar w7 $1 warf ¥ arn
firgr wqr & AT A WAl W A gt
# ary 7 fog od Fwar wror §
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(&) war wfr sfemaw @ s W
T G W faanr & e 3w WRY WY
gty # faoac afg Y off & W wR

L3

e qfindir g o1 <q § 5 ¥R

(1) o g« ns fafrag wafa &
AT uegt ¥ qfv wfawas dar sl
®T wFTE ¥ AT HE- KT FIE qOAT gAY
YT afx 7dy, @y guF Fa1 I § 7

T i g gaAaw dolt (sfr i
fag wa) : (%) ot wow qfa  gard
FFEFAA @ fa¢ q9798 § L o wrwal
7 foan afa davafrag avfa sfgs v
& qg Twtlaw & fr 3a¥ 3o fasex grm
ST ot Tt ¥ wrataus &7 afa ow |
g W s gwere fafas el &
HISE GTATAT & FTAIT T O&T gy F 1

(=) st adr 1 Ffa avgedlt s o,
1976-77 % Afeaw aftomst & wwart W@
# (d9mg Wi 9 quT FTER @Y B ®T)
10 &gy & Fqx ofwarfaa swfe & oAy
FTHWT 1970~-71 % HFEN ¥ 3-2 AW
% frewd & 1 doriem wfuwaw wiw @
FAT & O $|F & IO HEET  16.8
ag T A 1. emw vfada safaaal
®Y F@IAI 74T § ) ¥ NFTC Afg  sfad
N gear ¥ & qfg i Y € @Y q @g
vifr wfewas @ =1 & Frateaga X
gv fodl famea & s1oor wdf @Y 1 g@Y
YT, gty afees s, 1974~75 9 1964—
1965 % 50.81 yfowa & HFrad §F A
1974~75 & 9w ary 55.4 wufgwa wfa
sfew qfen?d w dsfipa f@ar

R

(1) TSy g defua v wfawas

qreft, Tweam W aEiteia Rena IR §
farea

2428. Y qA WA T : FAT  wEIC

H@r (2 FIF Y 90 ¥ B

(%) 1o (zorsiry) H2AvAT whwmdAl

F A FraTrTafrrafa g7
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(=) T gaz aedl, Twdom § e
wAgaq & faw afawas ey sofy &
mIgT-ax fgaradm oy & W o maeA-
qg fwa¥ § ;

() saAmd FIAwm Tmy 7o
F F4C wIA R,

(v "7 T W E T owwd
1 forerge oy 3 f A wrATRY A
ARy T TY ¥ & ouYT g Sid &-uu
faaitnedfra 99 & , =T

(%) afz gr, ar g& Far Feor § wWW
Far 3% {77 Iaw@rsy wgxid & fawg
FTAATE F7 Srredr ?

dave Hay (ofr /o gae @iwa) ¢ (F)
15-6-1980 §% 199 WEaz-ag fas e
q |

(@) =7 o aravey A0 ¥ 0F HEAIA
9" TG J19 A9 W &Y wgry 7 fa=ra-
o 92T &

() TErEYE agy fgar @r A wfE

HFLF LIFT FT FAT F FTOT FHAKT FIL
& Tar wvAT glanas w77 @1 )

(=) AT AY wrf farwraa w7y fasfr
(%) awm &Y a&r gzam |

et (TsrERT) # A% areat s v
AT

2429, =R WA A TOW @ FAT A
HeAT g qATT T FAT F43 fF ¢

(¥) Tsea & wegdy qar UrArOr @y
H af & 1A @S SE are weAfaq arew
#r g wear fapaer &

(&) sy (Trsreary) wEL a9v Ay
AFN N A7 G F @ J F A g
FY g frad gawndss grq gug ;AR
. () ¥THITA 99 9T T FTLATET &Y

e WAy (st @i qEe ®rew) : (%)
A 1980-81 F YA TWHETA ¥ Aredror
#ut § 137 ara< qar MW @& ¥ o3
HITH @A FT NEqTT § |

(@) 1-4-79F 20-6~1980 %) wafy
*F I oot fyd ¥ (ad gritg &Y §)
T Wy ¥ fag g 24 W@ Wl

TR 1

() & wywre &3 fao ao § aar
o gur Wrsr @ ewte ey 9y o
wran & s 2 gwral WY wewwny a
F &y wqeArere F¢ faur wgr & 0 @w
19 gAY 93 fafes w3 g faare fear

AT WT &1

Cotton in Gujarat

2430. SHRI AMARSINH V. RA-
THAWA: Will the Minister of AG-
RICULTURE be pleased to state:

(a) the names of Districts in Guja-
10t Siznte waich gre producing cot-
ton at present; and

(b) the quality of cotton produc.
ed in Gujarat State at present?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR BIRENDRA SINGR
RAO): (a) Out of Nineteen Districts
in Gujarat State, eighteen District
produce cotton, These are Alhmeda-
bad, Amreli, Banaskantha, Baroda,
Bhavnagar, Broach, Bulsar, Gandhi-
nagar, Jamnagar, Junagadh  Kaira
Kutch, Mehsana, Panchmahal, Rajkot,
Sabarkantha, Surat and Surendra-
nagar.

(b) Gujarat grows cotton belong.
ing to all the three quality groups,
namely, long, medium and short

staple,

Progress of Land reforms .e

2431. SHRI P, K. KODIYAN:
SHRI CHITTA BASU:
PROF, RUPCHAND PAL:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to
state:

(a) whether the progress in imple-
menting the provisions of the land
reform laws in the country had Leen
unsatisfactory;

(b) if so, the reasons therefor;
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(0) steps Government propgse tc

take to ensure speedy implementation
of land reforms; and

(d) the latest position in this re-
gard State-wise?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). The overal prog-
ress in implementation of land re-
forms measures cannot be consid:red
unsatisfactary. The abolition of
intermediary tenures, ceilings on
land holdings and amelioration in the
condition of tenants are substantial
achievements, The main impediments
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to more satisfactory implementation
have been the following:

(i) Irequent challenges of
in ccurts;

laws

(ii) absence of correct and upto~
date land records; and

(iit) administrative delays, gene-
rally occasioned by inadequacy of
the revenue machinery.

(¢) The State Governments imple-
ment the revised ceiling laws. They
have Been requested to accelerate the
pace of implementation and ensure
that the possession of the allottees
is not disturbed,

(d) A Statement is attached.

Statement

(Area in acres)

State/Union Territory Area Area Area distributed
declared taken —~
surplus possession Area N(f)i'c i?si; iZ';mc- As o
1 2 3 4 5 6

Andhra Pradesh 10,84,590 [ 3,78,922 2,60,202 1,74,125 29-2-80
Assam . 5,74,022 5,00,727  8,12,045  2,53,209  31-1-80
L .o 2,35,562  1,31,487  1,31,397  1,38,790  g1-3-79
Gujarat . . 47,657 r3,837 Nil Nil 29-2-80
Haryana . 14,647 10,427 4,508 1,267 31-7-79
Himachal Pradesh . 1,609,541 92,388 3,949 5,009  31-12-79
Jammu & Kashmir . . —_— _— — — —
Karnataka 1,33,189 N.A. 38,104 7,228 g1-3-8o
Kerala 1,16,605 78,721 48,318 76,092  31-3-80
Madhya Pradesh . 2,52,843 1,39,221 75,125 29,579 29-2-80
Maliarashtra 3,61,722 2,78,996 2,78,996 76,237  31-12-79
Manipur . . . . 352 Nil Nil Nil 31-3-80
Orissa 1,31,221 1,15,309 97,649 78,519  31-1-80
Punjeb . . 30,336 6,624 5,219 2,777  29-2-80
Rajasthan . . 2,48,093 2,20,835 1,21,368 25,904

31-12-79
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' }__“ ,‘;."'n_ 3 | 4 *5« B 6
Tamil Nadn . T Bggey 67,985 sduss
T . . ‘ Ten M.,' ‘ _.‘ . Ji " ; ’9?? ',473 756
Uttar Pradesh . . 280,198 2,51,653  2,18,197
West Bengal . 1,279,422 86,031 38,561
Dadra & N.H. . . 8,069 p 5,082 3,192 .
Decthi . . . . 484 208 Nil -2-80.
Pondicherry . . . 2,200 942 8og 914 g1-1-80

Torat 38,91,686 23,66,965 16,883,021 11,5%;282

N.A. = Not Available.

Houses for the weaker sectlons

2432. SHRI P. K. KODIYAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what special measures have
been taken by Government to cons-
truct houses for weaker sections in
the country;

(b) how much of the total funds
alletted for housing has been set
apart for providing houses to the
weaker sections in the Sixth Five
Year Plan; and

(c) what is the progress sp far
made in the construction of houses
for weaker sections?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The follnwing social housing schemes
have been formulateg by the Central
Government to benefit th, Weaker
Sections in the Country:—

1. Integrated Subsidised Hoysing
Scheme for Industriil Workers and
Economically Weaker Secuon; of the
Commumti

2, Low Tticome” qub
Schm
882 LS.

3. Subsidised Housing Scheme for
Plantation Workers.

4. Slum Clearance/ Impmvement
Scheme.

5. Village Housing- - Projects
Scheme, ‘
6. Provision of House-sites-cum-

hut Coustruction Scheme.

Policy guidelineg have also been
issued to the State Governments in
regard to utilisation of funds and con-
struction of houses so that the benefits
of investment on housing go to persons
belonging to the Economically Weaker
Sections. HUDCO in its lending opera-
tions ensures that 65 per ceat of the
sanctioned houses are meant fer fami-
lies with monthly income up
to Rs. 360.00.

(b) The Plan outlay for the housing
sector for the Plan period 19‘78--—83 had
a provision of Rs. 425 c;'ores excluslveiy
for the house-sites-cum-hut constrirc-
tion programme in the rurat areas
x;nder the ‘Revised Mﬁumum Needs
Prog! ¥, The Plan outtay for the

éngwf’lan Muyetéobeaeeia.
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Statement

Physical progress under various sosiel
Rousing schomes since their inceptlion.

3. Integrated Subsidised Hous-
ing Scheme for Industrial Wor-
kers and Economically Wea-
ker Sections of the communi-

ty . . . . . g 1,86,684
a2 . Low Income Group Housing
Scheme . . 3,36,914
8. Subsidised Housing Scheme
for Plantation Workers 19,405
4. Slum  Clearance{Improve-
ment Scheme . 1,24,317
. Village Housing Projects
3 Scheme . . . . 68,522
6. Provision of House-sites-hut
- construction to landless wor-
kers in rural areas . . 77:72,447

Plan for promotion of child welfare

" 2433. SHRI P. K. KODIYAN: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether any concrete plan has
been evolved for the promotion of
child welfare in the next five years;

(b) it so, the main details thereof;
and

(c) the estimated cost thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c¢). The National Plan of
Actions for [nternational Year of the
Child, 1979 was drawn up by the
Government of India to observe the
International VYear of the Child. The
National Plan of Action envisaged
concrete programmes to cover the
flelds of child health, nutrition, social
welfare, education, legislation, publi-
city, etc. Besides, a twenty-year Pers.
pective Plan for Child Development
ia being prepared. Thig plan will be
M into five year periods with
built-in-prlovigion for meview every
five years, The plansg and programmes
envisaged in the National Plan of
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Action for International Year of ihe
Child, are to be implemented by the
Government of India, the State Gov.
ernments, local bodies and voluntary
bodies, The cost of implementation
will depend on the extent of imple-
mentation, the scope and area of im-
Plementation and commuity support
for the implementation of such pro-
grammes.

Drop outs in Primary Schools

2434. SHRI M. V., CHANDRA

SHEKHARA MURTHY:

SMRI GHULAM RASOOL
KOCHACK:

Will the Minister of EDUCATION
be pleased to state:

(a) what is the total bercentage
State-wise of dropping the kids from
the primary schools;

(b) what are the main reasons for
this and what scheme Government
are considering to check this;

(c) whether the main reason is
that the parents do not afford to pro-
vide education to these children; and

(d) what is the position in regard
to midd]le ang 10th Class drop-outs?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) A statement giving the  State-
wise drop-out rates at the end of

primary stage (class V) is attached
as Statement I

(b) A statement giving the main
reasons and the measures suggested
to States/Union Territories for reduc-

ing drop-outs is attached as State-
ment JI.

(c¢) This is one of the main reasons.

(d) A statement giving the State-
wise drop-out rates at the end of mid-
dle stage (class VIII) and at the end
of lower secondary stage (Class X)
is attached as Statement III.
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Sentement I
'Drap-owt rates .at the end of ‘Primagy ! 2 3
Brage (Class V)
- 17. Rajasthan . . . . 6o-
|, Name of ‘Staté/ “Drop-out . I
Mo, Dnion Territory rates in 18. Tamil Nadu . . . 47 ®
percentages
19. Tripura . . . . 732
™ 7R 3 20, Uttar Pradesh . . 710
a. Andhra @radesh . . 656 21. West Bengal . . . 697
= Assam . . . . 387 22. A & N Islands . . 36-0
-g. Bihar . . . . . 72 © 23. Arunachal Pradesh . . 79°9
. Gujarat . . . . 63-7 24. Chandigarh . . . 20°5
%- Haryana . . . . 41°6 25. Dadra & Nagar Haveli . 851
&5. Himach4il Pradesh . . 30'8 26. Delhi . . . . 175
Z- Jammu & Kashmir . . 52: 6 27. Goa, Daman & Diu . . 490° 1
‘8. Kerala . . . . 62 28. Lakshadweep . . . 21" 4
«y. Madhya Pradesh . . 9577 29. Mizoram . 619
2e. Karnataka . . . . 67 9 30. Pondicherry . . . 30°90
vay. Maharashtra . . . 56-1 INDIA 63°1
a=. Mani . . . . - N wve
anipur ’ 815 N.B..(1) The percentage drop-out rates have
@g. Mcghalaya . . . . 756 been calculated taking into considera-
2 tion enrolment in class I durms
4. Nagalamd . . . 59° 3 1972-73 and enrolment in class
. during 1976-77.
5. Orissa . . . . 716 (2) Enrolment figures in class I during
6. Punja 1972-73 relating to Sikkim is not
aB. Punjab . . . . 45" 3 available; hence no drop-out rate
indicated.

Statement II

“"The main rsasons of drop—out at the elementary stage and the measvres suggested to chock the
problem are as follows :

Mai ) Reason Measures Suggested
9. Single-point eatry in class 1. 1. Provision of multiple-point entry into any
class in the entire clementary stage (classes
I~ VIII).

m, Stagnation in any class of the elementary 2, Drastic reduction and elimination of

stage asa result of annudl promotional exami-  stagnation so that every child shall complete
mation. one class cach year and will be promoted

to the next higher class till he oomgietel
class VIII, but with adequate safeguards by
way of periodic asscssment and evaluntion
on a continuing basis,

— —
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Main Reaso s Measures Suggested

8. Lack of physical facilitics like satisfactory 3. Improvement of physicsl facilities of primary
" school buildings, mats and furmituré for and middle schnols.

children, furniture for teachers, teachin

equipment, drinking watef facilitics anc

latrines within the premises.

4. Irrelevance of curriculum to the needs and 4. Improvement of quality of education impartad
life situations of children. by the primary and middle schools throwgls
making them relevant to the needs, life situ—

ations and environments of children in diverse

social, economic, cultural and geographicalk
conditions,

5. Under-qualified and untrained teachers in- 5. Improvement of teacher competence through
cluding a considerable number of single- application of better standards of educatiopa¥
teacher schools. qualification and in-service traiming and

conversion of one-teacher schools into two-
teacher/multi-tcacher schools.

Greater use of mass media for clementary
education including teacher training.

6. Poverty of parents; their children are requi- 6. Adequate provision of incentives like mid—
red tohelp augment the family income and day meals, free text-books and stationexy,
do houschold chores to enable their parentsto  free uniforms and attendance scholarshi
work for earning livelihood. for the children of the poorer sections of

society.

Provision of non-formal part time educatios
at places and umings suiting the convenicmee
of such children as drop out from primary
and middle schools.

2. Non-availability of primary and middle

7. Opening of primary and middle schools
schools covering the neceds of all habitations.

within easy walking distai.cc covering the
necds of all habitations.

8. Social inhibitions in sending girls to formal 8.
schools; girls are also required to look after
their you ger brothers and sisters vhen thzir
Parents arec away at work.

Educative propaganda with parents to over
come social inhibitions; appointment of
woman-teachers on a large cale;appoint—
ment 0" school mothers; a d provision of
creches/pre-schools as adjuncts to primary
and middle schools.

9. Apathy of village community towards edu- g. Setting-up of school committees in all schools
cation. particularly in the rural and backward arcas.

10, Inadequate supervisory machinery. 10, Strengthening of the supervisory machinery

and decentralisation of administration of
elemen tary education down to the
evel.

11, Bogus enrolment and absence of any check 11, Monitoring of attendance in primary emd
on attendance. middle schools.




ab;  WHEN OWEth  ASADHA §, W03 (SAKAY Wikl Nlfvers s
Stutement InX
Drop-out rates ar the end of Middle Stage  (Class VIII) amd Lower
Secotidary Stige (Cides X)
= Namie of State/ Drop-odt Drop-out
Mo Union Territory ratesin per rates in
Theend hrmeag
of middie of lower
stage :f:;:dary
] 2 3 4
1 Anthra Pradesh 85-86 83 gy
2 Assam . . . . . 81-26 85 71
< Biher . . . . . 86 56 go- 33
4 Gujarat . . . . . . . . . 75 56 Bg- 11
-5 Haryana - . . 5558 69°' g0
@ Hinmachal Pradesh . 59 5b 8142
% Jammu & Kashmir 66- 64 72° 41
8 Kerala . 50°50  70-g2
g9 Madhya Pradesh 74" 14 89 41
a0 Maharashtra . 7% 60 8165
a1 Manipur . 85 69 8846
‘22 Meghilaya
13 Karnataka 8o 04 86 57
14 ].\‘Iag‘aland 76- 8¢9 88 g3
15 Orisad’ | - . 84 15 89 10
16 Rajasthan 75° 26 85- 86
a7 Punjab . 59° 23 75 92
18 Tamil Nadu . 71 41 85- 40
a9 Tripura . 78 35 87 27
20 Uttar Pradesh 8a 56 87-14
21 West Bengal . . 78 59 84 60
22 A & N Islands . 60 11 83 8o
ag Arunachal Pradesh : : 8148  03°43
ag Chandigarh 26- 32 16 87
=5 Dadra & Nager Haveli . : . 938 9301
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X 2 3. 4+
26 Delhi - . . . 3454 41" 3¢
27 Goa, Daman & Diu 63 ga- 79 Gor

28 Lakshadweep
29 Mizoram
go Pondichery .

62° 59 86 7

55° 71 77 k-

INDIA .

7% 21 85 rg:

. N.B.: 1. Drop-out rates at the end of middle stage have been calculated taking the enrolment ima
class I during 1969-70 and enrolment in class VIII during 1976-77 into consideration.

2. Drop-out rates at the end of lower se(':onda;y stage have been calculated taking the enrol-
ment in class § during 1967-68 and enrolment in class X during 1976-77 into consideration.

3. Drop-outrate in colymns 3 and 4 in respect of Meghalaya and Mizoram could not be cal-
culated because of non-availability of enrolment figures respectively during 1969-70 and!

1967-68,

4. Enrolment figures in class I during 1969-70 and 1967-68 relating to Sikkim.are net avaib--

able; hence no drop-out rates indicated,

Paddy Lying in Opes in Haryans

2435. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that huge
quantity of paddy worth crores of
rupees ig lying in the open godowns
of F.CI1. in Haryan®; and

(b) if so, the steps takepn to avoid
damage and provide proper stgrage?

THE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). A quantity of
97.000 tonnes of paddy valued at Rs.
10.8 crores as on 1-6-1980 is in open
storage (Cover and Plinth) with FCI
in Haryana,K These stocks are stored
on proper dunnage and covered with
specially fabricated polythene covers
to protect them from rains. Nylon
ropes are used for lashing of poly-
thene covers to prevent them from
being blown off due to high wvelocily
wind|storms etc. Monofilament nets
and cover tops are also provided as
an additional protection against wea-

ther. The stocks are inspected regu-
larly by technical staff of the Corpo-
ration and appropriate remedial mea-
sures taken whenever necessary. The-
FCI is planning fto comstruct addi-
tional covered siorage capacity i
Haryana region to the tune of 2.0%
lakh tonnes for proper storage ot
stocks.

Houseg for Central Government Ems-
ployees in Assam and in North Ems~
tern States

2436. SHRI M. RAM GOPAL REDDY:
Will the Minister of WORKS AND"
HOUSING be pleased to state:

(a) whether Government are coma—
sidering a proposal to construct more:
houses for Central Government em

pPloyees in .Assam and North Easterms
States; and

(b) it so, the details thereof?

THE MINISTER OF WORKS ANIP
HOUSING (SHRI P. C. SETHI): ¢ay
and (b). Construction of quarters o
Central Government Employees
Assam and North-Eastern States have
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k3

TYPE—A TYPE—B

TYPE—C
Shillong 20 32 24
Agartala 40 12 . 16
Imphal 4 16 16
K-hima . . . . 8 16 40
Gauyhati . . . . . . . . 6 14 2

Demang for Higher Rates for Shelling
Paddy

2437. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Private
Shell Mill Owners are demanding
higher rates for shelling of Paddy into
rice; and

(b) if so, the quantity of Paddy with
the Government and Govermment’s
reaction thereto?

THE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(b) As on 1-5-80, out of the total
quantity of 28.92 lakh tonnes of paddy
with F.C.I, a quantity of 13.88 lakh
tonnes was yet to be contracted for
shelling. All possible steps are Dbeing
taken to get the balance quantity of
paddy also shelled early. Where con-
sidered justified, gmillers are being
offered reasonably higher rates: pad-
dy is being moved out to other States
where milling capacity is available,
A total quantity of 161 lakh tonnes
of paddy was moved out of Punjab,
Haryang and Andhra Pradesh to
other states during the period Nov-
ember, 1979 and May, 1880. Other
steps like requisitioning of private

milling capacity are also being com-
templated. -

New Housing Policy by D.D.A.

2438. SHRI BHIKHU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is g fact that the
Delhi Development Authority bhawve
recast its house allotment policy;

(b) if sa, the details of the new
policy; and

(c¢) the reasons for effecting a change
in the house allotment policy?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir.

(b and (o).
arise.

Question does not

Committee on Ecological Balanoce

2439. SHRI BHIKHU RAM JAIN:
SHRI MANPHOOL SINGH
CHAUDHARY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
of large scale destruxtion of forests,
rare species of plantg getting dis-
appeared, smuggling of red sanderw,
sandal wood animals and skins, de.
predation of wild life thereby causing
severe ecological imbalance;
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Gb)vhﬂh-um-twby

u?mnb& tivé m ares toh:::;at:::

esciogisel balence hed submitted its
report;

(c) thée details therecf; and

(d) the action tiken by the Gov-
ernment thereon?

THE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRUC.
& ' (SHRI BIRENDRA SINGH

(a) Yes, Sir,

(b) The Committee set up by De-
partment of Science and Technology
in ‘Februaty. 1980, i3 eXpected to
;Eggﬂt ita zeport by end of July,

(c) and@ (d). Doees not arise,

Tite of Filter Watler fow Gadidenisig

2440, SHRI PIUS TIRKEY: Will the
Finister of WORKS AND HOUSING
be pleased to state:

(a) whether it ig a fact that in most
of the Governinent colonies, people use
filtered water for gardening purpeses;
and

(b) the steps taken by Government
against those residents who are using
filtered water for gardening purposes?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
It is no¥ a fact that in most of the
Government colonies people use fil-
tered water for gardening purposes.
However, isolated cases of such use
by residents have corie to notice.

(b) Wherever possible, verbal
warnings have been given to the re-
sidents who have been found using
filtered water for gardening purposes.

Riee Milly By ¥. C. 1,
2441, SHRI JANARDHANA POO-

JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

JUNE 30, 1880
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(a) whether F.C.I hes failed o

build its own net work of rice mills
over the year; and

(b) it s0, what steps Government
bropose t6 take to shell the paddy?

THE MINISTER OF AG CIJ%.
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SENGH
RAO): (a) and (b). The Food Corro-
r of India has 3¢ far sst up 25
modern rice mills in theé varicus
States. Compared with total procure-
ment made by F.C.I the capacity of
the rice mills owned by the Corpora-
tion ig insignificant, The Food Corpo-
ration of India enters into contract
with private millers for getting its
paddy milled. To ensure expeditious
milling of paddy stocks lying in sur-
plus States the Cor?brahon has mov-
éd during the 14st 3 years, 4.36 lakh
tonnes of paddy from Punjab, Har-
yYyana and Andhra Pradesh to other
States. The possibilities of requisi-
tioning private rice mills sre also be-
ing condidered.

Crisly in Detp Sea Fishing Industry

2442 SHRI JANARDHANA POO.
JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the deep spa fishing
industry In the country is facing great
¢tisis: and

(b) if so, the reason gherefor?

THE MINISTER OF AQGRICUL-
TURE AND RURAL RECONSTRUC-

TION (SHRI BIRENDRA SINGH
RAO): (a) No, Sir.

(b) Does not arise,
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Conversion of Chingurah ’relcphx
Exchange, Calentta into Au

System

3444, PROF. RUP CHAND PAL:
Will the Minister of COMMUNICA-
TIONS be pleased o state:

(a) whether Government have un-
dertaken measures to convert Chinsu-
rah Telephone Eié¢hange undér Csi-
cutta Telephone intp an automatie
system;

(b) ir so, the details thereof; and

(c) what specific steps are being
taken to bring Chinsurah Group of
Telephone Exchange (Chinsurah,
Chanderagore, Tribeni, Bhatpara
and Kalyani) inté Calcutta  Teld-
phones Local System?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
{a) Yes, Sir.

(b) The rroject for installation of
an automatic exchange in replace-
ment of Chinsurah manual exchange
has been sanctioned. The building is
under construction, Equipment has
een ordered. It is hoped to commis.
sion the exchange during 1982

(e) It is not proposed to bring the
Chinsurah group of exchanges into
the local areas of Calcutta Telephones
However, with the commissioning of
Chinsurah automatic Exchange, Chin-
surah subscribers will be able to &ial
into the Calcutta Telephone system
on the usual STD rates.
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Number of Illiterates in States .

2443 PROF. RUP CHAND PAL:
Will the Minister of EDUCATION be
pleased to state:

(a) the number op illite¥#téi in dur
country as in 1980 State.wise; and

(b) what steps Government pro-
pose to take for removal of illiberacy
among adults?

THE MINISTER OF BEBUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B.SHANKARANAND):
(a) Information relating to illiterates
is gathered only as part of the Census
operations. A  statement of number
of illiterates State-wise ag in 197! is
attached,

(b) Adult education has been
given an important place in educa.
tional planning from the First Five
Year Plan, The National Adult Educa-
tion Programme, started in October
1978 was review=sd by a Committee
under the chairmanship of Dr. D. S.
Kothari, which submitted@ its Report
on 13-4.1880. The recommendations
made by the Committee sfe  under
examination and decisiong regarding
modifications to be made in the pro-
gramme would be taken keéping in
view the recommendations made by
the Committee,

Statement

Number of Illiterates—States & Union Territories—1971

— —

Number of illiterates (excluding om—esq age-

State/Union Territory group)
Male Femnale Total
1. Andhra Pradesh 1,18,99,950 1,50,05,453% 2,87,95.403
2. Amam . . $6,86,439 44,31,542 81,17,981

———
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I 2 3 4 5
3. Bihar . . . 1,58,64,784 2,10,28,975 3,68,93.759
4. Gujarat . . 54,69,241 78,13,915 1,32,83,156¢
5. Haryana . . 25,50,504 32,09,378 57,59.972
6. Himachal Prad=sh 7:53:557 11,05,082 18,58,639
7. Jammu & Kashmir 14,62,886 16,831,285 30,94, 171
8. Karnataka 66,113,088 92,29,036 1,58,42,124
9. Kerala . 20,91,997 35,01,902 55,93,880
10. Madbya Pradesh 1,10,83,651 1,46,64,577 2,57,49,228
11. Maharashtra . . 91,12,208 1,42,92,626 2,34,04,834.
12. Manipur . . . 2,15,020 3,49,735 5,64,755
13. Meghalaya 2,61,831 2,90,690 5,52,521
14. Nagaland . . 1,47,155 1,63,133 3,10,288
15. Orissa 52,73,835 77,99,835 1,30,73,670
16. Punjab . 34,13.665 38,15,380 72,29.045
17. Rajasthan . . . 75,65,099 92,90,975 1,68,56,074-
18. Sikkim 71,626 75,243 1,46,869
19. Tamil Nadu 73,28,534 1,22,25,048 1,95,53,582
20. Tripura 3,65,739 484,374 8,49,913
21. Uttar Pradesh 2,55,59,093 3,06,46,808 5,62,05,90%
22. West Bengal 1,02,07,175 1,29,37,178 2,31,44,353
23. A. & N. Islands 25,318 22,617 47,935
24. Arunachal Pradesh 1,72,290 1,73,004 3,45,294
25. Chandigarh 31,542 34,936 66,478
26. Dadra & Nagar Havel 22,381 27,791 50,172
27. Delhi 5,445,191 6,90,600 12,34,79F
28. Goa, Daman & Diu . 1,39,845 2,21,991 3,61,836
29. Lakshadweep 4,407 8,536 12,943
30. Mirzoram * * *
g1. Pondicherrv | . 68,451 1,21,090 1,89.541
INDIA . . . 13,18,05,392 17,53,82,735 30,71,88.129

#Figures included in Assam.

Source : Census of India — 19

Social & Cultural Tabl( Part 11 C-(ii),
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.. Milling of Paddy in Punjad

2446. SHRI GURCHARAN SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of bags of paddy
lying with the F.C.I. in Punjab at
present;

(b) the steps being taken by the
F.C.I. for milling the paddy and how
much damage has been estimated for

not keeping paddy properly under
roof; and

(¢) what action is contemplated
against the defaulting officials?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) As on 1-5-1980, a quantity
of 18.35 lakh tonnes of paddy is lying
with F.C.I. in Punjab, out of which
15.11 lakh tonnes is stored under
CAP storage (Cover and Plinth).

(b) and (c). All possible steps are
being taken to get the paddy milled
early where considered justified, the
millers are being offere@ reasonably
higher rates; paddy is being moved
out of Punjab to other States where
milling capacity is available, A
total quantity of 59,740 tonnes of
paddy was moved out of Punjab dur-
ing 1979-80 Kharif season to other
States. Other steps like requisitioning
of milling capacity are also being
considered.

While it ig obligatory for the Cor-
poration to purchase all the gquantities
of paddy offered under the Price
Support Scheme, the covered storage
capacity available with F.C.1. in Pun-
iab ig not sufficient to keep all the
stockg in covered godowns. The
covered storage is mostly utilised for
storage of rice and sugar which can-
not be stored outside.

A quantity of about 29.286 tonnes
of paddy hag been affected in Pun-
jab out of which a quantity of 570
tonnes hag been declared as damaged.
While all efforts are made to keep

store in CAP in gafe condition, da-
mage to the stock sometimes occurs
due to reasong beyond the confrol of
the Corporation, namely natural cala-
mities, untimely heavy rains, floods.
ete. It is not considered appropriate
to a’tribute the losseg that may occur
in such cases, to officials.

Chilka Development work in Orissa.

2447. SHRI K, PRADHANI. Wwilt
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to start Chilka Development work in
Orissa during 1980-81;

(b) whether some amount was pro-
vided in 1979-80 for this purpose; and

(¢) if so, the amount so far spent
and the progress therein?

THE MINISTER OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) There is no proposal with
Orissa Government at present for
taking up Development of Chilka lake
during 1980-81.

(b) No, Sir.
(c) Question does not arise.

Universal Primary Education

2448, SHRI JYOTIRMOY BOSU-
Wil] the Minister of EDUCATION be
pleased to state:

(a) progress to-date of the imple-
mentation, State-wise, of the consti-
tutional directive to bring all the
school going children of the age
group 6—11 under the scope of Uni-
versa] Primary Education;

(b) whether some States are lag-
ging behind others in this regard; and

(¢c) if so, factors responsible for
the same?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARANAND):
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(s) A statement indicating State-wise

-enrolment of
A—V (corresmding to the ag.-zroup
£—11) is attached ag Statement I

(8) ve8, Sir:

(c) The factorg are many and vary
‘from State to State. A statement giv-
ing the main factors responsible for
-uhéven progrefs iy sttachied at State-
‘ment I,

Statemeont Y
Efroliment i% classes I-V  in States/Unisn
Terrtovis, during I978-79

Bl. Siate/Union
"Wo. Territory

Number of child-
ren in the age-

group 6—11
enrdlled.
T 2 3

2. Assam 18,81,656
(71 69)
3. Bihar 63,08,008
(74 09)
.4. Gujarat . 33,68,577
(96-49)
5. Haryana 11,7%,024
(71-38)
6. Himachal Pradesh . 4,94,737
(101-51)
Jammu & Kashmir . ‘4,73,604

(66 59)
Kamatsaka . . 41,98,417

(91 30)

«g . Kerala 21,48,529
{101 1)
110. Madhya Pradesh 44,49,946
(61 42)

.41. Maharashtra =8,73,275
(1oug- 74)

M2, Manipar . . 2,00,278
(117 93)

ig. Méghaflaya . . 1,855,606
(115°96)

g Nagaland . . 1,04,203

(143-83)

JUNE 30, 1980

children in clum
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15 Orissa 28,11 ,008
(81-05)
16. Puhjab’ 20,50 616
’ (108 8'1)

17. Rajasthan 25,73,38!
(55° 5¢)
18, Sikkim . . . 37,582
(123°93)
19. Tamil Nadu 61,20,995
(109°93)
20. 'frlpura . 2,009.836
(85" 26)
21. Uttar Pradesh 95,42,627
(71-58)

22 West Bengal 57,777,591
(8o-t1)
23. A. & N. Islands . 23,040
(118 28)
24. Arunachal Pradesh . 49,409
(73-23)
25, Chandigarh . . 34,409
(76-71)

26. Dadra & Nagur 13,311
Haveli . . (111-39)
2., Delhi . 6,23.114
(9717
28. Goa, Daman & Diu 1,45,843
(114 72)
. Lakshadw . 6,905
29 * weep (14> 08)
30. Mizoram . . 67,933
; (136- 86)
31. Pondicherry . . 74,024
(105 €9)

6,91,50,038
(82" 32)

N.B. 1. Data based on IV All India
Educational Survey conducteq with
30th Septernber, 1978 as the reference
date.

2. Data relating to Uttar Pradesh
are provisional, because IV Survey
enrolmerit datd for Uttar Pradesh are
yet to be finalised.

3. l“igures within brackets repréesent
enrglment’ percentages of thé oorre®
ponding age-group populdtion.

All India Position
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Statement I1

Factorg responsible for wuneven pro-
press in Primary Education

1. The hard core of non-enrolied
children particularly at the primary
stage consistg of children of the '‘weak-
er sectiong of the community, like
schedulegd castes, scheduled tribes,
agricultural landlesg labourers and
urban slum-dwellers.

2. §rd- f non-enrolled Children
are girls who are not attracted by
the formal schools because of poverty
and social inhibitions,

3. 3/4ths of non-gnrolled children
are in educationally backward States,
namely, Andhra Pradesh, Assam,
Bihar, Jammu & Kashmir. Madhya
Pradesh, Orissa, Rajasthan, Uttar
Pradesh and West Bengal. Literacy
rates in these States are lower than
some of the more advanced States.

4. There are backward areas in
each State where the progress is
markedly less.

5 All the habitations are yet to be
covered universally with schools
within easy 'walking distance from
the homes of children.

6. Paucity of financial resources.

7. Inadequate provision of incen-
tives like mid-day meals, free text-
books and stationery, free uniforms
and attendance scholarships, for pooar-
er children,

8. Parental apathy towards the
educalion of their children who are
required to supplement the parental
income and do household chores.

9. Irrelevance of curriculum to the
needs and life situations of children.

10, Lack of physical facilities in

elementary schoold, like  durable
structures. mats and furniture for
children, furniture for teachers,

teaching equipment. drinking water
facilitieg ang latrines ‘within the
premises.
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11. Under-qualified and untrained.
teachers including a considerable-
number of single-teacher schools.

12. Single-point entry in clasg I,

13. Lack of woman-teacherg in ade-
quate numbers and non-availability
of teacher quarterg in rural and back-
ward areas.

Stagnation in pulse Production

2449. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE.
be pleased to state:

(a) year-wise demand and internal
proc.iuction of pulses in the country:
during the last ten years; and

) (b) facts responsible for stagna-
tion or fal] in pulse production?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO): (a) The demand of foodgrains
including pulses for consumption is
elastic to a considerable extent de-
pending on the availability of cereals,
other substitute foodstuffs like pota-
toes, vegetables, fish, meat, eggs etc.,
the comparative prices of pulses and
other foodstuffs, levels of income,
population growth, extent of urbani-
sation etc. In view of this, it is diffi-
cult to frame precise year-wise esti-
mates of demand for pulses. The
total internal production of pulses
and the quantity available for con-
sumption for the period 1969-70 to
1978-79 are indicated below:—

Year Production Quantity
(000 tonnes) availab'e
for human

consump-
tion
(’ooo
tonnes)
1 2 3
—— — —
1969-70 . . 11,691 10,230
1970-71 . . 11,818 10,341
1971-72 . . 11,094 9,707
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I 2 3
1972-73 . . 9,907 8,669
1973-74 . . 10,008 8,757
1974-75 . . 10,014 8,762

1975~76 . . 13,739 11,409
1976-77 . . 11,361 9,941
1977-78 . . 11,973 10,475
1978-79 . . 12,170 10,649
Similar information for 1979-80

has not yet pecome available.

(b) The main
tion of pulse
ainder: —

reasons for stagna-
production are as

(i) Pulses are generally grown
under rainfed conditions in margi-
nal Jands with  poor management
practices. Further, the pulse crops,
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are susceptible to a number of pests
and diseases, For these reasons the
farmers hesitate to invest in inputs
for pulseg cultivation;

(ii) The productivity of pulses is
low as no high-yielding varieties of
these crops responsive to {fertili-
sers are available.

Demangd for Foodgraing under Food for
Work Programme during 1980-81

2450. SHRI JYOTIRMQY BOSU:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state the
State-wise demand for foodgrains on
account of “Food For Work Pro-
gramme” received by the Central
Government for 1980-81?

THE MINISTER OF AGRICUL-
TURE AND RURAIL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ). statement indicating the quan-
titics of foodgrains demanded by
each Stale/Union Territory is enclos-
ed.

Statement

Quantity of foodgrains demanded by each State/Union Territories frr 1980-81

51. Naim+: of State

Quantity Demanded
No.

Remarks, if any

(in m~tric tonnecs)

1 2

1. Andhra Pruadcsh,

n

Assam
Bihar .
Gujarat

Haryana
Himachal Pradesh

Jammu & Kashmir

Karnataka.

© =& & v R

Kerala

10. Madhya Pradesh

. .

8,42,000

—_— e —

4
For completion of incom-
plete works only,
37,000 Upto Junc cend only,
000 Upto Oct, 1980,
! Based on State Govt.

projections.
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25 Ghandigarh . .
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1 2 3 4
——— —_
11 Maharashtra . 2,25,000
12  Manipur Not received
13 Meghalaya Not received
t4 Nagaland Not received
15 Orrisa 1,80,000
16 Punjab . . 42,539
47 Raja than , . 6,08,00"
18 Sikkim . . Not received
g Tamil Nadu . 1,00,000
20 Tripura . . 30,000
21 Uttar Pradesh 3,00,000 For 1st Qr. only,
22 Woest Bengal 2,10,000
Union Territories
23 A. & N. Islands 2,074

Not received

Not received

26 Mizoram . . . . Meived

27 Pondicherry . . .

1,000

Relaxation in Experience for Promo-
tion to Higher Post in F.CIL.

2451. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether provisions for granting
relaxation in experience prescribed for
promotion to the next higher post
exist in the Rules and Regulationg and
Procedure governing such matters in
the Food Corporation of India;

(b) if so, the total number of per-
sons granted such relaxation in each
category geparately during the last
three years, year-wise;

(¢) the number of Scheduled Caste
and Scheduled Tribe employeeg out of
them in each category;

(d) if not, the reasons therefor;

(e) whether certain employees/
officers belonging to Scheduled Caste
and Scheduled Tribe communities have
represented for relaxation in experi-
ence for promotion during the last
three years and if so, what is their
number; and

(£f) the action takepn or proposed to
be taken on such representations by
the Food Corporation of India Manage-
ment?

THE MINISTER OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(®) and (c¢). The Board of Directors
of the Corporation which ig the com-
petent authority to grant such relaxa-
tion accord their approval in excep-
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tional circumstances, to grant of re-
laxation in experience required for
promaotion to a8 particular post or posts
and not in individual cases. Promo-
tions on the basis of relaxed require-
mentg are actually made by the zonal,
regional and district officergs in res-
pect of category II, III and IV posts.
Information in respect of the number
of persong granted such relaxation is,
therefore, not readily available in
the Head Office of the Corporation
and will have to be collecteq from
their zonal/regional district offices.

(d) Does not arise.

(¢) and (#). The required informa-
tion {s not readily available with the
Food Corporation of India and will
be collected and placed on the Table
of the Sabha.

Representation by the Registrar, Co-
operative Society, Delhi

2452. SHRI CHANDRADEO PRA-
SAD VERMA. Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the audit statf of the
Registrar, Cooperative Societies, Delhi
had voiced their grievances through
representation in November, 1979;

(b) if go, facts thereof; and

(¢) action taken thereon?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): (a) and (b). VYes, Sir. The
facts are as given in the Statement.

(¢) The Delhi Administration as
the competent authority to take ac-
tion is seized of the issues rajsed in
the representation.

Statement

Some audit staff of cooperative so-
cieties submitted a representation
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sometime jn November, 1979 enu-
merating certain difficulties being ex-
perienced by them in auditing the ac-
counts of cooperative societieg in
Delhi. The points raised in the re-
presentation gre:—

1. Addresseg of the societies given
to the auditors are either wrong
or not proper, Neither the mem-
bers of the managing committee
of the societies meet the auditors
nor record is found complete des-
pite several visits.

2. More than 50 per cent of the
societies are lying defunct and
traceless in the areas. The area
Inspector does not inform the ex-
act addresses to the Junior Auditors,

3. The Junior Auditors ghould be
provided with a list of only such
societies as have a turn-over of less
than three lakhg of rupees.

4. The names of societies ag are
assigned to the Chartered Accoun-
tants on the basis of turn-over
sh.ull be dcleted from the list to
be supplied to the auditors.

5. Immediate action should be
taken against societies which are
either not interested in getting their
accountg auditeq or the audit of
which is pending for the last two
Or more years,

6. Strict action be taken against
junior auditors who crosg their
jurisdiction.

7. Travelling allowance should be
provided to the Junior Auditors.
There is no fixed T.A. for such
visits. This should be done.

8. The Deapartment needs six
audits in & month as per norms.
This is an unrealistic target. Only
such targets may be flxed as are
realistic in nature and ceuld be
possible of achievement.
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Contro! on Prices of Exercise Books
for School Children

2453. SHRI R. K. MHALGI: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that prices
of exercise books for school children
are controlled by a statutory order;

(b) if so, whether those prices are
pegged down to the 1974 level which
were further reduced in 1976 and are
proposed to be maintained at that
level;

(¢) whether Government have re-
ceived representations from the manu-
facturers that it is uneconomical to
supply exercise books at the old price
level;

(d) whether Government are aware
thut the situation is likely to lead to
a serious famine in the exercise book
trade beginning  from the next
academic year starting in June, 1980;
and

(e) if so, how Government propose
t¢ dea] with the situation?

THE MINISTER OF EDUCATION
AND HEALTH AND SQOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
(a) and (b). No, Sir- Taking into
consideration supply of paper at con-
cessional rateg as well as the conces-
sional duty levied on this paper, a
uniform rate of prices of exercise
books on all India basis was adopted
in consultation with the Federation
of Exercise Books Manufacturers
Association from 1.1.1976.

(c) and (d). In 1979, the All India
Federation of Exercise BooOks Manu-
facturers’ Association had represented
for a rise in the prices of exercise
bookg in view of the increase in the
cost of paper and labour charges.
The Association has also indicated in
the representation about the possible
shortage of exercise books in the
coming school session unless the de-
mandg were looked into urgently.

882 LS—8.
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(e) The price structure of the ex-
ercise books manufactured out of the
concessiona] paper has since been re-
vised with effect from  16th April,
1980.

Representation from Aill India Federa-
tion of Exercise Book Maauf <iarers’
Association

2454. SHRI R. K, MHALGI. Wil
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the All
Indig Federation of the Exercise Book
Manufacturers’ Association have re-
cently submitted a representation to
Government;

(b) if so, when and what are their
demands;

(¢) whether it ig alsc a fact that the
Association has stated in the said
memorandum that if their demands
are not attended to there would be a
virtual famine of exercise bookg this
year; and

(d) if so, what decision Government
have taken or are likely to take in
thig regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (o). The All India Federation
of Exercise Books Manufacturers’ As-
sociation had represented in Decem-
ber, 1979 about the possible shortage
of exercise books, made out of the
concessional paper, in the coming
schoo] session if a rise in the prices
of the exercise bookg in view of the
increase in the cost of the paper and
labour charges is not approved,

(d) The price structure of the ex-
ercise books manufactured out of the
concessional paper have been revised
in April, 1880.
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Delay in Langd and Development
Office

2455. SHR] R. K. MHALGI: Will
the Minister of WORKS AND HOUS-
ING pe pleased to state:

(a) whether the management of
Government land in Delhi is being
looked after by the Lands and
Development Office under his charge;

(b) if so, whether several years are
taken Py the said office in allotting
lands for public purposes;

(c) whether the possession of the
land is not handed over to the parties
concerned even after accepting money
from them as a result of regular allot-
ment;

(d) the total number of cases as on
1st June, 1980 wherein money has been
taken from the public institutions but
the possession of the land is not given
to them; and

(e) what efforts are made to review
such cases with a view to bringing
down their number?

JUNE 30, 1980
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THE MINISTER OF WORKS AND
HOUSING (SHR] P, C. SETHI): (a)
The Lang Development Office ig one
of the agencies managing land in

Delhi. The other agencias are the
Delhi Development Authority, the
Delhi Administration and the De-

partment of Rehabilitation.

(b) and (c). The land to the public
institutiong is allotted by the Govern-
ment at pre-determined cdoncessional
rates. To check the bona-fides of the
allottee institutions and to safeguard
that the land is properly used by
them, certain procedural formalities
are required to be complied with be-
fore allotting ang handing over the
plots to the allottee institutions, The
possession of land ig handed over to
the allottee after he complies with all
the conditiong gnd the land is avail-
able for being handed over.

(d) The Statement is enclosed.

(e) Every case is reviewed periodi-
cally and concerted efforts made to
clear such cases.

Statement

Name

Remarks

Delhj Pradesh Congress Committee

Jawahar Lal Nehru Youth Centre
Do.

Punjabi Sahitya Sabha

Shri Purshotam Hindi Behwan Navyas

Samiti

Youngmen®s Sikh Association

Jamait Trust Society

Yuva Bharati Trust

© ® v o

Ministry of Home Affairs

10, Central

11. Kendriya Vidyalaya  Sangathan
12. Association for Social Health in India

13. Mohan Singh Social Welfare & Cultural

Assocjation
14. Bar Council

15. Dr. C.P. Singh Memorial Trust;

Board of Secondary Education

—

Possession ot the plots would be handed
over after dcveloping th einstitutional
area in Rouse Avenue on getting the
bungalows existing on the site vacated &
demolished.

The handing over the possession of the plot
in Poorvi Marg was canclled as the
change in the land vse in Master plan
was not agreed to by the DDA. The
question regarding. allotment of alternative
site is under consideration.

z

ey
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—_—

1 2

3

16, Chinmaya Mission

17, United News of India

18. Sikkim Guest House

19. Sri Guru Singh Sabha, Kidwai Nagar

Shri Ram Shakti Mission Scctor VI,
R.K. Puram

20,

22, Sri Guru Singh Sabha, Netaji Nagar

23.

——— —

Delivery of Sugar to States/F.C.I by
Sugar Factories

2456. DR. VASANT KUMAR PAN-
DIT. Will the Minister of AGRICUL-

TURE be pleased to state:

(a) how many sugar factories in the
country failed to deliver wholly or
partly allotted quantity of levy sugar
to the State Governments or the Food
Corporation of India;

(b) the nameg of these factories, the
month of failure and the quantity not
delivered; and

(c) what action was taken against
sugar units for the above failure?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) On the
basig of complaints received from the
Food Corporation of India/direct allot-

J.D. Tytler School, New Rajinder Nagar

Andhra Education Society, Rousc Avenue

The party refused to take over the possession
of land in R.K. Puram, New Delhi and
it has been proposed to allott a plot in
Lodi Estate, the institutional complex
where it is yet to be developed,

The possession of the plot will be han ¢red
over after complcting the legal formalitics,

The plot could not be handed over because
of the existence of two squatters who
have gone in for appeal against their
eviction orders passed by the DDA and the
matter is sub-judice,

The handing over of the possession is held up
because of the non-compliance of the term
of allotment by the allottee.

The handing over of the possession is held
up for want of completion of the legal
documents by the allottee.

The party has recently completed the for-
malities and possession is likely to be
handed over shortly,

The handing over of the possesgion is held
up for want of completion of legal formali-

ties.

The handing over of the possession is held
up for want of completion of legal formal-

ties,

tee Stateg 69 sugar factorieg failed to
deliver to them the allotted levy sugar
in full despite their having completed
necessary statutory formalities regard-
ing deposit of earnest money at Rs. 15
per quintal and intimation of des-
patching instructions.

(b) The names of above factories,
the month in which complaint was
received and the undelivereq quanti-
ties, at the end of the month against
the quota for that monith are shown
in the gtatement.

(c) Show cause noticegs were issued
to and/or explanationg were called
for from gall the concerned 89 factories.
On gcrutiny of the replies received
from themn the default on the part of
10 factories 'wag established so far and
in al] these cases the detailed case
history wag prepared and forwarded
to the concerned State Governments
with the advice to launch prosecution
against these factories.
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Further to ensure that the entire levy sugar allotment orders is extc:t;d—
: . ed from time to time under intimation
aliotted levy sugar is delivered by the to the Food Corporation of India/

factorieg in full, the validity period of direct allottee States,

Statement

Tist of factories whick did not deliver allotted leyy sugar tn full in the concerned month as per
complaints received from the Food Coiporation of India|Dirert allotice States.

S1. Name of the factory Month in which Undelivered Qty. at
No. complaint was the end of the month
made against the quota for

that month (Tonnes),

! 2 3 4
t. *U.P. State Sugar Corporation Ltd. Unit

Sakhotitanda, PO Skahotianda Distt. Meerut. Jannary 1980 400.2
2. *U.P. Statec Sugar Corporation Ltd., Mohiud-

dinpur, Distt, Meerut . . ’ 947.3
3. *Raza Bulaud Sugar Co. Ltd, Rampur, Distt.

Rampur . . ' 1089.0
4. *Kundan Sugar Mills Pvt, Ltd., Amroha,

Distt, Moradabad . . . . » 3530.3
5. Shiv Prasad Banarisidas Sugar Mills, Bijnor,

Distt, Bijnor . . . . R . s 1753.7
6. Dhampur Sugar Mills Lid., Dha.mpm Dustt,

Bijnor . . . . . 2171,6
7. *Chandpur Sugar Co., Ltd., Ch: mdl ur Disstt,

Bijnor | . . . 3 1203.0
8. Upper Ganges %ugar Mills Ltd., Sechara, Distt.

Bijnor , 3 3495.3
9. Rai Bahadur Nurai:1 Singh Sugar Mills. Pvt.

Lud. Lhaksar Distt, Saharanpur . v 1101.9
10, Amritsar Sugar Mills Co, Ltd., Rohanakalan,

Distt. Mazaffarnagar . . . . s 594. 4
11. Swarup Vegetable Products Industries Ltd.,

Mansurpur Distt, Musaffarnagar . ’ 643.4
12, Upper Doab Sugar Mills Ltd., Shamli, Distt. .

Muzaffarnagar . . . ’s 961.0
13. Gangeshwar Ltd,, Deoband, Distt, Saharanpur » 2388, 3

14, Kisan Coop. Sugar Factory Ltd., Sarsawa,
Distt. Saharanpur | . . s 1249.3

15. Triveni Engg. Works Ltd., (Sugar Unit, Up
India Sugar Mllls) Khatauh sttt Muz
nagar . 878.6

16, *Maheswari Khetan Sugar Mills Pvt Ltd.,
Ramkola, Distt, Deoria . . »» 1006.6
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1 2 3 4

17. *Mahabir Sugar Mills Pvt, Ltd., Siswabazar,

Distt, Gorakhpur . . . . January, 1980 1219.6
18. Lord Krishna Sugar Mills Saharanpur, Disstt.

Saharanpur 2 241.4
19, Punjab Sugar Mills Co. Ltd. Ghughln, Distt.

Gorakhpur . . . » 251° 2
20. *Ishwari Khetan Sugar Mills Ltd., Lakshmi-

ganj, Disst. Deoria . 9 12134
21, Cawnpore Sugar Works Ltd. Kathkuiyan factory

Branch, Kathkuiyan Dt. Deoria . February, 1980 1089 2
22. Cawnpore Sugar Works Ltd., Gauri Factory

Branch, Gauri Bazar, Dt. "Deoria v 108- 3
23. *U.P. State Sugar Corpomtmn Ltd. Pxpraxch

Distt. Gorakhpur vy 403" 1
24. Belganga Sahakari Sakhar Karkhana Ltd.,

Chalisgaon, Distt. Jalgaon . . ’s @
25, Pannijee Sugar & General Mills Co. Panni-

nagar, Bulandshahr. . . . . Nil
26, *Kisan Coop.Sugar FactoryLtd., Annoopshahr

Distt. Bulandshahr. ys 11436
27. Bagpat Coop. Sugar Mills Bagpat, Distt. Meerut ’s 7139

28, Kisan Coop. Sugar Factory Ltd., Rajpur
Pooranpur-Nadehi Jaspur, Distt. Nainital March. 1980 (L

29. Harinagar Sugar Mxlls Ltd. Harmagdr Distt.

Champaran , T

go. Champaran Sugar Co. Ltd., Cha»patia Factory

Branch, Chanpatia, Distt. Champaran . s (v
1. Bharat Sugar Mills Ltd., Sndhwa]n, Distt.

Saran . . . . " Nil
32. New Swadecshi Sugar Mills Ltd., Narkatiaganj,

Distt. Champaran . . . . . ' 826- 5
33. Motipur Sugar Factory Pvt. Ltd., Motipur

Distt. Mazaffarpur . . . . - 41°2
34. Ganesh Sugar Mills, Anandnagar, Distt.

Gorakhpur . . . . . «IFebruary, 1980 336" 3
35, Rudra Bilas Kisan Sahakari Chini Mills Ltd.,

Bilaspur Distt. Rampur . . - . 104072
36. Shree Duehganga Vedganga SSK Ltd., Bidri

Distt. Kolhapur . . . May, 1980 (w
37. Shree Warana Sahakari Sakhar Karkhana Ltd.,

Shahunagar Distt. Kolhapur . »s 1071°0

38, Bhogawati Sahakari Sakhar Karkhana Ltd.,
Shahunagar, Distt, Kolhapur . . . ’s 3737
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g39. Kolhapur Sugar Mills Ltd., Kolhapur Distt.

Kolhapur May, 1980 9463
40. Sitalpore Sugar Works Ltd, Garaul, Distt.

Vaishali . » @
41. Shankar Agro Industries Ltd Gaptamganj,

Distt, Deoria . . March, 1980 705" O
42. Kannad SSK. Ltd.,Kannad Distt, Auranga-

bad . s Nil
43. Kalambar Vibhag SSK Ltd., Kalambar Distt,

Nanded . . . . »» @
44. Vasant S.S.K. Ltd., Pusad, Dt. Yeotmal ’s @
45. Sangamner Bhag S.S.K. Ltd., Sangamncr,

Dt. Ahmednagar . » 831 2
46. Ambajegai, S.S5.K. Ltd., Ambajogai, Dt. Beed » 588- 6
47. Jijamata S.S.K. Ltd., Dusarbaid, Dt. Buldana s 56-8
48. ShriDyneshwar SSK Ltd. thndc, Dt. Ahmed-

nagar . 2 45° O
49. Shree Satpuda Tapi Parisar SSK Ltd.,

Purushottamnagar, Dt. Dhulia. . »s @
50. Shri Panzarakan SSK Ltd.,Bhadne,Dt. Dhulia " 640 o
51. Kada SSK Ltd., Dt. Beed . " Nil
52. Shri Vrideshwar SSK Ltd., Vrnideshwar, Dt.

Ahmednaga. . . 4530
53. Daurala Sugar Works, Daurala, Dt. Meerut. ’ 1691-6
54. Mahalakshmi Surgar Mills, Co. Lid. Iqbalpur

Dt. Saharanpur 3 713 5
55. Marathwada SSK Ltd., Dongarkada, Dt.

Parbhani March, 1980 @
56, Belsund Sugar Co. Ltd., Righa, Dt. Sita-

marhi . . . . . . April, 1980 @
57. Bihar State Sugar Corporation Ltd., Banmankhi,

Dt. Purnea. . . . . . s Nil
58, Mawana Sugar Works, Mawana, Dt. Meerut ’ @
59, Oudh Sugar Mills, Ltd., Hargoan, Dt. Sitapur v 12018
60. Sharda Sugar & Industries Ltd., Paha, Dt.

Kheri . " 374 O
6:. L.H. Sugar Factories Ltd., Pilibhit ’ 376 o
62. Hindustan Sugar Mills Ltd., Golagokarannath

Dt. Kheri .

»

342° 7
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63. Bazpur Coop. Sugar Factory Ltd., Ba_lpur
Dt. Nainital. . ' 2041 4
64. Kichha Sugar Co. Ltd., Kichha, Dt. Nainijtal ’s 1579° 7
65. Kisan Coop. Sugar Factorthd Majhola, Distt, ’
P.libhit . . . . . . April, 1980 936 7
66. Gobind Sugar Mills Ltd., Aira Estate, Distt.
Kheri . . . . " 1393 6
37. Gangesnwar Ltd., Deoband Distt. Saharanpur . 1446 4
B. Parvara SSK Ltd., Paravaranagar, Distt.
Ahmednagar . . . . . May, 1980 330
3. L.H. Sugar Factories Ltd., Kashipur, Distt.
Nanital. . . . . April, 1980 1623 8

1. * Factorics in respect of which concerned State Government(s) have been asked to

launch prosecution proceedings.

2. @In these cases complaints reccived were of general nature regarding delay ir delivery
and did not make a mention about specific quantities involvec.

Ultra Modern Printing Press for
Printing Postage Stamps and Postal
Stationery

2457. DR, VASANT KUMAR PAN-
DIT. Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government propose
to set up an ultra modern printing
press for printing postage stamps and
postal stationery on a high standard;
and

(b) what was the sale of postage
stamps and postal stationery through-
out the country during the period from

1st April, 1979 to 31st March, 1980,
month-wise?

THE MINISTER OF COMMUNICA-
TIONs (SHRI C. M. STEPHEN):
(a) Government have decided to set
up a new Security Prinling Press at
Hyderabad for printing of Post Cards,
Inland Letters and Embossed En-
velopes to supplement the output of
the Security Press, Nasik. Postage
stamps, Aerogrammes and Postal
Orders will continue to be printed at
the Security Press, Nasik,

(b) Sale of postage stamps and
postal stationery during the period
1st April 1979 to 31st March, 1980
was as follows:—

Rupees

1. April, 1979
2. Muy, 1979
8. Junc, 1979
4. July, 1979 . . . . .
5. August, 1979 . . . . .

8,93,64,634
9,83,64,035
7,18,62,9062
8,59,64,882

10,79,63,715
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Rupees

6. Sept. 1979 . . 17,92,60,049

7. Oct., 1979 . . . . . 13,79,16,336

8. Nov., 1979 . . . 15,96,05,720

g. Dec., 1979 . . 13,00,71,264

10. January, 8o
11, February, 8o
12. March, 1980

Total :

. 16,52,11,832
. 22,35,63,167
. 30,27,28,209

L

. . 1,75,18,76,855

Demang for Preservation of Nizam
Jewel Pieces

2458, DR. VASANT KUMAR PAN-
DIT. Wil} the Minister of EDUCA-
TION be pleaseq to state:

(a) whether it is a fact that there
is public demand for preservation as
antique jewel pieces of former Nizam
of Hyderabad;

(b) whether Government have ap-
pointed a Committee to examine this
issue; and

(¢) the estimated value of the 37
rare pieces of jewellery which were
offered for public auction?

THE MINISTER C¥ EDUCATION
& HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
Yes, Sr.

(b)y The Government have already
{aken s'eps to constitute an Expert
Committee.

(¢) According to an evaluation made
in December 1977 the total value of
the 37 pieces of jewellery ‘was estimat-
ed at a litile less than Rs. 10 crores.
However, at the proposed auction the
basic offer made in August 1979 for
theses 37 items was Rs. 20.30 crores.

Alleged discontentment about Admis-
sion to pDelhi University

2459, SHRI JAGDISH TYTLER: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government are aware
about widespread discontentment
about admission to Delhi University
which needs to be streamlined on the
more rational basis; and

(b) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF EDUCATION
& HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
& (b). Governmen! have not received
any complaint about admission proce-
dures of the University of Delhi.

The University of Delhi admits
every year ga very large number of
students in the under-graduate courses
alone. For instance, about 25,000
studentg are likely to seek admission
to these courses during the current
academic year. In such a large opera-
tion difficulties do sometimes arise.
However, according to the information
furnished by the University besides
following the elaborate mechanism
worked out over the last few years to
minimise the difficultieas faced by
students in seeking admission, the
University hag this year developed
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certain new methodg and adopted
measures to avoid delays so that the
system is fully geared to meet the
admission problems in ap adequate
manner.

Investment in Central Fisheries
Corporation

2460. SHRI INDERJIT GUPTA . Will
the Minister of AGRICULTURE be
pleasedq to state:

(2) whether a sum of Rs. 1 crore
wag allotted in the Fifth Plan for the
Centra]l Fisherieg Corporation;

(b) ‘whether it is a fact that with-
out investing this sum, it was de-
vided to wind up the Corporation
itself; and

(c) whether thig decision was based
on considerations other than the Cor-
poration’s losses?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Yes, Sir.

(b) and (c¢). No, Sir. Out of the
provision of Rs. 1 crore, Rs. 25 lakhs
were invested in the Corporation as
share capital during the 5th Plan. Out
of the balance an amount of Rs, 63.41
lakhg 'was given as loan from time to
time upto the end of the 5th Plan to
help the Corporation to tide over its
persistent losses. The continuation or
otherwise of the Corporation is still

under consideration of the Govern-
ment.
METES ¥ gw ¥y frmea F CEny

s w wiw
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Aerial Sprayirg and Quality Control
of Pesticides and Insecticides

2462. SHRT OSCAR FERNANDES:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether tkocre is any  proposal
under the consideration of Govern-
ment ilo give a serious consideration
over both the poor coverage by aerial
spraying and the poor quality con-
trol of peslicides and insectlicides;

(b)Y whether Government propose to
conduct aerial spraying on a conti-
nuing basis over a much larger area
than at present; and

(c) if so, the delails of scheme in
this regard?

THE MINISTER OF AGRICULTURE
AND RURAIL. RECONSTRUCTION
(SHRI BIRENDRA SINGH RAOQ) (a)
Aerial spraying is to be conducted
only as a need-based operation. Ques-
tion of poor coverage, therefore, does
not arise.

Government feel that there is scope
for improving the quality control on
pestic.des. Attention of the States
has been drawn in the Annual Plant
Protection Conference held in April,
1980, to gear up quality control ma-
chinery. Spare capacity available
with the Central Insecticideg Labora-
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tories has been earmarked for those
States which have not set up their
laboratories. Amongst steps contem-
plateq is a proposal to constitute
survey teams on zonal basis to report

on the status of pesticides Quality
Control arrangementg in various
States.

(b) Aerial spraying as a need-based
operation will continue,

(¢) Question does not arise.

wrew WY s Swatat #§ sadiet
g
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Government Accommodation for the
Staff of Parliament Secretariais

2464. DR. VASANT KUMAR PAN-
DIT. Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether Pay Committee of Par-
liament in its report of November, 1974
had recommended that WMinistry of
Works and Housing should place at the
disposal of the Secretariats not less
than 50 residential units per year in
the case of Lok Sabha Secretariat and
not less than 25 in the case of Rajya
Sabha for allotment to their staff for
a period of 10 years;

(b) if so, the number of quarters
allotted to each Secretariat separately
and category-wise since then to-date;

(c) the reasons for the failure in pro-
viding the requisite number of guarters
to both the Secretariats; and

(d) whether Government would take
eal.y steps in the matter as envisaged
in the report and if so, when their
quota will be provided to meet the
requirement of the staff?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. A separate pool with 413
residences of different categoriegs of
General Pool, for Lok Sabha ‘was
created in 1973 while the Rajya
Sabha Secretariat still continues to be
a charge on the General Pool

(b) and (c). Notwithstanding the
acute shortage of residential accom-
modation in the Genera] Pool keep-
ing in view the requirements of the
staff of the Lok Sabha/Rajya Sabha
Secretariats, it was decided by the
Government, ag a special case, to
place 10 per ceni of the new quarters
of types A, B & C under construction
in DIZ area for the General Pool at
the disposal of the Lok Sabha Secre-
tariat, subject to adjustment against
their construction of quarters in
Phases I, IT & III. Due to paucity of
type D quarters, which is not includ-
ed in the crash programme of cons-
truction for the General Pool, it was
not possible to make any cammitment.
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The number of Lok Sabha Pool quar-
terg to pe constructed against the 3
Phases, and the number of quarters
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so far made available from the Gene--
ral Pool as per the above commitment
is ag under;—

et e

Types Total No. General Pool Balance to
of Qrs. of Qrs. since be given to
Lok Sabha placed at Lok/Sabha,
Pool to be the d.sposal Rajya Sab
constructed of Lok Sabha Pools
in PhasesI, Sectt.
II &III,
A . . . . 64 32 32
B . . . . 75 69 6
c . . . . 107 6o 47
D . . . . 8 — —
254 161 85

The apportionment between the Lok
Sabha/Rajya Sabha ig to be done by
them in the ratio of 2 . 1.

(d) 10 per cent of the new construc-
tion in the General Pool in DIZ area
wil] continue to be made available to
the extent of construction envisaged
against Phases 1, II and III of the Lok
Sabha/Rajya Sabha Pool except quar-
ters in type D. In view of the pre-
vailing acute shortage in the General
Pool, it may not be possible to in-
crease the commitment. It is for the
Lok Sabha ‘Rajya Sabha Secretariats
to augment their construction pro-
gramme to meet the demand since
they have already 1launched a cons-
truction programme,

Faculty of Law Building at Aligarh
Muslim University

2465. SHRI ZAINUL BASHER: Will
the Minister of EDUCATION be rleas-
ed to state:

(a) whether it is a fact that the Uni-
versity Grants Commission has sanc-
tioned money for the construction of
Facully of Law Building at Aligarh
Muslim University;

(b) whether work has been com-
pleted; and 2

(¢) if not, the reasons thereior?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). According to the informa-
tion received from the University
Grants Commission, the proposal of
the Aligarh  Muslim  University foc
constructiecn of its L.aw Faculty Ruild-
ing at an estimated cost of Rs 3.5
lakhs was approved by the Commis-
sion during the Fifth Five-Year Plan.
However, as the plans and estimates
for the building were submitted by the
University to the Commission only
towards the end of the Fifth Plan
period, the University was advised to
defer the construction and include the
proposal in its Sixth  Plan Develop-
ment Scheme.

frwr STy WA A AWTY WEAwY
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gt =afeag) &Y fawr ST &@ ®  §EA
FAFI AT E 6w

(&) w7 wea &1 fagrr Fr &
gft qrzwrarsl ® ‘ofser el ¥ @@
v T g ; WX

(7) T @ag ¥ #r ar W wrdAE
T &Y s\ g7

fren war eaqreem ok WA wenw WA
(s wte wiwTm=) (%) wfaam
& uIsex 45 ¥ Tl & fag o« a%
f& & 14 7§ #r qrg g0 T wT AT,
faqes wfc waard fasm &7 gfeweqar Y
7€ & | gIwT X ¥ @¥q Ay sfex & fao
sifrs faer #1999 ATqiAwAr HEAFA
F ®7 H SgraF JAA T wd WTEHA  HI
faar &

(=) i, =&

(w) sww ad Isar i

Fall in Rice production during 1978

2667. SHRIMATI KRISHNA SAHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether rice production went
down by 11.7 million tonnes from
80.7 nillion tonnes in 1978 to 69 mil-
lion tonnes in 1979; and

(b) if so, the reasons for this fall
in production?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). Final estimates of
rice production for the year .979-80
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have not yet become available from
all the State Governments. However,
acccerding to current  assessment, the
production of rice during 1979-80 :s
likely to register a sharp decline com-
pared to the level of 53,83 million
tonnes in 1978-79 due largely to a se-
vere drought in many parts of the
country.

Working of F.CI

2468. SHRJ :R. R. BHOLE: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(&) whether there are any‘ com-
plaintg to Government on the work-
ing of the Food Corporation of India;

(b) what wag the cost of operation
in 1977-78, 1978-79 and 1979-80 and
the amount of subsidies given in those
years; and

(c) what steps Government pro-
pose for improving the working of
the F.C.I. and making it g viable
unit?

THE MINISTER OF AGRICUL-
TURE AND RURAI. RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQO): (a) Criticism of the Food Cor-
poration of India appesrg in the Press
from time to time. Complaints against
particular officers or of particular in-
cidents are also received by the Gov-
ernment now and then,

(b) The cost of distribution and
carrying cost of buffer of the Food
Corporatio; of India in the respective
years is shown below:

Rupees per quintal

Cost of disttibution
Carrying cost of buffer

1977-78  1973-79  1979-80
(R.E.)
22° 12 25" &8 21° 38
23" 62 24- 5,8 ap 68

The subsidy paid to the Food Corporation of India during 1977-78, 1998-79 and 1979-80

inclusive of payment of arrears was as under :

Rupees in crores

———

1977-78 1978-79  1979-Bo
(R.E,

E.)

600 oo

480° 00 570 0D
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(c) The Government keeps the
working of the Food Corporation of
India under constant review in order
to bring about improvement and re-
duce the cost of its operations. How-
ever, in view of the fact that the

Corporation is required {o procure

and issue foodgrains at prices fixed

by the Government ‘without any re-
gard to the economic cost, it cannot
be expected {o become a self-support-
ing organisation.

Spread of Parthenium Weed

2469. SHRI T. R. SHAMANNA: WwWill
the Minister of AGRICULTURE be
pleased to siate:

(a) whether Government are aware
that a havoc is being caused by the
large scale ¢preading of parthenium
weed in many parts ol the country,
pariicularly in Karnataka State;

(b) whether this unrestricted
growth of weed is causing heavy loss
for ugriculture and to gome extent it
is hea:th hazard to human beings and
animna's; and

(c) whether the Central Govern-
ment propose to take steps to check
the giowth and spread of this weed?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Government is aware that Parthenium
is growing in uncultivable areas, waste
and barren lands in different parts ol
the country particularly in Karnataka,
Maharashtra Tamil Nadu and Andhra
Pradesh.

(b) Enquiries from the Government
of Karnataka have revealed that some
agricultural land is being covered with
this weed, particularly in the northein
districts of the State. The Government
of Karnataka has declared Parthenium
as a noxious weed under the Karna-
taka Agricultural Pests and Digeases
Act, 1968.
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(c) The threat posed by the weed
was considered by experts of the Gov-
ernment of India and the ICAR and
suitable advice to tackle the problem
was communicated to State Govern-
ments.

U.G.C. granis to Colleges

2470. SHRI T. R. SHAMANNA:
Will the Minister of EDUCATION bhe
pleased to state:

(a) how much grants have been
given to colleges in different States
(State-wise) in the years 1978-79
and 1979-80 by the University Grantg
Commission; and

(b) the main considerations taken
while fixing the guantum of granis to
be paid to rcspective colleges in
different States (State-wise)?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The information is being com-
piled and will te placed on the Table
of the Sabha.

(b) The Commniission doeg not fix the
quantum of grants payable to :olleges
on a Statewlse basis. According 1i¢
the: Criteria of eligibility laid low. by
the University Grants Commission for
different schemes, each college coming
within the purview of the UGC under
Section 2(f) of the UGC Act has to
apply to the Commission for assistance.
Proposals for assistance are considerced
by the Commission and grants are
sanctioned to each college on the basis
of the approved pattern of assistance
prescribéd and cther norms laid cown
for each scheme for which assistunce
is given.

Number of Teachers in Secondary,

Coliege and University level

2471. SHRI A. K. BALAN: will the
Minister of EDUCATION be pleased
to state:

('a) the total nmumber of teachers
working.in elemeatary, secondary, col--
lege and university Ilevels and their
(State-wise) distribution; and
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(b) the number of teachers working
in private and public sectors at ele-
mentary, secondary and college levels?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANANIY):
(a) Based on the information rollected
in the Fourth Educational Survey and
the information supplied by the Uri-
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versity Grants Commission the state-
ment giving the number of teachersin
elementary, secondary, college and
university level—State-wise for the
year 1978-78 is enclosed (statement I).

(b) A statement giving the break up
of teachers working in public »nd rri-
vate institutions at various :ievels is
enclosed (Statement II).

Statement—I

.State-wise Position of teachers at elementary, Secondary & Universities|Colleges level as per Information
atailable from IVth Educational survey—1978.

State/Union Territory Elementary Secondary University  Affiliated
(Primary+ (including Deptts./ Colleges
Middle) Higher Sec.) University
Colleges
1 2 3 4 5
1. Andhra Pradesh . . . 1,33,208 44.855 2,098 11,290
2. Assam ., . 71,788 18,914 £ 49¢ £ 5,329
3. Bihar 1,86,186 31,227 8,350 4,711
4. Gujarat . . . . . . 1,21,037 36,250 1,734 6,102
5. Haryana . . . . . . 43,801 9,937 769 3,310
6. Himachal Pradesh o - . 23,200 4,215 229 634
7. Jammu & Kashmir . . . . 26,944 6,542 218 1,359
8. Karnataka . . . . . 1,08,907 28,512 2,115 10,829
9. Kerala . . . 1,20,661 53,831 607 9,845
10. Madhya Pradesh . . . . 1,72,974 25,511 1,162 8,199
11. Maharashtra . . . . . 2,53,809 72,985 2,505 17,314
12. Manipur . . . . . . 14,054 1,774 @ @
13. Mecghalaya . . . . . 8,081 1,275 tt1o3 t18or
14. Nagaland . . . . . 75,1553 1,201 —_ —_—
15. Orissa . . . . . . 98,678 21,157 667 4,765
16. Punjab . . . . . . 74,736 18,340 1,449 6,451
17. Rajasthan . . . . . 85,704 35,744 1950 4,888
18. Sikkim . . . . . - 1,907 103 xx xx
19. Tamil Nadu . . . o . 2,06,481 48,167 2,368 15,470
20. Tripura . . . . . . 9,058 2,101 XX XX
21. Uttar Pradesh , . . . . 33,833,012 77,677 6,213 13,682

- —
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1 2 3 4 5

22, West Bengal . . . . . . 1,904,629 388,681  £2,838  [L13,803
23. A, & N. Islands . . . . . 1,508 234 X X
2 4. Arunachal Pradesh . . . . . " 2,050 274 @ @
25, Chandigarh . . . . . . . 1,772 617 X— X—
26, Dadra & Nagar Haveli , . . . . 348 69 - o~
27. Delhi . . . . . . . . 30,127 12,271 2,070 3,956
28. Goa, Daman & Diulj . . . . . 5,526 2,057 Y-- Y
29, Lakshadweep . . . . . . 297 114
30. Mizoram . . . . . . 3,331 733 tf— t1—
31. Pondicherry . . . . . . 3,139 769 Z - Z—

INDIA 23,44,100 5 96,237 38,835 1,42,824

XX—Included in W. Bengal, f£—Includes Manipur tt==Combined Figures for Meghalaya,
Nagaland & Mizoram , &—Includes Tripura & Sikkim, @-—Included in Assam, X-—Included
in Punjab, Y—<Included in Maharashtra, Z—Included in Tamil Nadu.

Statement —II

Number of Teachers worksng in Private avd Public Institutions at difierent levels. (as on 30-9-1978)

S. No. Type of Institution Public Private Total

Sector Sector

(Govt. & (Aided &

Local Unaided)

Bodies)
1. Primary Schools . . . . . . 11,37,570 1,49,929 12,87,499
2. Middle Schools . . . . . . 621,718 1,92,841 8,14,559
8. Secondary Schools , . . . . . . 2,35,603 3,14,494 5,590,097
4. Hr, Secondary Schools . . . . . . 1,16,548 1,71,634 2,88,182
5. University Deptt./University Colleges . . . 38,835 .. 38,835

6. AfTiliated Colleges . . . . . . 87,532 55,292 1,42,824
L Y
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Discretionary powers of the Minister
to sanction Telephone connections

2472. SHRI MANOHAR LAL SAINI:
Will the Minister of COMMUNICA.-
TIONS be pleased to state:

(a) whether Minister of Communi-
cations and Minister of State for Com-
munications have discretionary powers
to sanction a telephone connection on
priority basis in any category;

(b) in how many cases such orders
were carried cut and in how many
cases these were not carried out; and

(c) if so, the reasons for not carry-
ing oul such orders in all cases?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The Telephone Allotment Rules ao not
make any mention of the discreticnery
. Powers of the Minister of Communic:-
tions and Minister for State for Cora-
munications for sanction of telephone
connections on priorit: bLasis in iny
category.

(b) and (c). These ceses are dealt
with on individual basis and no con-
solidated Iist is readily available.

Allocation of fund to West Bengal for
Free Education

2473. SHRI PIUS TIRKEY: Will the
Minister of EDUCATION be pleased to
state:

(a) whether the Government of West
Bengal has declared that there will be
free education upto higher seccendary
classes,

(b) it so, the details thereof;

'(c) the reaction of the Central Gov-
ernment thereto;
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(d) whether the State Government

has requested for sanction of more al-
location of funds for this purpose: and

(e) if so, what assistance has been
enhanced to West Bengal State for the
schem¢?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a) und
(b). According to available informa-
tion, the West Bengal Government has
taken a tentalive decision to extend
free education beyend class ten to

higher secondary (plus 2) stage from
1st January, 1981.

(c) School education is nrimariny
the responsibility of the State Gover.-
ment and it is for them to take steps
in this direction.

(d) No, Sir.

(e) Does not arise.

Centra]l] Direclive to State for Check
on cutting of Trees

2474. SHRI CHHITUBHAI GAMIT:
Will the Minister of AGRICULITURE
be pleased to stale:

(a) whether some suggestions have
been given by the Union Government
to the States which may check further
cutting of trees in the forests;

(b) whether cutting of trees also re-
sults in floods in the country and sud-
den landslide; and

(c) whether Government have also
made efforts for promoting the den-
dency of new plantations?

THE MINISTER OF AGRICULTURE ,
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir. )

r
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(b) Cutting of trees if not followed
by natural regeneration or plantations
Fggravates flooding and land slide.

(e¢) Yes, Sir.
Steps taken to check prices of Sugar

2475. SHRI VIRDHI CHANDER
JAIN:

SHRI T. R. SHAMANNA:

Will the Minister of AGRICULTURE
be plcased to state:

(a) the quantity of sugar produced
State-wise, in the country durirg the
years 1977-78, 1978-79 and 1979-80;

(b) the steps taken and are being
taken by the Central Government to
check and control the prices of sugar;

(c¢) nature of the directives issued
y the Central Governmeng to States
rom time to time;

(d) whether the State Governments
are adhering tc the said Directives;

(e) the names of the State Govern-
ments which have followed or applied
the Prevention of Blackmarketing Act
and the result thereof; and

(f) the time by which the Central
Government will be able to control the
prices of sugar?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAQ):
(a) and (b). No statements giving the
required information are attached
(Statement I & II).
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(c) to (f). During the past iew
months, a number o communications
were addressed to the State Iovein~
ments/Unicn Territory Administrations
in connection with the enforcement of
various measures decided upon to
check rise in the prices of sugar. In
addition to these, the Union Miaister
of Agriculture had convened a (.on-
ference of State Food Ministers/Advi-
sers tc Governors on 24-4-1980 { llow-
ed by a meeting of State Food Secre-
taries on 23.5-80 to discuss streamiin-
ing of measures for monitoring the
availability and price trends of free-
sale sugar and also to review the actlion
taken by the State Governments in res-
ponse to the various measures sug-
gesied by the Central Gevernment. In
these meetings, the representatives of
the State Governments assured full
cooperation to the Centre in dealing
with the situation by taking stringent
action against anti-social elements in-
dulging in malpractices in sugar trade.
Reports recently received from twenty
one State Governments/Union Terri-
tories indicate that they are all striclly
follewing the instructiong issued. 1he
latest information as received from
the States/Union Territories is bro-
vided in the enclosed Statement-IlI.

While Government is making all
efforts to keep the sugar prices under
check it is difficult to specify the time
by which it would be possible 1o Frrirg
down the prices. However, Govern-
ment is keeping a constant watch over
the trend of sugar prices and further
action would be taken as and when
considered necessary.

Statement I
State-wise production of sugar during 1947-78, 1978-79 and 19%9-80 seasons

(Lakh tonnes)
T swme T iapaB igBgo 197980
¢ Estimated
N I - o o —--_—2 3 4
Uttar Pradesh .| . . . - . . . 18 .63 14.63 10,16
Bihar . . . . . . . . . 2.86 2,58 1,63
Assam . . . . . . . 0.07 0,11 0.07
Punjab . . . . . . . ) 0.99 0.94 0.53

882 LS—98.
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1 4 3 4
Hn:;tm - . _.1.48 1.3% 0;;
West Bengal . . 0.14 o.10 0.03
QOrissa . . . . . 0,17 0.20 0.10
Madhya Pradesh . . 0.69 0.62 0.25
Rajasthan . . 0.45 0.34 0.11
Maharashtra . . . . 20.96 21 .05 14.01
Gujarat ., . . . . . 3.10 2.97 2.24
Ardhra Pradesh . . 4.05 3.1 2.0t
Karnataka . 5.74 4.89 3.00
Tamil Nadu . 4.68 4.91 3.95
Kerala . . 0.23 0.23 0.18
Pondicherry 0.22 0.26 0.17
Nagaland . 0.07 0.0g 0.07
Goa 0.09 o0.08 0.06
) Alllndia - 64.62  58.44  30.40
Statement II transaction is not accompanied by

STEPS TAKEN BY GOVERNMENT
To CHECK RISE IN PRICE OF
SUGAR

A series of measures taken by the
Government to check rise in sugar
prices are indicated below:

1. Reduction in stock holding li-
mitg of recognised dealers;

2. Strict enforcement of stock
holding limits and intensifieq de-
hoarding operationg through the
State Government authorities;

3. Restriction on sale of sugar by
one wholesaler to another where the

physica]l delivery of stocks;

4. Restriction on recognised deal-
ers for turn-over of stocks within
10 dayg period;

5. Monitoring of information re-
lating to sale and despatch of free
cale sugar by making it obligatory
for sugar mills to furnish particu-
lars or weekly sales and despatches
to the concerned State Government
authorities;

6. Release of additional free-sale
quota for May and June, 1980; and

7. Decision to import two lakh
tonneg of sugar,

Statement III

ACTION TAKEN BY STATE GOVERNMENT FOR ENFORCEMENT OF STOCK HOL
DING LIMITS’ AND DEHOARDING OF SUGAR

1. ARUNACHAL PRADESH ., . District authorities have been instructed to take prompt
action in the light of Ministry’s directions regarding

reimpaosition of stock holding limits en sugar and khand-
sari and strict enforcement thereof,

2. PONDICHERRY , . . . Release of sugar is continued to be made from Mill
depot to licenced wholesalers and retailers in a restrict-
ed manner at the rate of one quintal at a time. Only
to a few sclected wholesalers more bags are given as
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3. HARYANA . . .

4. RAJASTHAN

5. DELHI e

6. KERALA | . . .

7. ASSAM . . . .

8. ANDRA PRADESH .

9. DADRA AND NAGAR HAVELI
10, TAMIL NADU . .

11, PUNJTAB . .

14, ORI88SA . .

a time. Dealers, therefore, posscss in permanence only

very little stocks of sugar well within stock holding

limits However, premises of sugar dealers are being
' inspected regularly.

Dehoardi 1g operations to dig out hidden stocks of sugar
and enforcement of stocking limits already intensified
61 cases registered with police and 1726 quintals
sugar valued at Rs. 9. 30 lakhs scized and 53 persons
arrested. Action against anti-social elements conti-

nuing.

Immediately on receipt of our directions regarding strict
enfor¢cement of stock holding limits alongwith dehoar-
dingt operations, the district authorities were advised
by the state Government to take suitable action, The
position is being monitored in the state Headquarters.
1B persons arrested under E.G. Act.

The caforcement michinery has been geared up. It
has been made a condition that every license should
report to the Department within 24 hours the details
of sugar procured from the mills indicating octroi
receipt and G,R. receipt, etc, Wholesalers have been
prohibited from selling sugar to anotker wholesaler,
Special raids are being organised from time to time
by the enforcement staff of Food & Supplies Depart-
ment as well as by the special Cell working under the
Police Deptt, Five sugar dealers were detained under
the provisions of Prevention of Black Marketi' g &
Maintenance of Supplies of Essential Gommodities
Act, 1980. All the 5 persons were released by the Ad-
visory Board constituted under the aforesaid Act,

Raids by Civil supplies Department in union with con-
cerned wing of Police Department are being launched
throughout the State, Till 2-6-80, 9278 raids Lave been
conducted and 623.93 quintals were seized. Action is
being taken against the dealers under the E.C, Act,

Instructions have already been issued by the State Govern-
ment to District and Sub-Divisional Officers regarding
enforcement of stock holding limits, liaison with GBI,
intensifying dehoarding operations and prohibiting
sale of sugar by one wholesaler to another whole-
saler without physical delivery of stock.

Stock holdiang limits have been prescribsd and dehoar-
ding operations intensified. Daring the year 1980,
26 persons weré arrested for various contraventions
of the provisions of control orders relating to sugar,

No. hoarding activity by unscrup lous sugar traders in
this territory,

21 persons arrested under dehoarding operations of sugar
in the state during the period r-2-80 to 10-6-80.

Regular checks/raids being carried out to curb hoarding
activities. 25 cases registered with police and 17 persons
arrested for vivlating the Punjab Sugar Dealers Licens-

ing Ordes.

As a result of dechoarding measures, no hoardi
activity in free-sale sugar at present, 3 persons detain
under P.D. Actomn a6-2-80 for hiking of sugar prided
through speculative transactions,
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Cases registered against 2 wholesilers and 4 retailers for breach
of Govt. orders,

being carried out by the State Police and pro-
launched against dishonest dealers, 119
132 persons started and 19532.73 quintals of

sugar worth Rs, 13,09,065 seized,

15. NAGALAND

Instructions received from the CGantril Govt. have bsen communi-

cated to all the Distt, authorities for implementation, No
hoarding activity reported.

16, BIHAR

to enforce

Local Officers have been directed to take stringent measures
stock holding limits and inteusify dechoarding

operations, if necessary taking recourse to P.D. Act. Several
raids conducted under dehoarding operations,

17. MANIPUR .

‘Two cases of hoarding detected, 43 kgs. of sugar seized, Two

cases registered under E.C. Act.

18. CHANDIGARH

Imposed stock restrictions on sugar dealers. Sale of sugar from

one licensee to another banned. 352 raids coaducted by the
field staff of the Fo,d & Suappiies Departmeat, Departmental
action initiated against 3 sugar dealers. No person arres-

ted.
19, MAHARASHTRA
20. GUJARAT

14 p:r3oas  arrestel

for black-mrkoting i sugar till 10-6-80

4469 raids carried out during the period from 1-2-80 to 31-5-8o.

1162.62 quintals sugar seized, 7.53 quintals confiscated, In
one case punishment given by Gourt,

21, U.P.

Vigrous dsuowdwmy  opsiadoas laxwca:l, Uairty  persaas
arrested in raids.

251 tonnes of sugar scized,

Expansion of Neendakara, Kayamkulam
and Paravoor fishing harhour

2476. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government are aware
that in view of the heavy congestion
that is being experienced in Neenda-
kara, the only way to expand marine
fishing facilities in South Kerala is
to develop new harbours;

(b) whether Government are also
aware that Kayamkulam and PPara-
voor offer excellent facilitieg for this
purpose with wide expanses of inland
waters sheltered on all sides and with
narrow openings to the sea; and

¢c) if so, whether Government pro-
pose to have a thorough examination of
these two States for development?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir. Proposal for the Deve-
lopment of Neendakara fishing harbour
itself for relieving the congestion of
the existing fleet of mechanised fishing
beats is under active consideration. Ir
addition  second phase of Vizhingam
fishing harbour is proposed to he deve-
loped to cater to the needs of South
Kerala.

(b) and (c). The need for develcp-
ment of facilities at Kayamku.asm and
Paravoor will arise conly if Neeada-
kara is found inadeguate even ulter
the construction of landing and bLerth-
ing faciities as proposed by the I<erala
Gevernment. However, the Govern-
ment of Kerala is counsidering the
possibility of developing Kayamkulam
as a fishing harbour. There is no pro-
posal at present to construct a Ashing
harbour at Paravoor.

R e S
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12.60 hrs.
RE:. QUESTION OF PRIVILEGE

st an faxrw wwaE (grfge)
wsTW WEIAT, gAN UF fafadsr Wy wr
Avieg faar § 1 WarAw WY IE Y IA4ET
warx wrar &, Afww Jou frdy ar geqEa

Tt &

MR, SPEAKER: Not allowed.

st @ fawrw qea™ : g ag R fE
g fraxr aT® ¥ =Am@r 0

WEQW WEAT ¢ Hd ¥ AR F AW ¥
qry FX H |
He has explained to me. I am satisfied
with his explanation. It is 10t bis
intention, (Interruptions) You can
come to me and discuss with me.

SHRI CHANDRAJIT YADAYV
(Azamgarh): Ncw, he is raising a
valid question. The queslion is that
some explanation has come. But it is
not known whether the explanation has
come from the Minister or from some-
body else.

MR. SPEAKER: From the Minister.

SHRI CHANDRAJIT YADAYV: itis
not from the Minister. You kindly
see the last paragraph.

“gx ufifertra ¥ Aar St ¥ wA Ag
g7 ¥ fAdw fear g fr oir agaq A @)
I gqH FCHE IqT XY § WT TG
WS HuqT aa7 a7 fagr § A A7 @
qra &Y g fAar @ AR oA § s
g & faoaifawry &1 gaT fear &

MR. SPEAKER: The Minister has
authorised him to give that.

SHRI CHANDRAJIT YADAV: Who
hag given this?

MR. SPEAKER : The Joint Secre-
tary.

SHRI CHANDRAJIT YADAV: it
you are giving the copies of the note,
the Member should also know who
has sent the note. It is a matter of
precedure. Now, if you send the copy
to the Member, that should be the true
copy. He is raising a valid point.
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weaw wEAg ¢ 49 TEEr W

I have given my ruling after full study.
I know that. You can give notice under
Rule 115.

sy aw fastrw qrea @ wTe 37 fav
Fr A MAfery w1 AG )

MR. SPEAKER: Ram Vilasji, T
have gone through gll that.

«ft TrRfaATa qmEAw R aTaw g fF ...
MR. SPEAKER: Not allowed.

st Tty e : WY OF ¥Acq

9 & : ‘S Siv ¥ g WA (wavr fr oEaEyg

agen #1 UW famla qteala dwdiege ¥

Ugee =T & I & g8 @ & &A%

f_e:a‘ﬁ'r Hragr ¥ TowT JFTdwmw I9aAT 2
m |”

ST HA( AGIET TAAT HWE g1 91, ay

the minimum he should have doneis
that he should have expressed regret
that he did not understand the ques-
tion properly. Thig is the minimum
he sheuld have done.

MR. SPEAKER: It is not his inten-
tion.

PROF. MADHU DANDAVATE
(Rajapur): I have one submission. We
would accept your ruling. My sugges-
tion is whenever the Ministry con-
cerned sends a note, just as he has
just now raised a valid point the
Member should know from where the
note has come. 1 aglso receive nctes.
But usually I do not know whether it
has come from the Ministry or from
a journalist. One does not know what
is happening.

MR. SPEAKER: It has been taken
care of. It will be taken care of.

SHRI CHANDRA SHEKHAR
(Ballia): Mr. Speaker, Sir, it i8 not os
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(Sbri Chandra Shekhar]
light a matter as ycu have tried to
treat it. The hon. Member and this
House are entitled to know frem you
from whose behalf this letter,  ....

MR. SPEAKER: That has already
been done.

SHRI CHANDRA SHEKHAR: 1lf any
document is passed to us throngh
you, it is your duty to tell the House
on whose behalf that has been com.-
municated to the hon. Member,

MR. SPEAKER: That has beer taken
note of.

SHRI CHANDRA SHEKHAR: You
said that you would look into this
matter and you are not able to ex-
plain who the author cf this nole is.
Will you please tell the House who
has written that?

MR. SPEAKER: There is no gues-
tion of any explanation. I have taken
note of that. In future, it will be
done like that.

SHRI CHANDRA SHEKHAR: Who
has written that document?

MR. SPEAKER: The Joint Secre-
tary. (Interruptions),

SHRI CHANDRAJIT YADAV: I am
raising another questicn. There i> a
privilege motion against the Minister.
Should the Minister not take tnis
much troubles to give the note himself?
He asks his Joint Secretary to do this
today, he will ask his Deputy Secretary
tomorrow, and day after tomorrew, it
will be his Personal Agsistant. This is
taking the House too lightly. if he
asks his Persona] Assistant to send
such a note, do you think that it will
be in consonance with the dignity of
the House?

MR. SPEAKER: This would not
happen.

SHR CHANDRAJIT YADAV: You
shauld assure this House that when-
ever there is a .privilege motion against
any Minister, he should personally give
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the explanation. We woulud not accept
any explanation given:by aty-efficial.

MR. SPRAKER: 1 will. look into this.

JR. SUBRAMANIAM SWAMY (Bom-
bay North East): Yesterday, the Min-
ister of Parliamentary Aflgirs -has
sent a circular to all of us that we
should. {(Interruptions)**

MR. SFEAKER: Not allowed, not like
this.

SHR] CHANDRA SHEKHAR: 1 want
your rulir g on the point. ‘The Jqint
Secretary hpas .sent the reply. Is it

proper for you to communicate ‘that to
the Member?...... (Interruptions)

it wrew e (fgate) @ weaw
wgEy, W wriwg, wry R
fody wgT & , fa=r fiesft ... ... . ...

waw wgam @ ¥ W w7 faar g,
Tz Ty WA ¢ |

Y AN o W T aw X s
o9 IF JTWT A FTa w gAw @ 7
wtad Tz fiear ¢ afew aw el e
® & T SW Av@T FY gyiaar wiAElx
? fw xz wgdAY ATH aTw wF ...

stsgwr wRted  qEr ATy A w7 mEglw
odr Ty AF v wfew

st Wit xw Wy : S sraifas g
=|qUF § ... (wwmmr)**

MR, SPZAKER: Not allowed.

SHRI RAM VILAS PASWAN: Mr.
Speaker: Sir,. ... (Interruptions).

MR, SPEAKER: I am not gllowing it,
Nathing should he recorded withaout
my permission.

SHRy HARIKESH BAHADUR; Sir. ...
(Interruptions)

MR. SPEAKER: Not allowed, nothing
shauld go an record,

SHRI N, K. SHEJWALKAR (Gwa-
lior): When any question of privilage
is raised against 5 Member or a Minis-

ecorded,
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er, can he suthorized anybody else—
ay'be his Becretary, muay be anybody
Ise—t0 reply on his behalf? 'This is
y point. My submission is that you
annot do that, and the reply must Le
ven by the Minister,

(Interruptions) **

MR. SPEAKER: Not allowed.

Y i AT (FFrwIR) ¢ vw  AEi
9z qrferaidz w1 ®1€ g9 Al AgAT ISAT
g o wie % of@ fafsee =1 gl
AW F172a gl g | &9 eTgdEe
fafreex o ww Heh Y sz &
oY g A W §F. ... G (G
gz a9y w8 &, fe w@qa & wenfr § A
wzae {2q1 §, a1 ®W § w9 GARY WG A
AT =|rfgg 1 & grsw # Frgesy
e wT @ &

MR. SPEAKER: You see the rules.
Come to me and discuss the rules.
Have you gone through the rules?

st vt wqy - gy wifamde w5 wEen
g, ug mfeatde & ag €mr

SHR] CHANDRAJIT YADAV: You
are asking about the rules. Suppose
there is a privilege motion against me.
Shrould I ask my private secretary to
furnisp the information to you?

MR. .SPEAKER: With the Minister's
consent, with his permission, with his
backing.

SHRI CHANDRAJIT YADAV: No,
even with my permission, shall my
private secretary give information to
you? Will you make it the rule?

MR. SPEAKER: He is the Ministel.
The responsibility lies on the Minister.

SHRI CHANDRAJIT YADAV: You
are the guardian of the House. You
must give your ruling, whether it is not
the minimum courtesy io be shown by
the Mintster that in 3 privilege motion,
he should reply to 'the House. Or,
should 'he ask his persona)] secretary or
anybody else to give the reply,

MR. SPEAKER: All right, we will
see to it.

—— . U

SHRI CHANDRAJIT YADAYV: No,
Sir, I seek your ruling on this,

‘MR. SPEAKER: | will give my ruling
afterwards. Not like this.
(Interruptions)**

MR. SPEAKER: Not allowed,

PROF. MADHU DANDAVATE: Be-
fore you give the ruling, at least call
us to your chamber, and tell us how
you are satisfied with the note submit-
ted by the private secretary. Even that
you are not doing, and you are with-
drawing the consent.

MR, SPEAKER: I will tell you. I
will satisfy you. 1 will do that.

s qAY v AP . weTA Y, ITAF &
F9¢ FT AFT q@EAry ¥ AT faats oY
a7 ot Y, #¥ growy ga% gigwor ¥ fag
Fgl a7 fe v qrea ¥ fegdi & ar9 Aores
FOF { FartatT  fwar § €T gaeY gaq
o o wrko & zaTy ¥ fgrdy Gwrare §
vft & | wifgT ag A1 "wTq &7 FHEEAT
&t sifgfersr § @I ¥Ewr A9 T X
aEary ¥ gy woar, av arfac ag Iw
w1 gdr g fog o0& ¥ T, gA AT WY
FAAT Y AT AT F ATSURW ¥ wgy &
g g ¥ FE F4F ¥ A7 S ?
fog aOF ¥ IyTeg FT ¥ FIITAT KT
Im fFar mar § H wrg & aAgm e
gEId B 919 wSSY q0F ¥ dWre
ot zgar fofead &1 I ®TT

AW WENeq : AAEr a7 Iq 7T oy
wg @ 7§ Y, IowY wrw fE<T gar e
g, FiFEAdto Ho mre W ATHEEF AVEYF
war & ¥iEw ST wgar § wwa fonfer
Y & B9 UFEHAT w1 ®G, W@ qET
feay war &

=t vfrorw anrf ¢ ATy R oz off
¥ mgr a1 (& & 29 aTha &Y @M Afe
& a8y Tq | ARAT dEg WEEW WA gL A€
¥ N 7T 3w 0% ¥ gw fafaew .
coe (vowmrw) L.

usTer wERT: X 9 w7 21w frav g,
stix Wifeg 1 sty Il i wad E

st wAftevr wrent : geaer off, ST HaE) oY
I WIT WY A e & favaTe feotar §. ..
. (et .

**Not recorded.
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SHR1] RAJBSH XKUMAR SINGH
(Firozabad): Sir, with your permis-
sion, I refer to Mr. Mani Ram Bagri..
(Interruptions)

MR, SPEAEKER: I have allowed Mr.
Rajesh now,

st Wty dawr  (SAE) o weaw
agred, & 519 @ ¥ @er gor g, WA
wH =igw JEr fgar

geqe wEiEw - AW wrasr e Tgw  fRar
qr, WG AT Fr | HIGA TAST &TIH
2 fegr & ga® =37 F€

All right, I w;ll listen to you.

SHRI RAJESH KUMAR SINGH: I
had asked for a special permission
under rule 377 to make a statement on
the Baghat issue. If you give me the
special permission, 7 will tell the House
what is the real thing. They are
making a political issue of it. Some-
body. ... (Interruptions).

MR. SPEAKER: I have asked for the
facts. 1 am asking for the facts, and
the Home Minister has promise to go

himself,

SHRI RAJESH KUMAR SINGH: Shn
Mani Ram Bagri takes up Bagpat issue
every day. He does not know the real
fact. 1 can show him that there were
dacoits gnd the real thing that had
happened........

(Interruptions) **

MR. SPEAKER: Not allowed, (In-
terruptions) **

%Y WEXUTR WATAY : WEGET WEIR T, qEl
€Y g7 % ATAArg e o saad foz
P 9T AWATF | 497 G G

wersy wWerew : #Y gy fav mrowy
waATsE g faar 32

1 have not allowed them. 1 cannot
allow you.

(Interruptions) **

"N;t recorded.
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MR, SPEAKER. Nothing
on record.

should go
(Interruptions) =™

MR. SPEAKER: I have not allowed.
I have asked for the facts and after
that we will discuss. Not allowed,
(Interruptions) **

MR. SPEAKER: Nothing should go
on record without my permission,

(Interruptions) **

MR. SPEAKER. Is this the way? It
1. a State subject. I am not going to
allow_ Order, please order. Shri Paru-
lckay is on his legs.

(Interruptions)

MR. SPEAKER: Please sit down. I
have asked Shri Parulekar.... (Inter-
ruptions)

st A TW qETH FIA F SO FATEY |

wegsm wEEw - At 8 ) A7 g
F gAY F ITT KAAT AT |

I want the enquiry to be completed.

EFATALY F 1T FAT 9BA AT HFLA |
.. . (eaEaT)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): 1 have given notice asking
permission to make a mention about
a very important point with reference
to a letter which has been addressed to
all the Members of Parliament.

MR. SPEAKER: You can take it uD
with the Minister. You are not allowed.

SHRI BAPUSAHEB PARULEKAR:
Why not? Thig question raises an imn-
portant point. I gm aware of rule 42
in the Handbook, The letter casts as-
persions against hon. Members of
Parliament. The letter suggests thal
we should ask questions and make
statements in the House on authentic
informdtion, suggesting that Members
do not make statements on authentic
information.
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MR. SPEAKER: It does fall under
rule 42, We can discuss it with you,

but read rule 42. It is not gllowed.

SHR1 KRISHNA CHANDRA HAL-
DER (Durgapur): I have given a calling
attention regarding serious Railway
accident at Shahdara station near

MR. SPEAKER: About Calling atten-
tion, you cannot raise it here. Come to
my chamber.

Now, Papers to be laid on the Table.

12.21 hrs.
PAPERS LAID ON THE TABLE

A REVIEW OF THE PERFORMANCE OF
NaTioNaL CoOOPERATIVE HousiNng Fe-
PCRATION LTD. FOR 1978-79, REVIEW ON
AND ANNUAL REPORT oOF HiMACHAL
PrRADESH AGRO-INDUSTRIES CORPORA-
TION Lr1p, SiMLA FOR 1978-79 AND A
STATEMENT FOR DELAY

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): 1 beg to lay on the Table:—

(1) A copy of the Review* (Hindi
and English versions) of the per-
formance of National Cooperative
Housing Federation Limited, for
the year 1978-79. [Placed in Libra-
ry. See No. LT-972/80]

(2) A copy each of the following
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government
on the working of Himachal Pra-
desh Agro Industries Corporation
Limited, Simla for the year
1978-79.

(iiy Annual Report of the Hima-
chal Pradesh Agro Industries
Corporation Limited, Simla, for
the year 1978-79 along with the

Housing Federation Limited were
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*Annual Report and Audited Ac c;);ﬁts of the National
laid on the Table on 28th March, 1980.
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Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (2) above. [Placed in Library.
See No. LT-973/80].

ANNUAL ACCOUNT AND Avubpit REPORT
OF SANGEET NATAK AKADEMY., NEwW
DELHI FOR 1978-79

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAI. WEL-
FARE (SHR1 B. SHANKARANAND):
I beg to lay on the Table a copy of
the Annual Accounts (Hindi and Eng-
lish versions) of Sangeet Nalak Aka-
demi New Delhi, for the year 1978-79
together with Audit Report thereon.
[Pliced in Library. See No. LT-

974/807.

REVIEW ON, CERTIFIEp ACCOUNTS AND
Avuvpit REPORT OoF DELHI DEVELOPMENT

AUTHORITY FOR 1978-79

THE MINISTER OfF WORKS AND
HOUSING (SHR]I P. C. SETHI): I beg
to lay on the Table:—

(1) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Delhj Development Autho-
rity for the year 1978-79 together
with Audit \Report thereon, under
sub-section (4) of section 25 of the
Delhi pevelopment Act, 1957.

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the Audit Report on
the accounts of Delhi Development
Authority for the year 1978-79.
|Placed in Library. See No LT-—
975/807].
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12.23 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCOVERY OF : DECOMPOSED
HUMAN BODY N FRESy WATER PUMPING
TANK AT DELHI MAIN RAILWAY STATION

SHRI SUSHIL BHATTACHARYYA
(Burdwan): I call the attention of the
Minister of Railways to the following
matier of urgent public importance
and request that he may make a
statement thereon:—

‘“Reporied discovery of a decom-
posed human body in a fresh ‘water
pumping tank which supplies drink-
ing water at Delhi Main Railway
Station causing gerious health haz-
ard to customers  visitors and rail-
way employees.”

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
Sir, On 18.6.80, at 8.10 hours in the
morning, the Inspector of Works/
Northern Railway/Delhi, received a
report that foul smell was emanating
from the water on the first floor of
the station building. The first and
second floors of the station building
are served by a separate pump house
and ground water tank having a
capacity of about 7200 gallons. Imme-
diately, on receipt of the message,
the pumping was stopped and ‘water
supply to the affected area disconti-
nued, The interior of the tank was
examined to investigate the cause of
the small and the presence of a hu-
man/animal body inside was suspect-
ed. The matter wags immediately re-
ported to the Government Railway

Police.

The water from the ground tank
was pumped out with the help of the
Fire Brigade in the presence of the
Governmenht Railway Police and a
dead human body *was recovered.
Police investigationg are still in pro-
gress and the body has not been iden-
tified so far. An Inquiry Committee
has been constituted by the Divisional
Railway Manager, The inquiry is in
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progress and report of the Committee
is awaited.

The ground tank had last been
cleaned on 16.4.80.

I fully share my serious concern
and distress on account of the unfor-
tunate incident with the Hon'ble
Members, I can assure the House
that severe action will be taken
against any railway servant found
responsivle or negligent in thijs regard.

12.26 hrs.

[ M. DEePUTY-SPEAKER in the Chair]

SHRI SUSHIL BHATTACHARYYA:
On 18th June, a de-composed dead
body of 5 14 year boy was found in
the water tank at the Delhi Main
Station, The post-mortem report said
that the boy had died three days be-
fore and the cause of the death was
by drowning. I had been to the spot
day before yesterday and I investi-
gated the matter there. It is on the
ground floor adjacent to RMS build-
ing at the Delhi Main Station. I found
that the cover of the manhole door
was no{ bolted from either side.

MR, DEPUTY-SPEAKER. Please
put question and do not relate the
‘whole story. You cannot make a
speech quring calling attention.

SHR]I SUSHIL BHATTACHARYYA:
Is it g case of suicide or homicide?
Why wag the door of the manhole not
bolted from either side, which re-
maing uncovered most of the time?
Why has a separate door and a sepa-
rate passage for the Store and the
pump hvuse not been arranged?

SHR1 C. XK. JAFFER SHARIEF:
The post-mortem report has said very
clearly that it is a drowning case.
Whether it ig a case of suicide or
otherwise, it ig for the Police to in-
vestigate. The investigation is In
progress.

st uw e arewm (gofge) ¢ wsae
i, % 3w o st wg wrowem goTw
g7, 7 T ¥ e w & oy ushiew s
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Member hag to get excited so much
on this issue.

(Interruptions)

SHRI RATANSINH RAJDA (Bom-
bay South): 'This is a very szrious
matter, 1f the Members are not very
much agitated over this, on what else
would they be agitated?

(Interruptions)

SHRI C. K. JAFFER SHARIEF:
Kindly bear ‘with me. I have already
said that we are equally concerned
as the hon. Members are. The matter
was reported to us on the very day
when there was a complaint from the
public that there ‘was foul smell in
the water and the matter wag re-
ported to the police then and there.
It is only with the police the investi-
gatlon started and the body was found
and there are two watchmen who
were there, who were supposed to
look after the water tank each for
12 hourg on duty., And action has
been taken against those who have
been responsible for not being there.
For further investigation, a Com-
mittee has been constituted to go into
thig matter as to how it could happen
from the railway point of view. The
police is investigating it separately.

st vm fowe  qewr ;. AT &
frefy ?
oft efto Wo wrwT WS qaETg ®

wa ¥gr IHY wEw g &y sl faedr o

(Interruptions) I do not know why the
hon. Members should get surprised at
even the statement of facts, Anyway,
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enough efforts have been made. Action
hag been taken to safeguard, to see
that the drinking water is being pro-
perly protected.

SHR] NIREN GHOSH (Dum Dum):
Sir, 1 regret to say that the entire
reply and the clarifications given by
the Minister are an exercise in evad-
ing what actually took place and the
responsibility thereof.

There are definite reports with us
that there is a man-hole and pumps
are coming out. It usually remained
uncovered, Comrade Sushil Bhatta-
charya might have gone after the in-
cident has occurred. Thereafter, it
has been covered. But it generally
remaing uncovered and a sentry was
posted before and he cannot take care
of it if a man from behind does some-
thing. The arrangemeni is such. An-
other thing is, in all such cases if
ever any aclion is taken against any-
body, it is against the small fries, which
is the worst part of it. Here, it is said
that an inquiry commiltee has been
set up by the Divisional Manager.
Why the Divisional Manager? Why
not the Railway Board? Why not the
Ministry itself? It is not a simple
case. It has happened in Delhi, a
main station. It is a serious matter.
You do not even tell us, who consti-
tute the Committee and what are the
termg of reference and what they
would investigate, I have found a
lot of cases like this. From my per-
sonal experience, T can say, T was
travelling in a first class compart-
ment from Delhi to Calcutta and there
was no electricity or water throughout
the journey. I wrote to the Ministry
about this, but they did not even care
to give a reply. This is the sort of
thing that is going on. My question
is, why the manhole was uncovered,
unmanned. T know that small fries
wil] be held responsible for this.

MR. DEPUTY-SPEAKER: If some
small fries are really responsible,
would you not want action being
taken against them?
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SHRI NIREN GHOSH: I want to
know whether there would be a judi-
cia]l inquiry or whether you would
constitute a committee of Members of
Parliament to go into this. Delhi
station js so near and we can go and
find out for ourselves. I want to know
whether it would be done, whether
you would take any action against
the Divisional Manager, who is cons-
tituting the Committee or the General
Manager, I do not know who would
be held responsible for the train acci-
dent in Delhi, just a day before. Whe-
ther it would be the Railway Board,
General Manager or the Ministry—I
do not Know.

MR. DEPUTY-SPEAKER: Come to
the point. Do not travel throughout
India,

SHRI NIREN GHOSH: I would like
to know ‘whether the top officials are
not guilty. A thorough overhauling
is required. I want to know whether
it 'would be done or not. In view of
thig incident and also in view of the
frequent railway accidents, should we
not make a complete overhaul of the
Railways? The top officials are sup-
posed to really manage and give di-
rections, which they do not. They en-
joy all perquisites, But for any such
thing as this, some small frieg are held
responsible. Mr. Tripathi, you please
answer, instead of your deputy and
give ug a serious answer so that the
members can be persuaded and con-
vinced that you have taken up the
case seriously and you are really going
to do something.

MR. DEPUTY-SPEAKER: You will
be satisfled if Mr, Tripathi replies, to
it?
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MR. DEPUTY-SPEAKER: 1t ig for
you to decide, Mr. Minister.

SHR1] KAMALAPATI TRIPATHI:
All such decisions are to be taken by
you. We are not to decide these
things for you.

ATAT aTq ug § & wewr S@ gEw
T\ ux 3w & foawt qry qeg fear wrar
g o R &F ¥/, WR 9w ¥w ¥ wyiataqe
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tafas fifrae & Sa=r wAearadr scar |
g7 3% fe & wlem w3 WE | a8 e
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g7 9 gee & ) gAarsit &y
ggde feal § | TEo #Hio UHo, §¥ WIET
g faedt &1 gaq ggde fear | o
g # Jig Ifag wrdargy &7 A o

MR. DEPUTY-SPEAKER.: State-
ment by Minister. Shri C. K. Jaffer
Sharief. (Interruptions) 1 have called
the Minister.

=t T faem argar ;. gqremer AR
MR. DEPUTY-SPEAKER: All these

things will not go on record. (Inter-
ruptions) .**

A point of order is not raised just
I should call you. TUnless all the
memberg cooperate, “we cannot con-
duct the proceedings, As a matter of
fact, every minute is more precious to
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the Opposition than to the ruling
party. I find, in this House, the
Opposition is wasting time. Every

minute that jg wasted is more preci-
ous to the Opposition than to the rul-
ing party. They will be happy. Please
do not waste time of the House,

SHRI RAM VILAS PASWAN: The
hon. Members have got a right 1io
raise the point of order.

MR. DEPUTY-SPEAKER: They
can raise the point of order. But
under ‘what rule?

Wy M fasre qaqrE ;. € QAT AME
oET § )

SHRI N. K. SHEJWALKAR (Gwa-
lior): On a point of order, Sir.

MR. DEPUTY-SPEAKER . Under
what rule?
SHRI N. K. SHEJWALKAR:

Rule 376,

MR. DEPUTY-SPEAKER: It is a
comprehensive rule.

SHRI N. K. SHEJWALKAR:
So what? I know it. I have read it
thoroughly. I know that it is a com-
prehensive rule, Unless you hear
what 1 am going to say, how can you
rule it out? You hear me first and
then you can Say, it is not a point of
order.

MR. DEPUTY-SPEAKER: How can
you raise anything without my per-
mission? You are not taking my per-
mission. You must take my permis-
sion, I am not permitting you. Please
sit down. Before any hon. Member
raises any issue, he must take my per-
mission. The Calling Attention 1is
over. I have called the Minister to
make a statement, I have gone to
ithe next item. When I have gone to
the next item, when the Minister is
making a statement, immediately, you

**Not recorded.
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[Mr. Deputy Speaker]

get up. Under what subject are you
raising a point of order? Under what
rule are you raising a point of order?
I will not allow anybody to stand up
as he likes and raise any issue. I.am
not permitting you. (Interruptions)
You have got every right. But it
should be according to rules.

SHRI NIREN GHOSH: In the List
of Business for today, no item is there
that the Minister is to make a state-
ment.

MR. DEPUTY-SPEAKER: It has
been circulated to the hon. Members.
The Call Attention is over, and I
have gone to the next subject. But
then you are raising all these issues.
Please help me and the Minister. I
am not permitting,

SHRI N. K. SHEJWALKAR:
It is a question of my right. You hear
my point of order and then you may
rule it out.

MR. DEPUTY-SPEAKER: You are
raisirg a point of order?

SHRI N. K. SHEJWALKAR:
Yes.

MR, DEPUTY-SPEAKER: Under
what rule?

SHRI N. K. SHEJWALKAR:

Rule 376.

MR. DEPUTY-SPEAKER: What is
your point of order?

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) . Please permit me also to
rais¢e my point of order.

MR. DEPUTY-SPEAKER: Let his
point of order be disposed of first.

SHRI1 N. K. SHEJWALKAR:
The information given to the House
by the Raillway Minister was that the
post mortem report says that it is a
case of drowhing, but he cannhot say
... . (Interruptions)

JUNE 30, 1980

a decompogsed human 284
at’ Delhi Main Rly. Sta. (CA)

MR. DEPUTY-SPEAKER: Every
Member should not take the law in
his own hand.- I-have to decide about
the point of order.

SHRI N. K. SHEJWALKAR:
....but he cannot say whethér {t. is
suicide or homiecide. A simple know-
ledge of medical jurisprudence ‘will
point out that the post mortem was
entirely different in both the cases’ ...

MR, DEPUTY-SPEAKER:.: This is
not a point of order.

SHRI N. K. SHEJWALKAR:
What will be the position of this
House if it is to be given such infor-
mation. .. (Interruptions)

MR. LEPUTY-SPEAKER: There is
no point of order. I rule it out of
order. Now, the Minister. 1 have
called the Minister to make the state-
ment.. ...

SHR] KRISHNA CHANDERA HAI-
DER (Durgapur): Sir, I want to make
a submission. ...

MR. DEPUTY-SPEAKER: Ig it in
continuation of the Call Attention?

SHR1 KRISHNA CHANDRA HAL-
DER.. No, Sir. It is on a différent
thing. We have every respect for the
Deputy-Speaker; 'we have every res-
pect for yeou, Sir, But ydur remark
that the Members of the Opposition
are wasting the time of the Hoéuse is
unfortunate, it ig casting an aspersion
on the Opposition as a whole....(In-
terruptions)

MR. DEPUTY-SPEAKER: As a
Member belonging to the Opposition,
I have gaid it. I find that, if the time
of the House ig wasted, it is a losg to
the Opposition. That is what 1 have
said. I have every right to make this
statement,

Now, the Minister.

PROF. P. J. KURIEN (Mavelikara):
Sir, I have a submission to make, You
gave a ruling here, Sir, that even for
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raising a point of order, prior permis-
sion should be obtained. 1 want
clarificatlon on that.

MR. DEPUTY-SPEAKER. That is
all right. (Interruptions)

PROF, P. J. KURIEN:. Mr. Deputy-
Speaker, Sir, 1 am a member of the
Opposition. 1 have never wasted the
time of the House. Please give me
clarification ocn your ruling, Sir.
Should 1 get your permission before
raising a point of order? You can
hear the point of order and then you
may rus 4L out.....

MR, DEPUTY-SPEAKER: Please
listen. I have heard you. Please read
Rule 376(2):

“Provided that the Speaker may
permit a member to raise a point
of order during the interval Dbet-
ween Lthe termination of one item
of business and the commencement
of another if it relates to mainten-

ance of prder in, or arrangement of
business before, the House.”

Now, the Minister.

SHRI RAM VILAS PASWAN: Rule

376(2) regarding point of order
says. ...

MR. DEPUTY-SPEAKER: What is
that? 1he point raised by the hon.

Member ig that even for raising a
point of order, he need not take the
permission of the Chair. I said, ‘You
must take the permission.’ Please go
through the Rule again....

(Interruptions)
SHRI CHANDRAJIT YADAV:
(Azamgarh); I think you have not
read the ‘whole clause. Clause (2)

says:

“A point of order may be raised
in relation to the business before
the House at the moment:....”

That is all right, Then it says:

“Provided that the Speaker may
permit a memher to raise a point
of order during the interval bet-
ween the termination. of one item
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of business and the commencement
of another if it relates to mainten-
ance of order in, or arrangement of
business before, the House.”

Therefore, it covers the second part.
The Member is entitled to make his
point of order and the Speaker will
I'sten to that point of order. It goes
according to the Rules and it goes ac-
cording 1o the tradition. Now, the
permission is needed where one busi-
nesg is terminaled and another is going
to commence. In between your per-
mission is required. Therefore, I say,
please change your ruling.

MR. DEPUTY-SPEAKER: The rule
is:
“A point of order may be raised

in relation to the business before
the House at the moment.”

What is the business at the moment?
The statement by the Minister. My
pcint is this. He said that he need
not {ake my permission even to raise
a point of order, I said he should
take ithe permission. 1 still hold that.
You must take the permission. Then:

“Provided that the Speaker may
permit a member to raise a point
of order during the interval bet-
ween the termination of one item
of business and the commencement
of another if it relates to mainten-
ance of order in, or arrangement of
businesy before, the House.”... .

(Interruptions)

So,  that is over.

SHRI1 CHANDRAJIT YADAV:
That is only with regard to in bet-
ween two items,

MR. DEPUTY-SPEAKER. This is
only in between. The Calling Atten-
tion is over and the Minister is to
make a statement. It is only in bet-
ween. ’

SHRt CHANDRAJIT YADAV:

I am saying that this ruling you have
given now is not a general thing,

MR. DEPUTY-SPEAKER: I have
not made a general obervation. I
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{Mr, Deputy-Speaker]

was only referring to the particular
thing.

PROF. MADHU DANDAVATE (Ra-
japur): Your ruling is about the gap
between the two items,

MR. DEPUTY-SPEAKER: That Iis
right. Il is only the gap between the
two. ... (Interruptions) Are you not
still satisfied? 1 have ruled your
point of order oui of order. I have
replied to the hon. Member also, Now,
please sit down.

SHRI N. K.
I am not on that.

MR. DEPUTY-SPEAKER: I have
already replied to you.

SHRI N K. SHEJWALKAR:
Will you please allow me onc minulie
only?

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, the rule is ithat whenever
the Chair is on his legs, the hon.
member who raises any point should
resume his seat, But the hon. Mem-
ber is not observing that rule.

SHRI N. K. SHEJWALKAR"
I know that . ..(Interruptions) I am
referring only to Shakdher’'s Commen-
tary regarding pcoint of order. Please
see page 798, vol. IL....

MR. DEPUTY-SPEAKER: I have
already made my point very clear. 1
have not made a general statement.
It is only with regard to the interval.

SHR1 C. T. DHANDAPANI (Pol-
lachi): This jg not the proper time to
discuss al] these things. The Chair
hag already given its ruling.

MR. DEPUTY-SPEAKER: Yes, the
hon. Minister to make a statement.

SHEJWALKAR:

I am not permitting hereafter.
Please sit down. (Interruptions). I am
not permitting anyone to raise any
point of order. Please sit down.

SHRI N. K. SHEJWALKAR:
Can you not allow my point of
order?
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petween Delhi and Delhi

Shahdara Stationg on
27-6-1980 (St.)

MR, DEPUTY-SPEAKER: Please
sit down. I have already ruled all
pointg of order as out of order. You
cannot go on raising them. Now, the
hon. Minister,

12.56 hrs.

STATEMENT RE. RAILWAY ACCI-
DENT BETWEEN DELHI AND
DELHI SHAHDARA STATIONS
ON 27.6-1980.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K JAFFER SHAR}EF): Sir, with
profound sorrow, I rise to make a
statement on the unfortunate accident
which took place cn Northern Rail-
way on 27-6-1980. On that day, 12 Down
Delhi-Howrah  Express left Delhi
Station at 22.20 hours and stopped at
the Temporary Engineering Stop Indi-
cator at Kilometre 3/28 bet veen Delhi
and Delhi Shahdara stations. While
the train was stationary, 45 Up Delhi-
Amrilsar Janata Express which left
Delhi at 22.35 hours i.e. 15 minutes
later, collided with the rear of 12 Down,
at about 23.00 hours. As a result, the
rear portion of the rearmost second
class sectional coach running between
Delhi and Farrukhabad and the lug-
gage portion of the second-cum-luggage
and brakevan which was next to it
were badly damaged and also got
derailed.

On receipt of the information in
Delhi Control at 23 05 hours from the
Guard of 12 Down Express Medical
Vans from Delhi and Ghaziabad ac-
companied by railway doctors and the
relief train from Delhi were rushed to
the site.

As a result of this accident, 6 rer-
sens were killed on the spot and 1q
sustained grievous injuries of whom
one died in the hospital bringing the
total number of deaths to 7. Of the
remaining 9 grievously injured per-
sons. 8 were admitted in the Lok
Nayak Jayparkash Narain Hospital an
one in Northern Railway Centra
Hospital. 11 more persons with simple
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injuries were admitted in Northern
Railway Central Hospital. In addition,
about 49 persons who sustained trivial
injuries like abrasions, bruises etc.
were discharged after first aid and
were allowed to continue their jour-
ney. ¢

General Manager Northern Railway,
accompanied by a number of Railway
Doctors and cther senior officers of the
Northern Railway rushed to the site to
supervise reiief and rescue operations.
Chairman, Railway Board and Mem-
ber Traffic visited the site. The Minis-
ter for Railways accompanied by Rail-
way Board officials also visited the site
and met thé injured in both the hos-
pitals.

The Minister for Railways has sanc-
tioned an ex-gratia relief of Rs. 35,000
te the next of kin of each of the dead
and to those whose limbs may have fo
be amputated Other grievous injury
cases and simple injury cases wili be
given an ex-gratia relief of Rs. 1,000
and Rs. 500 respectively. This is in
addition to the ex-gratia payment
sanctioned by the General Manager,
Northern Railway,

The Commissioner of Railway Safety
who is an independent authority work-
ing under the administrative control
of the- Ministry of Tourism and Civil
Aviation is commencing his ingtiry
to-day.

13.00 hrs.
ELECTION TO COMMITTEE
. ANIMAL WELFARE BOARD

MR. DEPUTY-SPEAKER: Now, Shri
Birendra Singh Rao on behalf of Shri
R. V. Swaminathan, may move the
motion.

SHRI BIRENDRA SINGH RAO: Sir,
with your permission, on behalf of
Shri R. V. Swaminathan I move the
following:—

“That in pursuance of Section
5(1) (i) of the Prevention of Cruelty
Mo Animals Act, 1960, the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, four members from among

882 Ls—10

ASADHA 8, 1902 (SAKA)

Matters under 290
Rule 377

themselves to serve as members of
the Animal Welfare Board for the
next term commencing from the date
of election subject to the other pro-
visions of the said Act.”

MR. DEPUTY.SPEAKER: The
question is:—

“That in pursuance of Section
5(1) (1) cf the Prevention of Cruelty
to Animals Act, 1960, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, four members from among
themselves to serve as members of
the Animal Welfare Board for the
next term commencing from the
date of election, subject tc the other
provisions of the said Act.”

The motion was adopted.

———

MR. DEPUTY-SPEAKER: Now,
Matlters under 377. Shri Subodh Sen.

13.02 hrs.
MATTERS UNDER RULE 377

(i) REPORTED SUSPENSION OF MOVE-
MENT OrF CoAL BY RAILWAYS TO
TEA GARDENS IN WEST BENGAL

SHRI SUBODH SEN (Jalpaiguri): It
is reported that the Director, Move-
ment, Railways, Calcutta has issued an
order, by which for ali practical pur-
poses the movement of coal to Tea
gardens in West Bengal will remain
suspended 1n the month of July. The
peak-mo.is>on seasen of July, August,
Sepiember, gives the highest-amount
of teq in the North East India. Any
dislocation of coal supply in the month
of July may lead to stoppage of tea
manufacture. This may eventually lead
to lay-off of several lakhs of workers
in the North East part of our country,
the part that has become so very sensi-
tive of late. Any stoppage of tea-
manufacture will also cost the ex-
chequer a sizeable amount of revenue
and foreign exchange earnings. The
Government of India should do the
needful to avoid this catastrophe.
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(ii) STEPS TO AVERT THE REPORTED

STRIKE BY JUNIOR DOCTORS FEDE-
RATION, DELHI

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy Speaker Sir, under
Rule 377, I want to mention the fol-
lowing matter of urgent public im-
poriance.

The junior doctors’ federation, Delhi
has reportedly threatened that if its
demands are not met by July, 4, 1980,
an indefinite strike would start in all
the major hospitals from the next day.
They had observed a token  strike
earlier, for a day on 16lh June, 1980.
In view of the fact that the resident
doctors form the backbone and the
infrastructure of any hecspital service,
the resulting inconvenience to the
people can be readily realised. It is,
therefore, of utmost importance that
the Government should take every step
to avert the strike. That the resident
doctors are not motivated with any
spirit of confrentation is amply clear
from the fact that they are agreeable
to the appointment of a high-powered
committee, which should include the
representative of the federation  to
look into the various aspects of their
demands. This is a gesture that should
get a positive response from a Govern-
ment that is interested in both the
solution of the problems of resident
doctors as also in averting any incon-
venience or hardship that may be caus-
ed to the people, threcugh any such
strike.

It is rather unfortunate that, as I
understand, the office of the Minister
for Public Health refused to accept
the memorandum which the junior
doctors’ federation wanted to submit
on 20th June, 1980 with respect to
their proposed strike from 5th July.
A positive, constructive and sympa-
thetic attitude is necessary. I urge
upon the Government to have a
purposeful dialogue with the resident
doctors. I request the Government to
make an early statement in the House
and reassure the House and the peo-
ple of Delhi that every effort will be
made to avert the proposed strike.
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(iii) REPORTED LOSS TO FARMERS DUE
TO WATER LOGGING BY THE GHAGGAR
FLoop PrOJECT AND RAJASTHAN
CANAL PROJECT.

TIEATT 72X & WITo ¥ro 165 @

FT W quT qifew ST owT B Ci
FEr ggHIs a1 W@ & 1 foew @ awf &
FhoA, ATAHAE, frwmgw wfe wiE @
AMT A AT FFIAE,  FHar awmr’
¥ zwg {1, @O &7 W w1 gieal
T TCH TAAT ALHT A &% eqra A ) faar ,
FE gAATE T g 9% 9 fauni gy T F
UF T ATTFEGST 9 qF gOGT @1 afgewi
Wt w7 {qar | yorgw ¥ gar afgewRrs g9T-
da ® & uF qE% & FEeryw @y A
swrafas sfawfaY $ awsw 19-5-80
¥ 16-6-80 TF "% @ gewa f W
g e gfawiad § s e 7
faf 9 9%, I ATHILC &Y FT 17-6-80
¥ @7 wfeaal § gEmd § wEor s w1
|T ¢ 1 T A & afam monEm g )

oa: afe gIFTT 7 AWT 9T TART q0A
F1_ WEA T qgATE AT TS N GE€E
STAT WX AT T OH JET =T
TIAT | G qrT FT A HT A H AW
A =req § 1 gAfAQ A AT 9T
1T & famdy & fo za s 9= 9T W-
faoea FEAE FH F ARTA UAWN -
FT FT & FY, 994 Gfga salamal v =®id
AT STA qAT IF &id 7 T {awe gHeT,
st fgw gz faw @dr W Wr g, ¥ A
T g {AwTaS FT EeyT F1F A19 |

183

4

(iv) NEep For FINANCIAL ASSISTANCE
TO APPLE GROWERS IN HIMACHAL
PRrADESH.

SHRI CHINTAMANI JENA (Bala-
sore): Mr. Deputy Speaker, Sir, under
Rule 377, I wish to bring the follow-
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Rule 377

ing matter of urgent public importance
for the attention of the House:—

Sir, heavy losses of apples due to
hailstorms in the rich apple-belt of
Himacha] Pradesh caused havoc and
frusiration among the lakhs of apple-
growers cf Himachal Pradesh.

As against a projected production of
3,50,000 apple boxes this year, the
production would be metely 1,88,000
boxes or less than that. It will create
a big apple scarcity in the country.
The apple-growers sustained a heavy
loss since they have spent some crores
of rupees feor apple production.

The Department of Horticulture in
the State, with its meagre financial
capacily, cannot meet the loss sustain-
ed by the poor apple-growers.

So Sir, the Union Government may
come to their rescue with the financial
assistance, so that the poor apple-
grower may not leave the cultivation
of apple in future, out of frustration
and disappointment.

(v) REPORTED PARALYSING orF CoM-
MERCIAL ACTIVITY IN KERALA DUE
1O COCHIN PART WORKERS' STRIKE.

SHRI V. S. VIJAYARAGHAVAN
(Palghat): **Mr. Deputy Speaker,
Sir, under Rule 377, I wish to bring
the following matter of urgent pub-
lic importance for the attention of the
House:»s—

The commercial life in Kerala is
paralysed due to the strike by the Port
Workers in the Cochin Fort. About
Rs. 50 Crores worth of goods have piled
up at the Port and thousands of peo-
ple have been rendered unemployed.

Almost half of the marine products
in the country are exported from the
Cochin Port. Goods bound for Soviet
Union and Egypt are lying in the Port.
These include Tea and Cosmetics, con-
tracted by the Soviet Union for the re-
quirements in connection with Olym-
pics. Similarly, out of the 4,200 tonnes
of raw cashew-nuts, imported for dis-
tribution among the cashew factories

in Kerala, as much as 2,000 tannes
are lying unlcaded. If raw-nuts are
not made available in time, the
factories will have to be closed down
and this wil] lead to unemployment
among ihousands of workers. The cold
storages are filledq with marine pro-
ducts that have piled up at the Port.
There are no refrigerated vehicles or
other arrangements for carrying out
these goods to other ports so that
these could be exported. The FPort
workers have gone on strike demand-
ing holidays on Sunday. The Port
authorities have declared the strike
illegal and they stick to that pesition.
The Port has already suffered a loss
of Rs. 1 crore. Therefore I request
the Central Government to intervene
and bring about a settlement of the
issue.

13.08 hrs.

GENERAL BUDGET, 1980-81
GENERAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER: The
House wil] now take up further dis-
cussion on the General Budget for
1980-81. Shri Manoranjan Bhakta teo
continue his speach.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Mr.
Deputy-Speaker, Sir, as I was making
some suggestions on the other day,
in connection with the General Budget
for the year 1980-81, presented by
the hon. Finance Minister, I would
like to say one thing, that in a growth-~
criented budget, we must keep one
important aspect in our mind—that
is relating to the working class and
the wage-earner. Because in every
respect, whatever plan we may make,
whatever policy we may adopt, what-
ever direction we may give in the
budget, until and unless our machinery
is fit-enough to cope with these and
to implement them properly, we will
not be able to achieve anything at all.
Because, what we have seen is that
there is lot of growing in efficiency
in the administration and there is low

**The original speech was delivered in Malayalam,
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production in all spheres. We have
seen very poor functioning of the dis-
trict administration. As you are aware
Sir during the British days, very
senior ICS officers used to go for mann-
ing district administration. The then
British Government used to lay more
stress on the eficient functioning of
the District Administration and their
working on proper lines. But after
independence what has happened?
After independence we have seen that
our senior officials always want only
to stay at Delhi or the State Capital,
which is the centre of power. Junior
officers are manning the distriect ad-
ministration and that is why we find
deterioration in the district adminis-
tration, at all levels throughout the
country. Now, for instance, take
wage slructure in our country. You
might be aware of the fact if somebody
is getting Rs. 100 as his basic pay_ his
allowance will be Rs. 75 or Rs. 100 or
even more. On the basis of the Third
Pay Commission’s Report, nay scales
of different categories of Government
e ~ployees had been revised. Now,
we find that all these are far from

reality and it requires a thorough re-
view

Sir, you will find that there is a
great disparity, a discrimination
amengst the staff doing identical job
in different sectors of employment. For
instance, a person who manages to
get a job in a bank as a clerk or an
Assistant gets much mere pay than a
lower Division Clerk working in Go-
vernment departments. I think a
clerk in the Government Departments
gets about Rs. 200 or Rs. 300 less than
his counterpart in the banks. The
difference in wage is so much that
there is discontentment among the
working class. Unless and until we
go deep into that problem, we solve
the problems of working class and the
wage-earners, we will not be able to
glve pruper direction {o the economic
growth of our country.
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Sir, Governmet appointed the Third
Pay Commision and a period ci 10
years has since passed. Now, there
is a need to have another Pay Com-
mission and that should go deep into
the wage structures of various cate-
gories keeping in mind the prevailing
price situation.

Now, take all-India Class-I service.
We find crdinary mediocre students
coming into the service. If that is so,
how can we expect good administra-
iion, better and rapid economic de-
velopment and implementation of
developmental schemes. The most in-
telligent and meritorious students g0
in for employment in the private sector.
Therefore, it is necessary that Govern-
ment should announce appointmeat of
ancther Pay Commission and that Pay
Cemmission should first consider the
ail-India service recruitment policy
and also the wages of working class.
There should be a national wage
polic_. Until and unless we have a
national wage policy based on reality,
based on the Indian situation, we will
not »e able to give a proper direction
tc our economy, because it is this
section of society which has to in-
crease production and we are very
much in need of their efficient service
for the growth of the country.

Another point which is necessary
to mention in this connection is that
Government has declared bonus to
Railwaymen, P&T Workers gnd to the
Ordnance Factory workers. Well, I
congratulate the Government for this.
1t is done on the basis of the Supreme
Court’s decision that bonus is a de-
ferred payment and it should be given.
I may point out here that apart from
the workers in Railways, P&T and the
Ordnance Factories, there are em-
ployees in various Government De-
partments who correlate work cennect-
ed with Railways, P&T and Ordnance
factories. These employees should also
be considered for payment of bonus.
It may be so that they are in non-
productive service, but since they are
doing the work connected with those
departments, they are also eligible for
bonus. In my constituency, that is,
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Andaman ang Nicobar Islands, there
is a saw mill cailed Chattan Saw Mill,
under the Forest Department. It has
been declared as commercial unit. The
saw mill will be governed by the
Factory Rules ang their workers dis-
pute will be settled as per the Indus-
trial Dispute Act. But when the ques-
tion of bonus comes, they are denied.

In every State there is a State
Electricity Becard, but in Andaman
and Nicobar Islands, there is no
Electricity Board as such, there is
only the State Electricity Department
and they are manning it. The em-
ployees working there should also be
eligible for bonus but you are deny-
ing that. Then, there is a marine
workshop where all the repairs are
carried out. You tell them that they
are Government employees and, there-
fore, they are not eligible for bonus.
Similarly  there is no State Transport
Corporation as such in this TUnion
Territory, the department itself is
manning this. The employees there are
also denied the bonus. There is, thus,
a clear discrimination between the em-
ployees in the matter of grant of
bonrus. I would request the Finance
Minister to consider this point sym-
pathetically.

In the budget proposals as also in
his speech, the Finance Minister has
laid much stress on the Food-for-
Work programme. It is a noble effort
and I whole-heartedly support it. But
at the same time, I would suggest
that there should be some mcnitoring
system of this programme. The Central
Government is providing rice or wheat
to the States under this Programme.
But if any State Government, while
implementing this programme, claims
that it is they who are doing it and
the Central Government is not helping
in this programme, some action is
Tequired to see that the people know
the real thing. People in the country
must know that the Food-for-Work
Programme is being financed by the
Central Government and they are pro-
viding rice or wheat for the welfare
cf the poor people of this country.
State Government is only an agency to
implement this programme. The Cen-
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tral Government should have a
monitoring system by which it should
see that the people are not misled by
the State Governments.......

SHRI DINEN BHATTACHARYA
(Serampore ): How do they do?

SHRI DINESH BHATTACHARYA:
Sometimes, the State Gevernment
says that they are distributing wheat
or rice......

SHRI DINEN BHATTACHARYA:
The Central Government grabs all the
money from the State Governments.

SHRI MANORANJAN BHAKTA:
There is no grabbing; they work under
a system.

Sir there is another point in regard
to th's nrogramme. For the implemen-
tation process of this Focd-for-Work
programme, there should be a com-
mittee with public representatives so
that there is effective implementation
of this programme,

Sir, I am thankful to you for having
given me this opportunity to make my
cbservations on the general budget. 1
support this budget and I conclude
by saying that the hon. Minister would
kindly consider the suggestions made
by me.

=t s qam  (FRT) ;0 sereme
oft, FTArT fasr war St ¥ 1980~81 =T
sﬁmmmﬁ&wfw,ﬁ_m‘m

TH gy ®t faw qfefeafys & form-
Iy fuedt ¥ ag fedr # AR R I ¥
fedit & & | v sofaws gfer g &
TH q2F W AW F ¥ IAF AR 9X WX
w 2w ¥t wifay feafy =y 39 o ag wgw
& W= &, 9w 1979-80 WIS
¥ 2o & fo@ agw wlew af @ & 1 =fw
g § wifas qdar § oY ¥ owTEs
% uwe feg 13 &, foed @ra & Fwr-
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aq % 1977-78 ¥ 14.5 QW@
1978-79 ¥ 3,4 9&T |
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T SEX 197980 A Fw srarfe
THIET 0.8 qTHE FH AT | qTg AR
ot sfraiiaayly o #Y gmraw § g wiew
wir g€ 1 S¥ rerra 8. 4 g d@fe 9.1
e, T F9¥ 5.7 qede, WY 26.2
ade W Fwefa 7.7 o@E &9 dav fEwar
T L ot ® IEAnr ¥ mre qrelr e
F1 JTET FA A FT I8 ¥ wA-3qIEAT
qUNAL AT & | T a% faera-arae ST —
® FEFY ¥, 1978-79 W 12,1 gxdT &Y
ig g%, wafs 1979-s0 ¥ 2.0 qxdz
afg z$

¥ gwiT T wifaw feafa aga we-
g @r &8 mw owfew ofkfeafagt & o
fag #&t § @ faw av & fac aga ==
gﬂ ¥ a9e qu fwar g, 92 ards #Fv amq
S |

fasia 9 & wgEar | s 2 f& arE
qai WX qradt @rgw § A9 Sraw sgdla
FA ATF A% fqu gW awed F15 519-
A A fwar & 1 Sfwa & garar srear
g f@ wiwsax #1T =S qeqqz & faw
THENE T g% ¥ 709 & dF gaq faar
TAT & 1979—-80 H ¥ dFzx * fau
1811 ®UT T 1 graaE fxar aar 4,
saf® T WM 2247 FUL @G F1 IHGH
fear =T & 0 T wATAT STEA Sf
& [0 99 weed FT FTEYT @ & [0
50 xUT ®qq AR @@, fFas o o=
9 sTEN % fqu 150 FOT A Y
maya feai 7T & 1 9 fsaaq o uraum
feg W &, wrdror &gt HIT adEy #y Jar
g A F AW IAX FT A TP ATH AL
ISET | B9 AU gE wEAar wem 2 fw oW
gse W arAror wiR q09 q6n & fAn 3
g fwar mar &

faer "y & ardvor Gat &1 wfus g
A T IREA AFIT WT  FAT IO
F wreaw @ @fag] wfasl 8l :1aaa w6y
FEEATHT  ®1 GAAW WL IT& T RY
FAT 9314 &7 WO fwar & 1 Ay qrew
shyas ®YT UrHier Wt w1 oSga |gtgar
fosvit | SRRIN WTH IOWIEAT aEgEi &
gy 7 Uga # AIQ9T FT O, FqR Fer
&1 waer W wfas & 1 ®Nw &7 WS
TR T AR F I F oATIT F O, A
TG EH &1 W IR WA | g AFL
e &1 wuyA WY A@rgEd & fAm @y
wgA &Y a% ¥ .S §gA AagedA ¥
FETEA-WFE BV EIAT oF 7§ 42 FUZ TId H[
aza & wf ¥ 1 ¥A awe ¥ 282
T w04 FT §1 SauT @ m@mw 2, ag ggmd
Y agara feafq «t @y gy aga 7 &,
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faddy a=r & agg ¥ "ww @wx @ f¥
AT F AT g T 0T FT  Taafy,
afer Gar ad gur

fag AdT § ooy wiww § _gr-enfa wrg
FIX T WrAl T CFHAT HIAT qENT FA
AT & %R v fau I+ o Iuwl ¥ o
TET B 7T Ay9oT FT & IFREIr ¥ fag
wrarfaa garAl M7 gewwi & dar-uew &
F5 I &7 af T 1 TR gdrar U A wa-
FIA IR F¥ A1 ArGoT 7Y AL, qg AT TEIAA-
aRT &

q¥:g A ¥y aFa @Y asa § wafw
FeAIA FT WY T A srEvAE qEgA § q 4EA
9T IqFsd FUL Jrq 1w v A fafefeafa
& A% gaAmi & f{mo gx @3 gfagmi &
Fiagr W qgd "€ IRy DS F faawr
qEY AHA 97 OAT FrEAr qEr &F4ar ar §
AAAAT § TART Iorar AT 1 FqHAT F N
fastsft v @y afr feafa &\ waT & a<
fasslt & o1 ®&7 9v Fgar G W FE 9%
FIGAT & FT FET 9T FIAT AIA ART & |
ot feafs & gws marada faw g5 S
graa 2 fe & Azrewfa o agd go widl &
IEA H g% 10 a7 a2 AWy d9F g1 |qEar
¥ Jm T Ay AvHI &y a9y 9% Wigar FUdr
AT |

grada fam 557 Sfr & d+1 aqr wew
fasira Azat & gro @ wfaw 7 oFT A9-
a1 frar 2.7 AWsAT § O99F Wieaw & war
agEd wfaw g9 oy F7 &9 dAfEd FIaw
TAFT T FEATET & qq ¥ AGY AT, § gHeAN
7 S AT 30 qrEA g IAKT GFAr qfwwa v .
ATAT 4 -zearEE sum W o290 FO% v afg
7 T & AT 1417 FUT & GE HT AAA
2, o#r feafs & gearga & &3 ¥ AT 9EY
aam 77 gu exra g} fxar war qur IAw
far oawgs A MEFT A&t s af av faw
AT AT A @rfwﬁr HYT FTET T TIHAT ST
TIAT 93T wqsq HIAT &, N q@EHAAT X
wer qivwsr g WA faa o aEy o &
gegAAT ¥ o1 Ffgwe FRE aqvE, IuH
HTegw ¥ ¥ wARAT § & ¥ @HETHl
w1 faatn F® F a6T & aEa |

argdrs faa w7y Sy & &7 ¥AEw Eww
F grged ¥ 10 AT & AT FT FITHL
12 T ooy & ag W wga w=or FAw
gveg o #waAar § W1 surw A7 X § IEN
f gAY ] A1 FGT FJTE FIA QT IqY
FFA Fr WAEAT &1 < aw fawar | afexHr
TNt ¥ FuT A & faum sarw whas faar
sta &, "wfus syiw 1 Fqra=w foar smar g
arfy wfas ¥ wfas aga & IF |



301 Gen, Bud., 1980-81

7 faer et off 1 surw g2 qral A MY
X wiwfeq F@T Irgar § | wT9F grEAW
I F 70 HUET FT grayry @1 § |
g a1 Fut, 1978-79 T 1979-80 W
W 70 FAT FT JFY T@WT T47T 97 | X
aTT W WHT w4 f& TmAA H@E-
A A FH ¥ w4 T gATEY FAT F
g A SEE™ @7 AOAT G ATAZ AT
ST A §H 9Tk eAIA qEy fmar @ gwra@
frazs & f& zrgaw ag-wrA F SEEW R
FATO Y ory =rfge FHfE ofan Wesa
LWIAN § gad aNferdad Sy Iy
A &1 TT A 70 FUT ¥ FATFHTAY
" g & FAT FhHT § @A Afgu—-
gg gwra fAaza @

gl St & Fwe ¥ Fgy 47 A S E
FfFn oxF wga wiwdr aga aifsm dr—
Q@A-HZT F AT 9T AT | WA FH IA
#F FdT NGy wwa g A owaw vEr g,
TAG TEN 9T ST Y &, WAT @A FI F
qrATT wEr Trwl 9 fae @F v #§ Fumar
g 9% wwa feor # S & v S awar
T | ST AF-HFE & ATATA 97 17 UFATTH G0
amg wnar ¢ faaw wvewr gwEr ¥ fao
IART AT FATHT §F qAT & | HWT ST
1 38 a7 «ft fg=re wov wfzge | @FAT
F |IATHY 9T AT THAIESH HT FLE A
oAt arfegr fog ga17 ¥ gAO AT T
Tga & a0

UF  @d &rE gEee™ & WiEa
¥ WY wyAr & 1 Sutsuw HErEd, HIGH!
e g s s arfeaarg § o1 €T
RIS FT AGAYU TAH T & AT FW
H W & w1 W 9@ & qrasig a3sn g
FHG-GAT 9T T ATT I ISMI & | FAT qoA A
qg ata "gr war g fw eo At & wITET
30 & FY g FIT ¥ gEH TH FyA @
TET qEST ¥ ar oy wYw drara g, rawy
MY T FEAT A1y & | wEEy W< W aga
q wradty geedl 7 aug-gwa o¢ faw w0
Y ® emrq wefyd fear g 1 owfy wmTE-
ffear-afrdt-detms & Wt gmgm  fafaes
R wrgA fafee 1 g dWew fam
& o gmarmem ¥ o @ IR\E ARIEER
fer §, & 99y famge wgwa g | 7@ W
TEA wTa & ¥, IA¥ FrE GEAT 1A
CIC I E A

JATEE WERY, § UH-ay faAz &7 guyg
T Fr o1 N Y TS Wooaw Al
WX ga-ATRE #Y werm & fEmr &, g
¥y g "wYT usy @i ®my fawn
TFwA ¥ gw AW § 1 vy fHw § g
fr@ S w9R 60 WME ¥ 30 TE TAH WL
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FC UGT & & qaa & awwAar § & qg& ardh
wyfs €Y, s Idr &7 ¥ IEHr  wAW
Ffo 9T q13T W gAATEE & dAYg 7 A
gt F, Ia%r e Frforg s o amedr  @rdr
el @ wiE § IAAr gAAF F fAw, woewr
aEy FEq IJSTAC ATFET, AET AT THRT WY AHI
gary I 7 ofas feafa av g3

W ¥ § wiaAra faw w@er ot § a®
FFA( AT TE I HAFT Az §, AGUF
sroardr g & 1 gg zA fan mewardy
& v T9 W # =z arv ant weer gn,
TH ATA E WA AT JF AT A qAE
wegd fear & o IHET wigw 9T Wq
Ay & drwa # fF AEreedr T s
g7 wral ® AT IEF AT

F wam & ¥z " g v oww oz
aTar { SIRATE BT WYY T ATH ATAAA
TEET BT 1 THAIST & A9 § ¥F AFT FT
TATAA FTAT §

SHR1 SATISH AGARWAL (Jai-
pur): Sir, the Hwouse is currently
debating the budget proposals for
1980-81, The budget was presented
by the hon. Finance Minister, my
esteemed friend, Shri Venkatara-
man. on 18th June, This evoked a
mixed reaction from various sections
of the society, The  budget as pre-
sented looks very innccent on the
face of it, bui it is not so when you
go deep into the matter. Some hon.
memberg went to the length of ap-
preciating the Ludget proposals in
the words that this is the kest budget
since independence, Frobably the
hon. membeyr forgot that he ig con-
demning the total era of Pandit
Jawaharlal Nehru and the total era
of Shrimati Indira Gandhi. This ap-
preciation coming from an hon. mem-.
ber af the ruling party condemns
all the budgets which were present-
ed during the period of Pandit Jawa-
harlal Nehru and Shrimati Indira
Gandhi, Regarding the situation that
is prevailing in the country today,
the hon, members from the ruling
side have only focussed their attcrn.
tion on the year 1979-80. I agree that
1978-79 was a very difficult year, But
who is to be blamed for it? It will
Sscive no purpose :f you blame  the
Janata Government The Janata Par-
ty Government remained in office for
only 3 months during 1873-80. For-
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six months there was the Govern.
ment headed by Chaudhari Charan
Singh which was supported by Cong-
ress 1 and Congress 1 remained in
office for the rest 3 months, So, it
was Congress I ~hich 1.meined in
power for nearly three-fourths of the
period, So, it is the Congress I
which is responsible directly for 3
months and indirectly for € months
for whatever happened to the econo-
my during 1979-80. Recrimination do
not take us far away. After all, this
budget is a national document and
we have to look at it with this angle,

1 really congratulate the Finance
Minister that he has been able to
present this Budget despite certain
rumours in the lobbies that he would
be Finance Minister no more and
would not continue in the Finance
Ministry. But he has been lucky
enough to be here, He has tried his
utmost to do lot of home work in
trying to remove the distortions that
had crept in. I congratulate the Fin-
ance Minister that the benefits and
concessions given by the Janata Party
Government during 1979 particularly
to the rural sector have been con-
tinued by him, I congratulate the
Finance Minister that he has also
removed all those distortions and
aberrations that had crept in during
1979 Budget particularly with re-
gard to certain incentives and allow-
ances for long term investments in
approved savings, But he has
brought them down to the level of
1978, He took 1978 Janata level as
the mode] for giving those concessions.
I think, within these two years, he
should have gone a step forward.

The Finance Minister took long
paragraphs to narrate certain margi-
nal concessions that have been an-
nouced by him in his Budget speech
but he said only three or four lines
on whatever levies he hag levied in
this Budget, For example, he has
narrated various items where he has
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given concessions like controlled
cloth, cycles, sewing machines and
every time, he had clapping. But
he has devoted two or three lines
only on the special excise duty which
he has imposed as if it is not going
to hurt the economy, So, this has
been very cleverly presented.

Madras has got a stock exchange,
Stock exchanges are the best places
to react to the Budget proposals im-
mediately, What js the reaction of
the stock exchanges with regard to
this budget? I quote a small para-
graph in this connection,

“Going by the reactions of the
stock marketg to the Union budget
for 1980-81, it would seem that it is
not designeq ty benefit and encour-
age the corporate sector to the ex-
tent the business community initially
thought it would. The bullish fer-
vour witnessed at the gtock ex-
changes immediately after the bud-
get proposals were announced on
the evening of 18 June yielded place
to a mood of acute nervousness ang
depression the following day. Share
prices plummeted under the pressure
of heavy selling; the blue gcrips bore
the brunt of the onslaught.

The reason for this dramatic
change in market reaction within
less than 24 hours was that on a
deeper study of the Budget the
marketmen and tax experts came
to the conclusion that the revised
provisiong relating to tax holiday
and deductiong in respe¢t of inter-
corporate dividends, especially the
retrospective aspect of these provi-
sions, would do incalculable harm to
the corporate secor.

How is jt that the stock market
which ig quick in assessing the jm-
plications of budgetary proposals
and generally correctly, failed to do
so this time? The answer js that by
clever presentation the Finance
Minister made many of his propo-
sals appear beneficial ang only
closer scrutiny revealed that they
were not so. In fact, the more one
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examines the budget documents, the
more evidence one gets of a budget
that conceals its bad points mand ex-
aggerates the good ones, Very few

TFinance Ministers in the past have
resisted the temptation for window-
dressing of their budgets to cover up
some of its harsh features or some
unpalatable facts. Bu the plum for
this should go to him because none
of his predecessors created so many
illusiong as he has.”

This I am quoting from a magazine
<which does not belong to the Opwpo-
sition, It is ‘Contour’, the latest une,
The proprietor of this magazine 13
Shri K, K, Birla, who is very well
known to you, The Executive Chair-
man is Shri Sunder Lal Khurana and
the Editor is Shri Khushwant Singh.
who is very well known to you, £o,
these are the observations contained
in this magazine, This has been
presented in a very clever way I
agree that they have given very
well managed publicity to the Budget
this time, There were 30 members
on the TV belonging to the ruling
party, Everybody appreciated that.
There were only three or four pzople
from the opposition, That is all,

This is a very tricky Budget, This
is a magician’s Budget. This Budget
is highly inflationary, This Budget,
of course, is an art of salesmanship,
This much congratulations I am pre-
pared to give to you that you have
managed well your publicity, Your
art of salesmanship is very much
there, But you have been able to
sell this bad Budget without much
criticism from your side that way.
But this is going to be highly infla-
tionary,

Now, the very point which Mr. Ven.
kataraman, while speaking from these
benches last year or the year before
last made was with regard to deficit,
Now, I come to concrete proposals,
You say that during 1979.80 the de-
ficit which was proposd as Rs, 1350
erores was doubled, It became Rs. 2700.
crores, And this time you are telling
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that i is going to be Rs, 1,417 crores.
I say that this deficit is also going
to bz doubled, There is a jugglery aof
figures in the Finance Ministry and
a serious thinking has to be done by
this Parliamen. as to how to keep
control over the finances of the State,
At the moment we have gotng Pub-
lic Accounts Committee, we have got
np Estimates Committee, we have no
Committee on Public Undertakings,
These three important financial com-
mittees of this House which keep
an eye, which keep control of Parlia-
ment over the finances of the State
are non-existent for the last one
year, In one year these committees
submit near about 150 reports, But
I am sorry to say that this Govern-
ment, despite six months period hav-
ing elapsed, have not been able
to recons itute these committees even
since January 1£80 Last year, in Sep-
tember 1979, I had gone to London
for a Study Group meeting which
was organised by the Commonweaith
Parliamentary Association where
there was a discussion, The represen-
talives from the UK, from Canada,
from Australia, and I representing
India, participated in a group discu-
ssion and we came to the conclusion
that there is a growing need for
more and more control of Parliament
Over the finances of the State and I
find that these days there is no con-
trol, This Government is not worried
about the constitution of these Com-
mittees and in that particular meet~
ing I was told that the Government
of the United Kingdom have now
formed 12 committees, This is a very
serious question_ Please rise above
party politics and considerations and
give a thought to it as to what con-
trol this Parliament has excepting
discussing this General Budget here
and passing the Demands, what effe